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The Lok Sabha met at Eleven
of the Clock.

" [MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
IET AI|M A AX qIAW

+
(ot W @i ¢
freae { A ThTE
(=0 farmamme @

T TEAE, & W faA AAY ¢
fegvaz, 8wt & arafes ww g
W¥o F I F 4T § 48 FATT &1 FIT
s 5

(%) ST wRE F fgwrera Y a-
g 7 AA-TTAT HT Y FTAFT T @I
97, 99% §¥ 49 s Fr yafa g€ §
R

(T) €@ 9999 & waeawq faa
forer eqet 9X = faes &t s g 7

T =R aﬂ Y (ﬁ eo i‘o
AEET) © (F) TT 200 T HT &Y
faega Amafaasr 41 aFdaT oo
Hr AY weard & gnffa qiao (Geo-
logical traversing ) fagr T §

(@) &7 % I FEAHT ®T
T & foq patfesa aqqo & 9
|1 TAY HI FTHN F ATTGF RV |

[(a) About 100 sq. miles of detailed
mapping and some 200 linear miles of
geological traversing have been car-
ried out.

(b) Much more work, including
geophysical surveys, will be neces-

299 (Ai) LSD—1
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sary to assess the oil possibilities of
the region.]

St W¥A TWA: H@ AW Y
gdeor F7 F74 frqy AT TWE WHIT
g3 g1 feet are o fefanr &0 &1
Afed, afz g @t 79 o g
el g W FRT AR qTAr & 7

st &o Yo wremtm : wft %
St weror gy v @, ag Saw Aol #T
waww g fom § gagd AX & o
TET FT WX QA HT T I I
FT qar A F Afow AT aE § W
oo W) TR §T A
aTfes qdf qY oF wraw fefem w16
T@T QAT | ST wre ¢ A9
dq wgT J frecafrr g fF s
o A R T AT T § Al §
= & 721y fad &, g=ar 1 o
U F & fag fefemr #3711

Shri Basappa: May I know whe-
ther we have able men in sufficient
numbers for doin g this survey work
and also proper equipment for this
work?

Shri K. D. Malaviya: Yes, Sir.
There are good and sufficiently able
men to carry out such a work in tio
country and they are doing it.

Shri Bishwanath Roy: May I
know whether any step has been
taken by the Geological Survey of
India for searching oil in the basin of
Rapti-Ghogra-Gandak where some-
thing like oil is found in the water?

Shri K. D. Malaviya: I have not
much information about the latter
part of the remarks made by the hon.
Member that some oil hag been found
in the water. So far as the geologi-
cal survey for oil in this basin is
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concerned, it is not possible to carry
out any investigation because the
entire area is covered by very thick
alluvium. All that is possible is
some geophycial investigation by
sound methods. We have already
started and some good size of work
is being done in connection with
geophysical investigations in that area
referred to by my hon. friend in the
Eastern UP. The G-rman team in
association with our experts is carry-
ing out some geophysical investiga-
tion at present.

Shri C. D. Pande: May I know if
the Government is aware that some
four or five years back, there were
reports from the geological depart-
ment that from Saharanpur to Pili-
bhit there is the possibility of a belt
of oil. Since then have any  steps
been taken to follow up that possi-
bility. Recently, therc has been a
report that in Badaun also there is a
possibility of gas and oil. There are
reports but when they are not follow-
ed up, there is always some miscon-
ception in the minds of the public.

Shri K. D. Malaviya: I would like
to clarify the situation. For all this
information, if anybody is responsi-
ble, it is the Oil and Natural Gas
Commission and the Geological Sur-
vey of India. They initiate studies and
possess such information because they
do a lot of work in order to gather
that information. Therefore, the credit
or otherwisc goes to the Oil and
Natura? Gas Commission and the
Geological Survey of India for the
collection of this data.

So far as the area referred to by
my friend is concerned, some progress
has been made in the preliminary
surveys in the areas, especially the
Himalayan foothills of U.P. Especi-
ally, some work has been carried out
in the Mohand Pass structure and in
the Powagarh anticline and Kolagarh
anticline. We are pursuing this work
more especially in the Sivalik hills
between Ganges and Jamuna in
Saharanpur and Dehra Dun districts.
Besides that nearabout Ram Ganga
and Kosi in Garhwal and Naini Tal
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districts, some preliminary work is
going on apart from that in the thick
alluvium down below. The German
team is working at it. All this cons-
titutes early and preliminary stages to
eliminate certain factors which might
go against oil possibilities.

//Import Licences to Bombay Firms

+
“1640 [ Shri Ram Krishan Gupta:
'\ Shri Madhusudan Rao:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 460 on the 1st
December, 1959 and state:

(a) whether Gov-rnment have
examined the results of the investiga-
tions in the fraudulent issue of im-
port licences to Messrs. Fedco Pri-
vaie Ltd., and Messrs. Wakefield
Paints Private Ltd., Bombay;

(b) if so, the result thereof; and
(c) the action taken in the matter?

The Minister of S‘ate in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢). A charge sheet has been
field on 24-3-1960 in the court of
Special Judge, Greater Bombay,
Bombay against 3 directors of M|s.
Fedco Private Ltd., 2 directors of
M/s. Wakefield Paints Private Ltd.,
Bombay, 3 Government Servants and
other person.

Shri Ram Krishan Gupta: What
is the value of the import licence
alleged to have been issued fraudul-
ently?

Shri Datar:
figure here.

Shri Ram Krishan Gupta: May I
know whether as the hon. Minister
has stated that some officers have
been held guilty, any action has been
taken against any one of them.

Shri Datar: I have already point-
ed out that three officers are being
/prosecuted along with the others.

I have not got that

Assessment Committee on Higher
Education

*1641. Shri D. C. Sharma: Will the
Minister of Education be pleased to
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refer to the reply given to Starred
Question No. 840 on the 14th Decem-
ber, 1959 and state:

(a) the progress
Expert Committee  constituted by
University Grants Commission for
assessing existing position in regard
to teaching and research at Post-
graduate level in various science sub-
jects in Indian Universities; and

(b) when their reports are likely
to be submitted?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the
Sabha.

made by the

STATEMENT

The Expert Committee appointed by
the University Grants Commission for
the development of Geology and
Applied Geology has submitted its re-
port to the Commission in February,
1960. The Report of the Committee
was considered by the University
Grants Commission and the recom-
mendations made by the Committee
were approved for implementation by
the Commission, .in its meeting held
on the 1th|12th February, 1960.

2. Three other Expert Committees
on Zoology, Bio-chemistry and Mathe-
matics are to hold their last meeting
soon after summer vacation by which
time their draft reports are expected
to be ready.

3. The Botany Committee is meeting
in June, 1960 and the Physics Com-
mittee a little later, but their reports
are not expected to be ready before
October, 1960. The Review Commit-
tee on Chemistry has still to begin
its work.

4. It is planned to discuss the draft
reports of these Committees in Semi-
nars of the teachers concerned to be
held in the months of November and
December, 1960.

Shri D. C. Sharma: From the state-
ment I find that some work has been
done on some subjects. May I know
if any work has been done in regard
to Physics also?

VAISAKHA 2 1882 (SAKA)
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Dr. K, L. Shrimali: The statement
gives the information about this
matter also. The hon. Member would
see that the Physics Commiittee would
meet a little later than June, 1960.
The reports are not expected to be
ready before October, 1960. The in-
formation is given in the statement.

Shri D. C. Sharma: In view of the
fact that the Government of India is
going to appoint a commission to en-
quire into the teaching of science all
along the line, from the primary
stage to the post graduate stage, is it
not sheer waste that these committees
should be appointed by the UGC to
deal with these things?

Dr. K. L. Shrimali: No, Sir. There
is no wastage in this. The commis-
sion which is proposed to be appoint-
ed is expected to survey the whole
field of science, right from the ele-
mentary to the wuniversity stage.
These committees, as the hon. Mem-
ber would see, are concerned with
the evaluation of teaching in the
post-graduate departments and in
scientific  research departments.
Therefore, there is no likelihood of
any duplication and in any case the
work which would be done by these
committees will also be useful for the
commission.

Shri Warior: It is stated in the
statement that the report of the com-
mittee was considered by the U.G.C.
and the recommendations made

. therein were approved for implemen-

tation. May I know what the recom-
mendations are and how far they
have been implemented?

Dr. K. L. Shrimali: I will place the
report in the Library for the benefit
of the hon. Members.

Shri Narasimhan: May I know whe-
ther the recommendations on geology
and applied geology involve fresh
expenditure and if so, to what extent?

Dr. K. L. Shrimali: Yes, Sir. Natu-
rally some expenditure is involved. I
will place all these details along with
the report that I am placing.
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Shri Basappa: Tt is stated that the
Expert Committee on Chemistry has
not yet begun its work. May I know
why it has not yet begun its work?

Dr. K. L. Shrimali: This is a com-
mittee appointed by the University
Grants Commission. The members
are busy persons. They are not
whole-time members of the Commis-
sion. They have to do this work in
addition to works which they are al-
ready doing in various fields. In any
case, the University Grants Commis-

sion is aware of the situation and

they are expecting to submit this re-
port ag early as possible.

Shri Hem Barua: In view of the
fact that co-ordination between the
research conducted in the universities
and non-university instituions is to
be effected or is being effected, may
I know what positive steps the Gov-
ernment have taken to co-ordinate
the research conducted in the Delhi
University, for instance, leading to
the discovery of nuclear particles
with the research conducted in the
same line by the Atomic Energy De-
partment etc?

Dr. K. L. Shrimali: Well, Sir, there
is consultation between the various
bodies at all levels. The Council of
Scientific Research is in touch with
the universities. There are various
representatives of the universities on
the Council. There is regular consul-
tation between the various agencies,
the national laboratories, the Atomic
Energy Department, the Council of
Scientific Research and the Univer-
sity Grants Commission with regard
to the co-ordination of research.

Indian Museum, Calcutta

+
 Shri 8. C. Samanta:
'LShrl Subodh Hansda:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

*1642.

(a) whether the construction work
of the fire-proof building for the
Indian Museum. Calcutta has started;
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(b) what would be the cdst of the
construction;

(c) whether it will be a multi-stor-
ied building; and

(d) whether any other devartments
or offices will be located there?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The cost is estimated to be
Rs. 24:70 lakhs.

(c) Yes, Sir.

(d) The question of allocation of
space in the building is under consi-
deration.

Shri S. C. Samanta: Is it not a fact
that the Anthropological Dcpartment
have deposited objects collected by
them with this museum; if so, may I
know whether a separate office for

the Anthropological Department will
be made?

Shri Humayun Kabir: This building
will be mainly for the spirit collec-
tions ot the Zoological Survey.
Spirit collections of all the other sec-
tions of the museum will also be
housed there. Anthropological and
other departments may require addi-
tional space elsewhere.

Shri Raghunath Singh: May I know
whether the office of the Asiatic
Society will be located in the same
building or it will find space some-
where else.

Shri Humayun Kabir: The Asiatic
Society is quite different from the
Indian Museum, It will have its own
premises.

Shri M. B. Thakore: May I know
whether the Government intend to

build such museums in Bombay or in
Delhi?

Shri Humayun Kabir: There is the
National Museum in Delhi which will
also be a great multi-purpose museum.
In Bombay there is already a
museum.
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Shri Sadhan Gupta: May I know
how many storeys this building will

have and what wuil be the floor space
available?

Shri Humayun Kabir: The building
will be of six s.oreys. 1 have not
calculated the fluor space, but it can
be found out from the cost.

Shri B. K. Gaikwad: May I know
whether such a fire-proot building for
the Indian Museum has ever been
consiructed anywhere 1n India or this
is the first or iws kind? Secondly,
may 1 know 1if o'lices are located there
in this fire-proof building, it will be
oui of danger?

Shri Humayun Kabir: The need for
such a fire-proof bund.ng has been
felt for a very long tume. 1 believe,
almost for 30 or 35 years there has
been constant demand that for these
invaluable collections of  zoological
specimens there should be a proper
fire-proof building. 1in that building
there may be ceraain  other areas
wnich may be used for office purposes,
but thce major empnasis will be on
the sections which will preserve these
couecuons.

Mr. Speaker: Whut he wants to
know is, if otner oflices are also locat-
ed in the same building, notwithstand-
ing the fact that it 1s a fire-proof
building, will it not be a source of
danger.

Shri Humayun Kabir: That is why
I said that special atteniion will be
given to sections which will house
the collections.

Mr. Speaker: They will be detach-
ed, separated from the main building?

Shri Humayun Kabir: No, Sir, in
ine floors where these collections will
be kept special measures will taken
with regard to fire-proofing and the
whole building will also be fire-proof.

Shri Tyagi: In view of the heavy
indebtedness the nation is incurring
these days, have the Government not
decided upon a sort of priority?
Have they not taken a decision to
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keep in abeyance expenditure on

items which are not immediately
productive?
Shri Humayun Kabir: I am very

. happy to say that the Government

have taken a very enlightened view.
For these collections which are abso-
lutely priceless and which if once de-
stroyed will be a loss not only tu
India but to the whole world, after a
great deal of effort we have been able
to persuade the Government to re-
move all bans and the permission was
given sometime back.

Small Blast Furnace, Barbil

*1643. Shri Chintamoni Panigrahi:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the small blast furnace
operating at Barbil in Orissa has
produced pig iron by now;

(b) if so, the quantity of pig iron
produced so far; and

(c¢) what is the cost of production
of pig iron in small blast furnaces?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
Yes, Sir.

(b) 9310 tonsg upto the end of
February, 1960.

(c) It is difficult to work out the
cost of production based on a few
months’ initial operation of the plant.
But indications are that the cost is
likely to be higher than that of pig
iron produced in a large conventional
furnace.

Shri Chintamoni Panigrahi: May I
know whether it is a fmct that pig
iron produced in this ##all blast
Iurnace at Barbil has been exported
to Japan by this time?

Shri Gajendra Prasad Sinha: Just
now I am not in a position to tell
him whether the pig iron produced
in small furnaces is exported. But, of
course, We are exporung some pig
iron to different countries in the
world—we are trymng to do that.
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Shri P. K. Deo: May I know if this
is the only small blast furnace in this
country or there are some more?
May I also know if the Government
are contemplating to give some more
licences in the Third Plan period to
put up more small blast furnaces in
the country?

Shri Gajendra Prasad Sinha: There
are many other small blast furnaces
in this country, but I am not in a posi-
tion just now to give the exact figure
because the figure has already been
given in this House many times. As
far as the suggestion that there
should be increased number of fur-
naces is concerned, of course, there is
no difficulty if applications are forth-
coming for that.

Shri Kasliwal: The Parliamentary
Secretary just now said that the cost
of production in this furnace is much
higher than that in bigger plants.
May I know how, then, these factories
will dispose of their pig iron?

Shri Gajendra Prasad Sinha: I have
already said that at present we have
not been able to fully assess what
will be the cost of production. But,
any way, on the assessment made by
the company for three months of
working the figure is slightly higher
than even the selling price. The sel-
ling price today is Rs. 225 a ton for
pig iron while the retention price
which we give to other big producers
is near about Rs. 159 a ton.

Shri Tridib Kumar Chaudhuri: May
I know why Government permitted
starting of this small blast furnace
when their team which went to China
to study the working of small blast
furnaces in that country found that
1he working and cost of production in
that country were not very economic?

Shri Gajendra Prasad Sinha: Just
now I stated that up till now we have
not been able to assess what actually
will be the cost of working. Anyway,
it was conceded that the disadvantage
in cost of production will be offset by
tire higher freight which one has to
pay for areas which are away from
the main producing centres. There-
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fore, some small blast furnaces in pri-
vate sector were encouraged. Of
course, those who have invested
money will also consider whether
they will be able to produce the thing
at a cheaper rate. Unless the produc-
tion goes on for a pretty long timg,
this is not the stage when we can say
sctually what will be the cost of pro-
dauction.

Shri Supakar: May 1 know whe-
iher there are any demands from
those areas where there are no large
dzposits of iron ore or cooking roa!
for establishment of such blast fur-
naces; if so, what are those areas?

Shri Gajendra Prasad Sinha: Actu-
ally permission has been given tu
Madras, Bombay, Orissa and other
places for starting blast furnaces as
and when demands came. In many
places, for instance Madras, there ate
iarge deposits of iron ore as well as
coal. But there we are trying to
have a different type which is a low
shaft furnace. That is a different
thing on which experiment is going
on and the success of it will depend
upon the experiments. But as far as
the demand is concerned, of course
there is demand from the areas where
there is larger deposit of coal as well
as iron ore.

Shri Panigrahi: May I know whe-
ther the Government has formulated
any plan for having small blast fur-
naces and facilitating thereby the ex-
port of pig iron instead of exporting
iron ore, so as to have better prices?

Shri Gajendra Prasad Sinha: We
have already got vast deposits of iron
ore and, as the hon. Member may be
aware, we have entered into an agree-
ment with Japan for the export of
two plus four, that is, six million tons
of iron ore. Hon. Member wants to
know why iron ore is sent and not
pig iron. But then, we are also in-
creasing the production of pig iron
and also of steel in this country. We
are not lagging behind.

Shri Jaipal Singh: Near the Parlia-
mentary Secretary’s constituency, the
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ancient Asurs are smelting iron ore
in the old way. May I know whether
the Parliamentary Secretary is doing
anything to intensify their production?

Shri Gajendra Prasad Sinha: I
could not follow the question.

Mr, Speakcr: Small blast furnaces,
in the traditional method adopted by
certain people.

Shri Jaipal Singh: The ancient
Asurs are smelting it. They are in
his constituency.

Shri Gajendra Prasad Sinha: In
that respect, the hon. Member has
better experience than I have.

Mr. Speaker: Anything that smacks
of personality ought to be avoided:

Shri Goray: 1 would like to know
whether, in view of our experience in
China or the information obtained
from China that these small blast fur-
naces are not economic, the Govern-
ment have any scheme to find out the
cost accountiing of these things and to
see that these blast furnaces do not
multiply before they find out the
actual cost? /

The Minister of Mines and Oil (Shri
K. D. Malaviya): These questions are
very much before the Government
and require some long-term observa-
tion, researches and cost examination
before we come to any specific deci-
s1on.

Shri M. B. Thakore: May I know
whether iron scrap is melted in the
small blast furnaces and, if so, what
is the quantity?

Shri Gajendra Prasad Sinha: Most
of the iron scraps are melted in the
electric furnaces which are slightly
different from the blast furnaces.

Joint Councils in Central Secretariat

*1644. Shri S. M. Banerjee: Will
the Minister of Home Affairs be
pleased to state:

(a) whether in accordance with
the recommendations of the Pay
Commission Whitley Councils and
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Joint Councils are to be formed in
Central Secretariat and other sub-
ordinate offices; and

(b) if so, when?

The Minister of Home  Affairs
(Shri G. B. Pant): (a) and (b): The
matter is under consideration and a
decision is likely to be reached short-

ly.

Shri S, M. Banerjee: May I know
whether it is a fact that similar staff
councils are already working in these
esitablishmen.s in the Secretariat and,
if so, may I know the number of
such councils func.ioning at present?

Shri G. B. Pant: The staff councils
are working in every Ministry in the
Secretariat and there is also a co-
ordinating committee consisting of
the officers of certain Ministries who
are mainly concerned with staff
questions.

Shri S, M, Banerjee: May I know
whether it is a fact that in March,
1958, a meeting was convened in
which the secreiaries of all staff
councils and the official representa-
tives were there and they took cer-
tain decisions and whether it is a
fact that these decisions have not
been implemented?

Shri G. B. Pant: These staff coun-
cils were formed, some of them
early enough. Staff councils were
set up in every Ministry in 1957.
About the hon. Members reference to
1958, I cannot say anything definite
about any particular meeting, because
there have been, I think, a large
number of meetings since. It is
difficult to say what was done in any
particular meeting,

Shri S, M. Banerjee: In reply to
part (a) of the question, the hon.
Minister stated that “the matter is
under consideration”. May I know
when a final decision is likely to be
taken regarding the formation of
Whitley Councils?

Shri G. B. Pant: About the forma-
tion or non-formation?
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Shri S. M. Banerjee: About the
formation. Since it is said that it is
under consideration, I take it that
something is being done.

Shri G. B. Pant: I have said “short-
ly”. Shortly means that it would
not take very long.

Contour Topographical Maps

*1645. Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

«a) whether contour topographical
maps are printed and made available
for the entire country, by the Survey
of India;

(b) if not, whether those maps are
going to be printed;

(c) whether survey of those areas
has been completed on the foot-pound
system;

(d) if so, when; and

(e) the main obstacle in the print-
ing of those maps?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M. M. Das): (a) Yes, Sir. But the
modern contour maps exist only for
84 per cent of the total area of the
country.

(b) The remaining 16 per cent area
covered by old style uncontoured
maps will be surveyed with contours
and printed on Metric System in due
course,

(c) Yes, Sir, but without contours.
(d) Prior to 1908.

(e) The chief obstacle to the com-
pletion of the contour survey is
shortage of the highly skilled staff
required, and the specialised equip-
ment needed.

Shri P. K. Deo: May I know if it
is not a fact that the printing work
is greatly hampered due to the non-
installation of photogrammetric
equipment which has been procured
from the TCM  authorities and
because we were not able to put up
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an air-conditioned plant at Dehra
Dun?

Th Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): I regret to say that that is a
fact, and we have therefore taken it
in hand and we hope it will be done
very soon,

Shri P. K. Deo: I could not under-
stand the meaning of “due course”
given in reply to part (b) of the
question. May I know the defini-
tion of “due course”?

Shri Humayun Kabir: We hope that
the entire process can be carried out
in about 20 years’ time.

Shri Palaniyandi: There is a vast
difference in the contour maps of
States when compared to the contour
maps of the Government of India.
May I know whether the Government
will come forward to clarify these
differences and also get the State
maps when they are preparing the
Indian maps?

Shri Humayun Kabir: When the
Indian maps are prepared, obviously
the States are included. They are
not outside India!

Shrimati Renu Chakravartty: The
difficulty is not only with topogra-
phical maps but there is great diffi-
culty for printing our maps. The
Atlas Organisation in Calcutta has
been asking for a separate press for
this. May I know whether it is
going to be expedited and whether
that press can also cater to this re-
quirement?

Shri Humayun Kabir: That ques-
tion does not arise out of this main
question. We shall deal with the
National Atlas Organisation in a
separate question which f}# there
today.

Shri Thanu Pillal: What is the area
which has not been surveyed?

Shri Humayun Kabir: This 16 per
cent of the area covers roughly
about 200,000 sq. miles
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Shri Thanu Pillai: In which part
of the country does it he?

Shri Humayun Kabir: I ask for
notice,

PL 480
+
[ Shrimati Renu
. J Cnakravartty:
1646. | Shri Chintamoni
L Panigrahi:

Will the Minister of Finance be
pleased to state:

(a) what are the terms of the sup-
plementary agreement PL 480 signed
by india with USA for supply of
rice; .

(b) whether it is a fact that 5 per
cent proceeds out of this wili not be
available tor public sector industrres;
and

(c) whether the additional 60,600
metric tons of milled rice to be made
available by USA will also be res-
tricted for trade with private busi-
ness in foodgrains and not for the
Government of India?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). A
copy of the supp.ementary agreement
signed on 21-3-1Y60 is available in
the Parliament Library. It provides
for the purchase by India of about
60,000 metric tons of rice from USA
against rupee payment. The doliar
cost of the commodity p.us 50 per
cent ocean transportation cost, esti-
mated at $7.77 million, would be met
by the United States Government.
Eighty per cent of the rupee payments
would be made available to the Gev-
ernment of India as loans and grants
to finance projects of economic deve-
lopment. Out of the remaining 20
per cent of the rupee proceeds, &
per cent have been earmarked {or
loans by the Export-Import Bank,
Washingion to American and Indian
industries in the private sector. The
prior concurrence of Government of
India is obtained before any such
loan is given by the Export-Import
Bank. The remaining 13 per cent of
the rupee proceeds would be avail-
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able to U.S. Government for its own
uses.

(c) No Sir. The rice will be im-
ported by the Government of India
on Government account.

Shri Raghunath Singh: May I know
wnat will be the transportalion
charges of these commodities and
may 1 know whether they wiil be
transported by Indian ships?

Shri B. R. Bhagat: The transporta-
tion charges are given in the agree-
ment. 1 think it would be about
0.8 million dollars for these kinds of
commodities to be shipped. Accord-
ing to the arrangement, 50 per cent
has to be brought in by American
ships. The American rates are high-
er, but they are subsidised so as to
meet the world rates. Even for the
remaining 50 per cent which can be
imported by Indian ships, we have
not got tonnage. So, only a part of
that is imported in Indian ships. The
point is that whatever we can carry
through our own ships we carry.

Shrimati Renu Chakravartty: How
much the milled rice will work out
to after paying freight etc.?

Shri B. R. Bhagat: I require notice
for that question.

Shri Chintamoni Panigrahi: What
is the rate of interest that India is
paying on this PL 480 loan?

Shri B, R. Bhagat: A part of it is
loan and a part of it is grant. All the
details are given in the agreemen!, a
copy of which is available to the hon.
Members.

Mr. Speaker: Is it avai'able in the
Library or is it going to be laid on
the Table?

Shri B. R. Bhagat: It is available in
the Library.

Mr. Speaker: Then hon. Members
will look into that.

Shrl Sadhan Gupta: May I know
whether this stipulation about 3 per
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cent being made available to the pri-
vate sector in India was put in at the
instance of the United States Gov-
ernment and, if so, how are they
interested in our private sector?

Shri B. R. Bhagat: The whole
amount is authorised by the American
Congress. As is well known, there
is the Cooley Amendment which
provides that up to 25 per cent have
to be earmarked for help to the
American or Indian business interests.
In the previous agreement a fund
of up to 25 per cent was provided.
As the fund could not be fully utiii-
zed, we suggested that in
this agreement a lesser
amount should be provided. Now it
has been reduced from 25 per cent to
5 per cent., because under our scheme
of planning we give approval to the
projects and this can be used only for
Plan projects, not outside projects.
With all these restrictions, whatever
can be given to the private sector goes
to that.

Shrimati Renu Chakravartty: May
I know whether the attention of the
Government has been drawp to the
report which says that in the course
of the next 5 or 7 years the accumula-
tion in the rupee fund will be equal
to the Central budget? If so, what
will be the amount of interest which
we shall have to pay on the loan?

Shri B. R. Bhagat: Under all the
three agreements we have so far
imported 800 million dollars worth of
agricultural surplus. Unless we go
in again for a large bulk, I do not
think the amount under that head will
increase. As for the exact rate of
interest, that is given in the agree-
ment itself.

Shri V. P. Nayar: May I know
whether the attention of the Govern-
ment has been drawn to an article
written by Shri B. R. Shenoy in which
it is stated that the wheat under PL
480 costs us 40 per cent. more than
Australian wheat and the rice costs
us more than 80 per cent. as compared
to the prevailing price of rice in
Burma?
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Shri B. R. Bhagat: I have not geen
that article. I am not in a position
now to compare the two prices. If
the hon. Member asks a specific ques-
tion, I will look into it.

Shri B, K. Gaikwad: Are Govern-
ment aware of the fact that the private
business people always sell foodstuffs
in the black market?

Shri B. R. Bhagat: We {ake ample
precautions to restrict that practice.

Shri Chintamoni Panigrahi: May I
know whether it is a fact that the
same commodities which are supplied
to India under PL 480 as free gifts are
being sold in the market by certain
interested persons? ’

Mr. Speaker: The same question
was asked just now. The only thing
is the hon. Mcmber did not use the

‘word “black market”. But sold in the

market also means in the black mar.
ket.

Shri B. R. Bhagat: The only com-
modities which can be sold are cot-
ton or tobacco or wheat as agreed un-
der PL 480.

Carbonisation Plant in Andhra Pradesh

*1647. Shri Rami Reddy: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any investigation has
been made about the feasibility of set-
ting up a Low Temperature Carboni-
sation Plant at Kothagudium in
Andhra Pradesh;

(b) if so, the results of investiga-
tion;

(c) whether the views of the Singa.
reni Collieries in the matter have been
ascertained and if so, what are they;
and

(d) what are the prospects of set-
ting up a Low Temperature Carboni-
sation Plant in Andhra Pradesh?

The Minister of Steel Mines & Fuel
(Sardar Swaran Singh): (a) and (b).
The question was gone into by the
Expert Committee set up by Govern-
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ment under the chairmanship of the
late Dr, J. C. Ghosh. The Committee
recommended a plant at Kothagudium
for the production of 0.38 million tons
of soft coke, with recovery of by-pro-
ducts such as phenols, heavy diesel oil
and road tar.

The Regional Research Laboratory
at Hyderabad has also been carrying
on investigations on a pilot scale on
the low temperature carbonisation of
Kothagudium and Tandur Coals.

(c) and (d). The Andhra Pradesh
Government, who hold the majority
interest in the Singareni Collieries
Company Limited, have been in favour
of setting up this plant. But no steps
could be taken on this behalf due to
paucity of capital resources during the
current plan. The position is likely to
be the same during the next plan also.

Shri Rami Reddy: In view of the
fact that the products of the low tem-
perature carbonisation plant are pri-
mary raw materials for some of the
basic industries in India like dye-
stuffs, plastic etc. do the Government
favour the setting up of low tempera-
ture carbonisation plants in places
where the industries are not yet deve-
loped completely?

The Minister of Mines and Oil (Shri
K. D. Malaviya): A low temperature
carbonisation plant to produce soft
coke was considered exhaustively at a
time when our oil policy was not
decided by the Government and they
thought perhaps that a scheme for
production of synthetic oil was neces-
sary. Subsequent to that, the scheme
of soft coke by low temperature car-
bonisation method was suspended
mainly on account of the lack of re.
sources. Recently the Working Group
on Fuel has recommended again to
the Planning Commission that such a
scheme should be considered, but the
Planning Commission has expressed
its inability because of lack of re-
sources.

Shri T. B. Vittal Rao: This project
wag included in the Second Period but
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could not be taken up for want of
foreign exchange. At no time was it
said that there were lack of resources.
Why could it not be taken up during
the Third Plan?

Shri K. D. Malaviya: So far as the
technical examination of the question
15 concerned, 1 have submit.ed that it
is a feasibie scheme. With regard to
the economics or availability of for-
elgn excnhange, that 1s another ques-
tion. Now, perhaps the Third Plan
is also finding it difficult to include
such a scheme. It is not only the pro-
duction ot soft coke but other bye-
products which have the implication
of more expenditure of money. So,
considering the toiality of circums.-
tances, perhaps it is better to wait
for a little more time when our
foreign exchange and financial posi-
tion improves.

Shri T. B. Vittal Rao: Are we to
understand that all the projects re-
lating to the Ministry of Steel, Mines
and Fuel have been considered by the
Planning Commission as to what are
to be included in the Third Plan or
not?

Shri K. D, Malaviya: Yeg, they do
receive consideration by the Planning
Commission. Unless they give their
concurrence or  approval, those
schemes of the Ministry of  Steel,
Mines and Fuel are not included in
the Third Plan.

Shri T. B. Vittal Rao: Are Govern-
ment aware of the fact that the
Andhra Pradesh Government have in-
cluded it in the proposals for the Third
Plan?

Shri K. D, Malaviya: Yes, Sir. They
have recommended the inclusion of
this scheme in the Plan. But the
Planning Commission has stated that
it may not be possible to include that
because of scarcity of funds. The
Andhra Pradesh Government have in-
cluded it and they have recommended
it strongly but the Planning Commis-
sion is not agreeable to its inclusion.
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hindi Unlversity for South

*1648. Shri Madhusudan Rao: Wil
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Central Government have given up the
idea of establishing a Hindi University
for South at Hyderabad; and

(b) it so, the reasons therefor?

The Minister of Education (Dr. K. L.
Sarimali): (a) and (b). The Central
Government have not considered the
question of establishing a Hindi Uni-
versity for South at Hyderabad.
I would, however, like to inform the
House, and I think the House is
already aware of it, that there was a
proposal for the reconstitution of the
Osmania University with Hindi as
the medium of instruction. But since
the Andhra Government are not will-
ing to accept this proposal—in fact,
they were opposed to it—this proposal
was dropped.

WY o WAYIA T © FAT AN
HAT AT qg IAOTT B FAT HLA w5 wqT
FHRIT A A 2qqeqr 777 ¥ £47 A
ETETE & g, I 9% w15 faa fwar
maT g ?

o ®To Wlo TN wigy Taidz
A gg *gr a1 fF ag $3 fafesrg v A=
ara & fag 3 2T AR g TNA qivg
& M) g Tgraar @ qaf 781 & 1w
aiyg Taddz awi & ag nF gfaatqey
ofgr 7@ & fog 9w &, @ e
ITHT g9 AL T faar 27 F fag Far<
A =[fgd AR 73ide g X g
faarc s @Ft 1

st fo WYTEA T wiEd-
wifat & fag agi o< gfmafadr @vaq
Ffag N A agmar ST awN g, @
ARz ag 2 @Y §, A IS ATEC N
R A ag e ?
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o ®To ATo WATHY : #7 =T =9
& faiaw fran B aT gaaTe @t Sgw
A< g Ffee & 397 7g weAT Ay
TaAdz w1 w@r ar, afFw IFIT 7AT
78! fFar | afg wa o oy T37ds 3@
AT § I9F § 7 afg ag 39 919 FY
fez 3517 M 9afeq wgraard, AT aE~
gy faar w3 )

Shri S. R. Arumugham: One of the
recommendations of the Siksha Samiti
was to’ start Hindi teachers’ training
colleges in non-Hindi-speaking areas
to develop as also to propagate Hindi.
Why can the Government not start a
Hindi teachers’ training college in
place of the university?

Dr. K. L. Shrimali: In regard to this
mat er also, though the question does
not arise out of this, I would like to
inlorm the hon. Member that we have
written to all the non-Hindi-Speaking
State Governments to set up Hindi
training colleges. The Government
have told them that we would give
cent per cent assistance if they start-
ed Hindi training colleges in those
areas. Some proposals have come to
the Ministry but the information is
not with me now. The proposals are
being examined.

Shri Venkatasubbaiah: In view of
the fact that propagation of Hindi is
essential in South India, does the
Government propose to set up a sepa-
rate Hindi university in any one of
the States in the South?

Dr. K. L. Shrimali: I have already
answered that question. Government
is sympathetic towards the proposal
anq will certainly consider if the
Andhra Government are alse satha.
siastic about it.

Shri S. R. Arumugham: May I
know whether there is any proposal
before the Government to constitute
the Dakshina Bharat Hindi Prachar
Sabha as an institute of national
importance?
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Dr. K. L. Shrimali: Government
have no! received any formal proposal
from the Sabha so far.

Shri Heda: One of the main objects
of the proposed gcheme for taking over
Osmania University was to have a
nucleus for spreading Hindi in the
South. Short of taking over Osmania
University are Government thinking
of any other scheme through which
they can spread Hindi in the South?

Dr. K. L. Shrimali: There are
various schemes which are under ope-
ration at the present moment. As I
said, one of our important schemes is
to set up a regional Hindi training
college in each area to meet the re-
quirements of Hindi teachers in the
secondary schools. The Government
have promised to give cent per cent
assistance for setting up these train-
ing colleges. With regard to the
proposal from the Dakshina Bharat
Hindi Prachar Sabha, I am not definite
but probably some proposal may have
come. I have in fact had some talk
wi‘h Shri Satyanarayanji who is the
Secretary of the Sabha. There was
some discussion and some proposal
may also have come. But I do no
think any firm request has come fron
the Sabha in this matter.

Shri Achar: May I know whether
any consultations have taken place
with the Mysore Government to have a
training college or something of that
kind for Hindi training?

Mr. Speaker: Is Hyderabad
Mysore State? Next question, /(

Flag of Political Party

*1649. Shri Aurobindo Ghosal: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the flag of any foreign
State is retained by any political party
of India; and

(b) if so, what is the name of that
party?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Govern.
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ment are not aware of any political
party in India having adopted the flag
of a foreign State as its party flag.

Shri Aurobindo Ghosal: May I know
if a flag of any political party of India
has got any resemblance—not identi-
cal—with that of a foreign State?

Shri G. B. Pant: Resemblance is such
an elastic exoression that it is difficult
to say that there is nothing that re-
sembles something else. But there is
nothing that is identical. That I can
sav.

Shri Vajpayee: May I know if at
present Government have the power
to ban the use of a foreign flag by a
political party in India?

Shri G. B. Pant: There is no parti-
cular law on the subject. but if a
foreign flag is treated in such a way
as to indicate that the person is not
loyal to the country, then it may be
a question for consideration.

Shri Hem Barua: How to find it out?

st xgaTa fag : FT F qT qFATE
f Frgfaee qEl mw gfear £ -
BT F 3G FLEF HT TG A FTHA
Feqw grar g 7

Y Mo Jo Tv : 3T TF FF § |
srgfaes Tadde F—IAT FT AT 9T
2, ag 394 ferie @ 9 @ % | AT
g1 AT §, W 7 HAT HAT |

Shri Supakar: May I know if there
is such a great resemblance between
the flag of the Muslim League and
that of Pakistan so as to create confu-
sion?

Shri G. B. Pant: Yes, there is a great
deal of resemblance between the two.
But still, people who are supposed to
be careful in watching these things
should notice that there is a difference
between the two.

Shri Heda: May I know if the Gov-
ernment find any resemblance bet-
ween the flag of the Swatantra Party
and the American national flag?
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Shri G. B. Pant: International flag?
I do not exactly know what inter-
national flag is like, nor have I studied
the Swatantra Party flag. If a flag
has been designed, I do not know if
it is going to be still born or if it will
need any further scrutiny.

Coal Washery

*1650. Shri Achar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether Hindustan Steel Ltd,,
has placed an order for supply of a
coal washery worth about two crores
of rupees;

(b) whether this order
after calling tenders; and

was given

(c) if not, how the contract was
negotiated and finalised?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) and (b).
Yes, Sir.

(c) Does not arise.

Shri Raghunath Singh: May I know
whether it is a fact that India is not
self-sufficient so far ag steel is con-
concerned? If so, when we are not
self-sufficient why are we exporting
steel to foreign countries?

Shri Gajendra Prasad Sinha: Actu-
ally we are not exporting finished
steel. We have made arrangements to
export some semi-finished steel be-
cause though our open hearth fur-
naces are ready our rolling program-
me has not yet started. Because of
this time lag between them naturally
we have to dispose of the semi-finished
product somewhere specially when we
ourselves do not have the rolling
capacity. I would like to add be-
cause there may be some apprehen-
sion that the re-rollers may roll it
that it cannot be re-rolled even by
the re-rollers. The capacity in this
country for rolling the product of the
blast furnaces in the public sector is
very meagre.
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Shri Raghunath Singh: May I know
the quantity of steel that India in-
tends to export to UK.?

Shri Gajendra Prasad Sinha:
Actually I have said that we are not
going to export steel but semi-finisheq
steel which we are exporting to UK.
We have made some arrangement to
export nearabout 12,000 metric tons
of basic grade pig iron to UK., but
not exactly steel.

Shri Hem Barua: In view of the
fact {that West Germany is herself a
rmajor producer of steel and she pro-
poses to import steel slabs from our
country, may I know whether this is
linked up with any agreement on ex-
changing of eommodities and with
those exclianges?

Shri Gajendra Prasad Sinha: Yes,
Sir. The hon. Member is correct to
that extent that actually it will be
slightly a barter deal.

Shri Sadhan Gupta: May I know
how much foreign exchange we are
expected to earn from the export of
this semi-finshed steel?

The Minister of Mines and Oil
(Shri K. D. Malaviya): So far as this
semi-finished steel export to a parti-
cular firm is concerned, there is a
history behind it. Hindustan Steel
are now going to set up a transporta-
tion pipe mill and there is an agree-
ment with the German firm to supply

some pipes to us before we can
manufacture our own. Under this
agreement, in the early stages we
have agreed to supply them some

semi-finshed steel. Later on we shall
be able to get these things produced
here in our own pipe mill.

Shri S. R. Arumugham: The Parlia-
mentary Secrtary has stated that
India has no full capacity for rolling
mills. So many applications were
called for from Madras State for
starting rolling mills, but no applica-
tion was considerd, and no licence
was also given. What was the rea-
son for not giving licences to start
rolling mills in the South? Not

<
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only that. In the recent conference
of the Hardware Merchants’ Asso-
ciation, they have mentioneq that
steel is in short supply and that
they are not able to get suffi-
cient quantity. What are the reasons
for all these things?

Shri K. D. Malaviya: The supple-
mentary hardly arises out of this
question.

Shri Gajendra Prasad Sinha: 1
would like to add that I was appre-
hensive of the misunderstanding, and
therefore 1 said there was a difference
between re-rollers and rollers. Actu-
ally, the production which we are
going to expnort is not meant for being
re-rolled. We have got over-capacity
of re-rolling mills here. The Saksena
Committee went extensively into this
matter, and reported that for the
time being there was no necessity.
Even when we are working on one
shift, the capacity is 7 million tons.

Coal Washery

*1651. Shri Achar: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether Hindustan Steel Ltd.,
has placed an order for supply of a
coal washery worth about two crores
of rupees;

(b) whether this order was given
after calling tenders; and

(c) if not, how the contract was
negotiated and finalised?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b). Yes, Sir.

(c) Does not arise.

Shri Achar: I understand this is a
new type of machine, cyclone washing
machine type, and that it is for the
first time being introduced in India.
May I know whether any expert ad-
vice was taken before ordering it; if
so, who were our advisers?
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Shri Gajendra Prasad Sinha: Actu-
ally, full advice was taken from our
technical experts, but at present I am
not able to say who the advisers for
the purchase of this particular
machine were.

Shri Achar: May I know if world
tenders were colled for?

Shri Gajendra Prasad Sinha: Yes,
Sir, world tenders were called, and
there were so many tenders also.

Shri Kasliwal: May I know where
this particular coal washery is pro-
posed to be set up, and which parti-
cular steel plant it is going to serve?

Shri Gajendra Prasad Sinha: This is
about the Bhojudih Washery, if I am
right. The requirement of the washed
coal for the Tata Iron and Steel
Works at Jamshedpur is about 24
million tons, and their capacity for
coal washing is 1'5 million tons.
They need some additional washed
coal, and therefore we have wunder-
taken it.

Shri Supakar: If it is for Tata Steel.
what have Hindustan Steel to do with
ordering a coal washery? Will they
supply the coal?

Shri Gajendra Prasad Sinha: Yes,
Sir.

Sikkim Raffle

*1652. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
provisions of the Indian Penal Code
do not apply to Sikkim;

(b) if so, whether it is a fact that
Indian nationals who have complain-
ed against the raffle run in Sikkim are
advised to seek redress in Sikkim
Courts; and

(c¢) if so, under what provisions of
law the Sikkim raffle has been au-
thorised by the Government here?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The provisions of.
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the Indian Penal Code have been
adopted by the Sikkim Darbar.

(b) Persons complaining against the
conduct of the H. R. Charities ‘Fund
Lottery, Sikkim, are advised to ad-
dress their complaints to the Sikkim
Darbar. Offences in relation to this
Lottery are tdiable in Indian or
Sikkim Courts depending on jurisdic-
tion.

(c) Some State Governments have
authorised the Lottery either under
Section 294-A IPC or under their
local laws.

Shri Hem Barua: In view of the
fact that section 294-A of the Indian
Penal Code, under which the lotteries
are authorised, does not apply to
Sikkim in general, may I know under
what authority this has been allowed
to continue? Is it not a fact that on
a previous occasion the Home Ministry
discontinued this raffle on this ground.

Shri G. B. Pant: The Home Ministry
has not been generally in favour of
launching such lotteries, but the
Sikkim Lottery has been approved by
the Bengal Government and also by
the Bombay Government. When a
lottery is approved by the State Gov-
ernment, the approval of the State
Government is regarded as valid for
the whole of India.

Shri Hem Barua: May I know whe-
ther it is a fact that on a previous
occasion the Government wrote to the
Maharajkumar of Sikkim to discon-
tinue this * . hd . .

May I know whether it is a
fact that on a previous occasion
the Government wrote to the
Maharjkumar of Sikkim to discontinue
this raffle in this country, and that
he replied to the effect that he could
not do it because it benefited his ex-
chequer to the tune of Rs. 72,000 a
year? The Government of India
wanted to compensate it with an in-
creased grant, and that was also
turned down. Why is it so?

*Expunged, as ordered by the
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Shri G. B. Pant: The correspon-
dence between the Government of
India and the Government of Sikkim,

if any, must be of a confidential
character.

Shri Hem Barua rose—

Mr. Speaker: I will not allow any
more questions. He is not prepared to
disclose, it is confidential.

Shri Hem Barua: This is a very
important issue, and our exchequer is
losing money. They are evading in-
come-tax also, and there are agen-
cies here.

Mr. Speaker:
question.

Order, order, Next

National Book Trust

*1653. Dr, Ram Subhag Singh: Will
the Minister of Education be pleas-
ed to state:

(a) whether it is a fact that some
members of the National Book
Trust have tendered their resigna-
tions;

(a) whether the Chairman of the
Trust has also resigned;

(c) it so, the causes of their resign-
ations;

(d) whether their resignations have
been accepted; and

(e) what steps Government propose
to take in the matter?

The Minister of Education (Dr, K
L. Shrimali): (a) to (e). The Chair-
man of the Trust has resigned in order
to devote himself exclusively to the
work of the University Grants Com-
mission. His resignation has been ac-
cepted, and steps are being taken to
appoint a suitable substitute. About a
year ago, Shri Tendulkar had resign-
ed for personal reasons and his place
was filled up under rules.

Dr. Ram Subhag Singh: When did
the Chairman of this National Book

Chair.
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Trust resign, and when was his re-

signation accepted? What were the-

causes of his resignation apart from
the fact he wanted to devote
himself exclusively to the work of the
University Grants Commission? Why
was he appointed at all if it was his
intention to devote himself exclusively
to the work of the University Grants
Commission?

Dr. K. L. Shrimali: The hon. Mem-
ber has asked a number of questions.

Dr. Ram Subhag
there is no time.

Singh: Because

Dr. K. L. Shrimali: In 1959 the
Chairman showed his keenness to be
relieved of his duties with the Na-
tional Book Trust so that he might
devote himsclf exclusively to the
work of thce University Grants Com-
mission. I had, however, requested
him {o carry on for some time, and
he agrced to this. In early 1960 he
again requestcd to be relieved of his
duties with the Trust, and the resign-

ation has been accepted. What was
the other question which  the hon.
Member asked?
12 hrs,

Dr, Ram Subhag Singh: Has this

Book Trust succceded in  publishing
any national book so far, and if so,
what are the names of those books?

Dr. K. L. Shrimali: I do not have
that information with me at the pre-
sent moment, because the hon. Mem-
ber had asked this question only with
regard to the chairman and the mem-
bers. If he would give me notice of
a separte question, I shall answer that.

Dr. Ram Subhag Singh: My point is
that the members of this National
Book Trust have been quarrelling so
much that they have not succeeded

in publishing any book worth the
name.

Dr. K. L, Shrimali: That is not cor-
rect. Therc are occasional differences
between members. I do not know
from where the hon. Member has got
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the information that the members are
quarrelling amongst themselves.

Shri Hem Barua: On a point of
order. May I know whether the
word ‘quarrelling’ could be used in
respect of the members of this Na-
tional Book Trust?

Mr. Speaker: The Quesltion Hour is
over,

Shri Raghunath Singh: May I ask
one question?

Mr. Speaker: I am sorry,

Shri Raghunath Singh: May I know
whether it is a fact that two more
members have also resigned?

Mr. Speaker: I have disallowed the
question already. I have disposed of
the point of order. Nothing more
remains now.

Shri Raghunath Singh: Two more
embers have also resigned.

Dr. Ram Subhag Singh: In all, three
have resigned. '

Mr. Speaker: Let theni,

WRITTEN ANSWERS TO QUES-
TIONS

Post-Matric Scholarships to Scheduled
Caste Students in Kerala

[ Shri A. K. Gopalan:
*1658. | shri warior:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that post-
Matric scholarship amounts due to
Scheduled Caste and Scheduled Tribe
students for the year 1959-60 have not
been paid in the Kerala State as yet;
and

(b) if so, what action the $cholar-
ship Board has taken to expedite pay-
ments?

The Minister of Education (Dr. K,
L. Shrimali); (a) No, Sir.
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(b) Does not arise.
Wind Power

*1655. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the re-
cent research conducted by the Coun-
cil of Scientific and Industrial Re-
search showed encouraging results for
the utilisation of wind power in the
country,;

(b) if so, the places where wind as
a source of energy would be available
in the country;

(c) whether it is also a fact that a
large number of wind mills will be
established in the villages; and

(d) if so, the
thereof?

proposed number

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir,

(b) Certain areas in Rajasthan,
Saurashtra, Himalayan foothills, the
west coast and in the extreme South
may be suitable for utilisation of
windpower.

(c) and (d). Two hundred pilot
wind mills are proposed to be instal-
led in the first instance.

Criteria for determining Backwardness

' »1656. Shri N. R. Muniswamy: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Registrar General of India has ex.
pressed his inability to evolve a for-
mula to classify Backward Classes;

(b) if so what steps are being
taken to evolve some criteria for this
purpose;

(c) whether the Backward Classes
Commission’s Report had not given
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exhaustive criteria to classify the
Backward Classes on the basis of edu-
cation and social status; and

(d) whether the States of Madras,
Mysore and Andhra have objected to
the elimination of caste from the cen-
sus enumeration?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The
Registrar General of India was not
entrusted with the work of evolving
such a formula. He was asked only
to conduct an ad hoc survey of the
1951 census data to enable the Govern-
ment to evolve a practicable and
workable criterion for determining
“the other backward classes”,

(b) The matter is under consider-
ation.

(c) Yes. But criteria have not been
accepted by the Government for the
reasons explained in the memorandum
presented to Parliament along with
the report of the Backward Classes
Commission on 3rd September, 1956.

(d) No.

Telugu Novel—‘Narayana Rao’

Shri Agadi:
¥16517. [ Shri Wodeyar:
LShri Sugandhi:
Will the Minister of Scientific Re.
search and Cultural Affairs be pleas-
ed to refer to the reply given to Star-

red Question No. 856 on the 14th
December, 1959 and state:

(a) whether the question of trans-
lating the Telugu Novel “Narayana
Rao” into Oriya language has been
decided; and

(b) if so, what is the decision?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.
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Delhi Municipal Corporation

*1658 Shri Ram Krishan Gupta:
* \ Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 716 on the
1st December, 1959 and state:

(a) whether Government have exa-
mined the report of the Special Offi-
cer appointed to assess the financial
resources of the Delhi Municipal Cor.
poration; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A pre-
liminary examination of the recom-
mendations made in the report has
been made and the comments of the
other Ministries concernedq have been

obtained. A final decision in the mat-
ter will be taken shortly.
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Geographical School Atlas

*1660. Shri P. K. Deo: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether in 1956 it was propos-
ed to publish an authoritative geogra-
phical school atlas by the Survey ot
India;

(b) it so, the steps taken in this
regard; and

(c) when this school Atlas will be
ready?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) Due to reorganisation of States
and proposed change-over to metric
system, collection of data for the
Atlas commenced in 1957-58, compila-
tion was completed in 1959 and the
maps are now in various stages of
drawing.

(c) In 1961.

Counterfeit Currency Notes

Shri D. C. Sharma:
*1661. < Shri Raghunath Singh:
LShri Hem Raj:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that seve-
ral thousand counterfeit notes of five-

rupee denomination have been seized
trom two persons in Fatehabad, Hissar

District;
(b) if so, the arrests made so far
in this connection;

(c) whether the reported note-print-
ing factory has been traced; and

(d) if so, the details thereof?
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The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) 57 forged
five-rupee notes are understood 1o
have been seized from seven persons
in Hissar District.

(b) Eight persons are understood to
have been arrested in this connection.

(c) No note-printing factory has so
far been traced.

(d) Does not arise.

Royalty on Minerals

r Dr. Ram Subhag Singh:
‘1662.< Shri P. K. Deo:
L Shri Aurobindo Ghosal:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether certain State Govern-
ments have requested the Government
of India to raise the royalty payable
to them for mining rights; and

(b) if so, whether Government have
considered their request and taken
any decision in the matter?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir. The
Governments of Rajasthan, Madras
and Kerala had suggested increase in
the rates of royalty on gypsum, mag-
nesite and lime shell and quartz sand
respectively.

(b) The Central Government has
not been able to accept the proposals.

Puppet Shows

*1663. Shri Aurobindo Ghosal:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether Government have any
proposal to develop old folk recrea-
tional art of puppet show; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The Sangeet
Natak Akademi has been encouraging
the development of puppetry through
grants to organisations or institutions

APRIL 22, 1960

Written Answers 13206

engaged in this task. This Ministry
has also given a grant for the purpose
to the Bharatiya Lok Kala Mandal,
Udaipur.

Manufacture of Drilling Equipment

*1664. J Shri Ram Krl'shan Gupta:
"\ Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 708 on the 1st December, 1959
and state at what stage is the ques-
tion of manufacturing drilling equip-
ment in India?

The Minister of Mines and Oil
(Shri K. D. Malaviya): A statement
giving the required information is
placed on the Table of the House.

STATEMENT

It is envisaged that the Heavy
Machinery Building Plant being set
up near Ranchi will undertake pro-
duction of oil drilling equipment in
the second stage. The preparatory
work for setting up of this plant is
in progress. The Oil and Natural
Gas Commission have also set up a
design and manufacturing cell. A
few items of equipment have been
fabricated locally. The Commission’s
cxisting workshop at Cambay is being
expanded so as to undertake manufac-
ture of other heavy equipment.
Besides, Indian manufacturers have
been contacted regarding the manu-
facture of derricks, elevators and
casing pipes etc.

Foreign Tourists

2417. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreigners to
whom visas to visit India were issued
during the first quarter of the year
1960; ang

(b) the names of the countries to
which these persong belong?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A state-
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ment giving the information received
so far, is laid on the Table of Lok
Sabha. [See Appendix IV, annexure
~No. 50.]

State Buses in the Andamans

2418 _[' Shri Raghunath Singh:
* '\ Sardar A. S. Saigal:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of State buses
plying in the Andamans;

(b) their respective daily passenger-
miles capacity and the actual average
daily passenger-miles done; and

(c) their income and expenditure
under broad heads from the 1st
April, 1959 up-to-date?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Nine.

(b) Information is being collected
and will be laig on the Table.

(c) For 1959-60, the income and
expenditure was ag follows:—

Income Rs. 69,688
Expenditure:—
(i) Under capital outlay Rs. 75,415

(ii) Revenue expenditurte Rs. 59,587

Medium Term Loans

2419. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the question of relax-
ing present standards regarding
medium term loang by the Reserve
Bank of India to the Co-operative
Institutions, has been considered by
the Bank; and :

(b) if so, with what result?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
matter is under consideration of the
Reserve Bank of India.
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7 Learning Hindi

2420. Shri Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of Class I and II
Officers who have learnt Hindi after
the scheme of Hindi teaching was
introduced in the Secretariat; and

(b) the number of such officers who
are learning Hindij currently?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table
of the House.

Students’ Delegation to Australia

2421. Shri Madhusudan Rao: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that Govern-
ment are going to send a delegation of
students to Australia;

(b) if so, the names of persons who
are chosen for the purpose and the
Universities from which they come;

(¢) when they are likely to leave
and how many days they are going to
stay in Australia; and

(d) how much expenditure is going
to be borne and by whom?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). On an invitation
by the National Union of Australian
University Students the Indian Council
for Cultural Relations has decided to
send to Australia a delegation with the

. tollowing membership.

1. Kumari Kuckoo Delhi University.
Mathur.

2. Kumari Mecra Pra- Patna University.
sad.

3. Kumari P. Rizvi.  Delhi University.

4. Kumari Sakuntla Andhra University.
Raman.

. Shri Ram Labhaya. Delhi University.

. Shri Shyam S. Bombay University.
Sami.

7. Shri T. Madan Mo- Marathwada Univer-

han Row. sity.

[« NV}
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(c) The delegation is scheduled to
leave India on 2nd May, 1960 and will
stay there for a period of about six
weeks.

(d) The Council will spend about
Rs. 10,000 for mecting- half the cost
of international travel as well as full
cost of travel within India. The
balance of the cost of international
travel is to be borne by the student
and/or the University concerned. In
Australia, the delegation will be the

guests of the Union. /)
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Archaeological Survey in Uttar
Pradesh

2423. Shri Sarju Pandey: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any survey has been
undertaken in Uttar Pradesh regard-
ing ancient temples and places of
archaeological and historical import-
ance since 1948 up-to-date; and

(b) if so, with what result?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
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M. M. Das): (a) The Union Depart-
ment of Archaeology has undertaken
village to village survey of anti-
quities, monuments etc. in the last
quarter of 1957 as one of its projects
under the Second Five Year Plan.
The Survey is still in progress.

(b) The Survey has brought to
light several old mosques, graves,
tombs, temples, mounds, wells, sites
etc. of archaeological interest.

Cultural Grants to Uttar Pradesh
Organisations

2424. Shri Sarju Pandey: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the names of organisations which
were given grants for promotion of
cultural activities in Uttar Pradesh
State during the years 1958-59 and
1959-60 so far; and

(b) the amount sanctioned to each
of them during the above period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b).

1958-59
Name of organisation} Amount
Rs.
1. College of Indology, Banaras
Hindu University, Banaras. 5,000
2. Allahabad University, Alla-
habad . . . . 6,000
3. Numismatic Society, Bana-
ras . . . . . 3,000
4. All-India Kashiraj Trust

Baparas . . . 5,000

5. Allahabad Literary and Cul-
tural Association, Allaha-

bad . . . 25,000
6. Anjuman Taraqqi Urdu Hind,
igarh . . . . 36,000
7. Tulsi Samark Poundation
Ceremony Committee, Reja-
pur, Banda . . . 2,000
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Amount
anisation
Name of org Rs.
8. Sangeet Nritya Kala Mandxr,
Aligarh. . 500
1959-60.
1. Numismatic Socncty, Bana-
ras . 13,000
2. All-India Kashn-a) Trust,
Banaras . . . 5,000
3. Akbar Memorial Commmcc,
Allahabad. 38,898
4. Syed Mohd. Mirza Mohaz-
zab, Lucknow . . 5,000
5. Aniuman Taraqq1 Urdu Hmd,
Aligarh. . 51,000
6. Shri Bhagwat Das stra Ayo-
dhya . 600
7. All-India Maxthxh Sahxtya
Samiti, Allahabad . . 9,300
8. Bharat Kala Bhavan, Banaras
Hindu University, Banaras .  1,05,000
9. Allahabad Municipal Muse-
um,Allahabad . . 45,000
10. Gurikula Muscum, Hardwar
. . . . . 10,000
11. Bundel Khand Chatrashal
Museum, Banda . . 2,500
12. Shibli Academy, Azamgarh . 5,000

The above does not include grants given
by the Akademis.

Welfare Extension Projects in Punjab
2425. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:
(a) the kind of welfare extension
projects established in Punjab by the

Central Social Welfare Board with
Central assistance quring 1959-60; and

(b) the location of these projects?

The Minister of Education (Dr.
K. L. Shrimali): (a) Co-ordinated

pattern.
(b) 1. Karnal (District Karnal)
2. Khul East (District

Bhatinda).
Pardons and Remissions

2426. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased

to state the number of (i) murder
cases and (ii) other cases in which
pardons or remissions have been
granted by the Central Government
or the President during the period
December, 1959 to April, 1960?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Death sentence was commuted to im-
prisonment for life in the case of 23
prisoners and remission of punishment
was granted in two cases, during the
period from 1st December, 1959 to 19th
April, 1960.

‘Central Taxes in Delhi’

2427. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether there was any fall in
the collection of Central Taxes 1in
Delhi durnig 1959-60; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) There was no fall
in the collection of Central Taxes in
Delhi during 1959-60 as compared to
the collection during 1958-59.

(b) Does not arise.
Hall-cum-Auditoriums in Punjab

2428. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether under the campus
work projects, applications have been
received from educational institutions
in Punjab for grants to construct
hall-cum-auditoriums;

(b) if so, what amount has been
allotted to Punjab for this purpose;

(c) the names of the institutions
which have applied for such grants;
and

(d) when they are going to receive
these grants?

The Minister of Education (Dr.
K. L. Shrimali) (a) Yes, Sir,

(b) No State-wise allocation ot
funds is made under the scheme,
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(c) The following educational insti-
tutions in Punjab applied for grants
for construction of Recreation Halls-
cum-Auditoria during 1959-60:—

1. Mukang Lal National
Yamunanagar.

. Dyal Singh College, Karnal.

. D.AV. College, Amritsar.

. M.D.A.S. High School, Moga.

. Gaur Brahman Central High
School, Rohtak.

College,

[ I N VLR ]

6. B.HR. (Rawalpindi) S. D.
Higher  Secondary  School,
Shankar.

7.S. D. Kumar Sabha Girls
Higher Secondary  School,
Patiala.

8. Dev Samaj Girls High School,
Rampuraphul.

9. Atma Ram Kumar Sabha
Higher Secondary  School,
Patiala.

(d) An aggregate grant of Rs. 35,000
was approved for the Mukand Lal
‘National  College. Against  this
amount, a sum of Rs. 11,000 has been
released as first instalment to the
College. The application of D.AV.
College, Amritsar was rejected as it
did not fulfil the conditions of grants.
The applications from the remaining
institutions are still under considera-
tian.

Education of Girls in Jammu and
Kashmir

2429. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the amount allocated by Central
Government for 1959-60 to the Gov-
ernment of Jammu & Kashmir for
the education of girls; and

(b) whether the Government of
Jammu and Kashmir had sought any
amount for this purpose?

The Minister of Education (Dr.
K. L. Shrimali): (a) A sum of Rs. 1.00
lakhs has been allocated under the
Centrally Sponsored Scheme fo3 ¢x-

APRIL 22, 1960
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pansion of girls’ education and train-
ing of women teachers at the elemen-
tary stage.

(b) Yes, for Rs. 96,000 out of which
administrative approval for Rs. 79,800
has been issued.

/ Merit-cum-Means Scholarships in
Andhra Pradesh

2430. Shri Madhusudan Rao: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state the
number of merit-cum-means scholar-
ships allotted to each Technical Insti-
tute (with names) in Andhra Pradesh
during 1959-60?

The Minister of Scientific Research

and Cultural Affairs (Shri Humayun
Kabir):
Name of the Institution Number
ol scho-
larships
allotted
(a) First Degree courses:
1. College of hngmccrmg, ]\dkl-
nada 9
2. Colleg: of hngmccrm An—
antapur . . 7
3. College of Tngmccrmg, Os-
mania Unwemly, }lydu'a—
bad . 13
4. College of Engmcc.rmg, An-
dhra University, Waltair . 7
5. Department of Chemical Te-
chnology, Osmania
University, Hyderabad . 2
6. J.V.D. College of Science &
Technology, Waltair . . 3
7. University College of Engin-
ccring, Tirupathi. . . 7
(b) Diploma Courses :
8. Andhra Polytechmc, I\dkl-
nada . 4
9. Attached Po]ylcchmc to -
College of Enginecering
Anantapur . . . 2
10. Government Polytechnic, Vi-
zagapatam . 3
11. Government Techmcnl Col-
lege, Hyderabad . . N
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Number
of scho-
larships
allmtcd

Name of the Institution

12. Govemmem Polytcchmc, 'Ixru-
pathi . 3

13. Government Polyte\.hmc,

Warangal . 2
14. Hyderabad Polylcchmc, Hy-

derabad . 2
15. Vuyyuru l’olvtcchmc, Vuyy-

uru . . 3
16. Mining Immuu‘ bccundcra-

bad . . 1
17. Mining Institutc, (.udur . 1
18. M.V.M. Polytcchnic, Tanuku 2
19. Mahboobnagar Pol)lu,hmc,

Mahboobnagar . . 2
20. Govt. Polytcchm«,, Prodda-

thur . . 2
21. Govt. l’olyu.chmc Nllama -

bad . 2
22. Krishna Devaraya Puly-

technic, Wanaparthy 2

23. Ceramic Institute, Gudur

Toral . 8s

Theatre at Hyderabad

2431. Shri Madhusudan Rao: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No. 554 on the 29th Fcbruary, 1960
and state the progress made in regard
to the construction of a theatre at
Hyderabad?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The foundation stone of the
theatre was laid on the 23rd M}rch,
1960. The work is in progress and it
is expecied that the theatre will be

ready for the Tagore Centenary in
May 1961.

Playgrounds in Andhra Pradesh

2432. Shri Madhusudan Rao: Will

the Minister of Education be pleased
to state:

-

(a) whether the Central Govern-
ment have sanctioned any sum for
making playgrounds in the schools

and colleges of Andhra Pradesh during
1859-R0;
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(b) if so, the total amount sanction-
ed during the period with break-up
for each Institution|School; and

(c) the names of the Schools|Insti-
tutions benefited by this?

The Minister of Education (Dr.K.L.
Shrimali): (a) to (c¢). The relevant
information has already been furnish-
ed in the statement appended to Un-
starred Question No. 2102 gnswered on
14-4-1960.

Social Welfare Extension Projects in
Andhra Pradesh

2433. Shri Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) the amount of Central Assistance
given to Andhra Pradesh during 1959-
60 for Social Welfare Extension Pro-
jects and for social and moral hygiene
and after care programmes; and

(b) the number of Central Social
Welfare Centres in the State (with
names of places of their location)?

The Minister of Education (Dr.K. L.
Shrimali): (a) Central assistance to
the extent of Rs. 6,53,500 and
Rs. 3,42,900 was given to Andhra Pra-
desh for the Social Welfare Extension
Projects and for social and moral
hygiene and after-care programmes
respectively, during 1959-60.

(b) A statement is laid on the 'Table.
of the House. [See Appendix IV, an-
nexure No. 51.]

Agricultural Colonies for Scheduled
Castes and Scheduled Tribes

2434. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) the names of places where agri-
cultural colonies were started for
Scheduled Castes and Scheduled
Tribes in the State of Uttar Pradesh
in the years 1958-59 and 1959-60 under
the centrally sponsored schemes;

(b) the names of places where they
are proposed to be started in the year
1960-61;

(c) the amount of grant sanctioned
by the Central Government for the
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purpose for the years 1958-59, 1959-60
and 1960-61; and

(d) the amount actually spent in
the years 1958-59 and 1959-60?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (d).
There are no scheduled tribes in Uttar
Pradesh and as such the question of
starting agricultural colonies for them
in that State does not arise.

As to scheduled castes, the requir-
ed information has been called for
from the State Government and will
be laid on the Table of the Lok Sabha
_on receipt.

Report of the Coal Price Revision
Committee

J Shri Ram Krishan Gupta:
2435. 1 Shri Aurobindo Ghosaf:

Will the Minister of Steel, Mines
and Fuel be pieased to refer to the
reply given to Starred Question No.
461 on the 1st December, 1959 and
state:

(a) whether the Coal Price Revision
Committee has since submitted its sup-
plementary report on the cost of pro-
duction of coal in Andhra Pradesh

and Assam;

(b) if so, whether Government have
examined the same; and

(¢) the nature of decision arrived
at?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a).
Yes.

(b) and (c). The Committee’s re-
commendations in regard to Assam
and Andhra Pradesh/Singareni) are
shown in a statement laid on the Table.
[See Appendix IV, annexure No. 52]

Students from the Laccadives

2436. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Unstar-
red Question No. 965 on the 4th
December, 1959 and state:

APRIL 23, 1960
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(a) whether Government have in-
vestigated into the complaint of the
students of the Laccadive Islands
studying in Colleges 1n Malabar Dis-
trict, Kerala, regarding non-payinent
of scholarships and subsidies; and

(b) if so, the action taken in this
regard?

The Minister of Education (Dr.K.L.
Shrimali): (a) and (b). A complaint
was received from certain students be-
longing to the Islands, who had failed
in tne final examination for the non-
payment of scholarships for the months
of April and May, 1959 by the Admi-
nistrator. Under the scholarships
rules, scholarships are granted for 12
months ending the 31st March.
Scholarships for April and May are
also sanctioned if the pupils continue
their studies during the succeeding
academic session, but no scholarship
)s paid for these two months to those
who discontinue their regular studies
due to failure or other reasons during
the next academic session. As the
complainants had taiied in the final
examinalion and were not persccuting
their studies further in the next
academic year, they were not entitled
to the scholarships for these two
months. As a special case, however,
the Administrator has been asked to
grant them subsistance allowance for
these two months as they had to stay
on the mainland during that period
awaiting results of their examination.

Orders have also been issued that
in future the scholarships should be
granted for 12 months from 1st June,
subject to the condition that stipends
for April and May will be payabie only
when the students have to stay on
the mainland during these two months.

Commonwealth Scholarships and
Fellowships

2437 Shri Ram Krishan Gupta:
’ Shri Damani:

Will the Minister of Education be

pleased to refer to the reply given to
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Unstarred Question No, 950 on the
4th December, 1959 and state:

(a) whether the scheme of Com-
monwealth Scholarships and Fellow-
ships has been finalised; and

(b) if so, the details thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statement
regarding the present position is plac-
ed on the Table of the House. [See
Appendix IV, annexure No. 53.]

Delhi State Central Cooperative Stores

Shri Ram Krishan Gupta:
2438. { Shri S. M, Banerjee:
LShrl Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 119 on the
18th November, 1959 and state the
nature of progress made so far in the
completion of investigation in regard
to complaints of irregularities in the
accounts of Delhi State Central Co-
operative Stores?

The Minister of Home Affairs (Shri
G. B. Pant): Investigation in the mat-
ter has since been completed and the
Inquiry Officer has made certain sug-
gestions which have been commend-
ed o the Delhi Administration for
implementation.

Service Cooperatives in Cantonments

f Shri Ram Krishan Gupta:
2439, °_ Shri D. C. Sharma:

i} Will the Minister of Defence be
wleased to refer tv the reply given to
Unstarred Question No. 160 on the
18th November, 1959 and state:

(a) whether Government have since
considered the proposal of encourag-
ing the setting up of Service Co-opera-
tives in Cantonment areas; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
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proposal referred to is still under con-
sideration with the Ministry of Co-
operatioh.

Free and Compulsory Primary Educa-
tion

Shri Subodh Hansda:
2440. { Shri R. C. Majhi:
LShri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether any comments or sug-
gestions have been received from the
State Governments on the four
brochures (i) Teachers Training (ii)
Primary Education Act in India (1ii)
Wastage and Stagnation and (iv)
General Administrative Problems of
free and compulsory education; and

(b) if so, the nature of suggestions
or comments received?

The Minister of Education (Dr.K. L.
Shrimali): (a). Yes, Sir. The com-
ments from some State Governments
and Union Territories have been
received.

(b) The views contained in these
replies are generally in support of the
suggestions made by this Ministry in
the four brochures.

Income-Tax Arrears

2441. Shri Pangarkar: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a large
portion of arrears of income-tax is
still outstanding;

(b) the total amount of income-tax
arrears realised upto 31st January,
1960; and

(c) the amount still to be realised?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The infor-
mation is being collected and a state-
ment giving the required information
will be laid on the Table of the House
as early as possible.



Aundha Nagnath Temple

2442. Shri Pangarkar: Will the
Minister of Scientigc Research and
Cultural Afrairs be pleased to state:

(a) the amount spent on the main-
tenance of Aundha Nagnath Temple,
Aundha during 1959-60; and

(b) the amount proposed 1o be spent
for the maintenance of the above
temple during 1960-6)?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Rs. 1,119

(b) Rs. 2,500.

Ellora Caves

2443. Shri Pangarkar: Will the
Minister of Scientitic Kesearch  and
Cultural Affairs be pleased to state:

(a) the amount spent for the main-
tenance of Ellora caves during 1959-
60; and

(b) the amount proposed to be spent
for the inaintenance of the above
caves during 1960-617

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (2) Rs. 36,371.

(b) Rs. 57,000.

Chitorgarh Fort

2444. Shri Pangarkar: Will the
Minister of Scientific Research and
Cultural Affairs be plcased to state:

(a) the amount spent for the main-
tenance of Chitorgarh Fort during
1959-60; and

(b) the amount proposed to be
spent for the maintenance of the
above fort during 1960-61?

The Deputy Minister of Scientific
Research and Cultural Affairs  (Dr.
M. M. Das): (a) Rs. 63,529.

(b) Rs. 90,000.

Ajanta Caves

\

2445. Shri Pangarkar: Will the
Minister of Scientific Research eond
Cultural Affairs be pleased to state:

(a) the amount spent for the main-
tenance of Ajanta caves during 1959-
60; and

(b) the amount proposed to be spent
for the maintenance of the above caves
during 1960-61?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Rs. 28,876.

(b) Rs. 48,000.

Mianing in Punjab

2446. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Government of
Punjab have approached the Govern-
ment of India for any financial assis-
tance to explore the mining prospec’s
11 the State;

(b) if so, whether any scheme has
been forwarded by the Punjab Gov-
crnment; and

(¢) the action taken thereon?
The Minister of Mines and 0Qil (Shri

XK. . Malaviya): (a) and (b). Yes,
Sir.

(¢) Government of 1India have
agreed to offer the assistance.

g WA § AW g

i fagfa fa
REH: A st wga g

F1 FATfAE HAGIE AT wtepfas-
Fd T TE AT B FAT FA F

(F) aF (ayus, LeUE u“r{z&if
§ @ ww aF fwaq afsadai q
FIa HIAT § FT FATCH AT



13223 Written Answers

(&) =1 a7F17 FI@ AT AT
FEY 9T FAAT AMA A7 fa=nT F7 @y
2 foad azi & w1€ safaq g7 7 7%
T

() afz &, @1 ag = a® 3
a7

aaTfae wAdIE AR wiewfaw w1l
ITRA (TMo "o Ao ) : (%)
M

(m) sragiifgazmgaa w1
T FIET € FATAAT FMA 7 A8 f477T
g1 & FIEH AT HT FI20 T% TAT 41T
Ag F AT T TG AT E 1 g
FATIT ATCAZHTT SATATAT T4 F7 7T
7 HTFTEET & 1 ag a7 P o £ fw
TFATZE F I A7 F7T A7 J A4y
qf9T & 0F HAT FTAVT AT AT 97
7f7 72 I 7 3T AT A AT T IW
g1 frar =117

() ®FTA FAT AL ZTATA7 IR
f& q8%0-%9 & wex qF AAARZT F
fag g sageT & faar s |
Ex-Servicemen

2448, Shri Aurobindo Ghosal: Will
the Minister of Defence be pleased
to state:

(a) what is the number of unem-
ployed ex-servicemen at present,

(b) whether any scheme has been
taken up for their re-settlement; and

(c) how many of them have been
resettled in 1958-59?

The Minister of Defence (Shri
Krishna Menon): (a) We do not have
complete statistics of employment of
all the ex-Servicemen who have been
released year after year. 29,196 ex-
Servicemen were however, on the re-
gisters of the Employment Exchanges
at the end of December; 1959.

(b) Yes, Sir.
(c) 9,796

VAISAKHA 2, 1882 (SAKA)

Written Answers 13224

Naval Mutiny

2449. Shri Aurobindo Ghosal: Will
the Minister of Defence be pleased
to state:

{a) how many of the naval person-
nel who took part in the naval mutiny
at Karachi in 1946 are out of employ-
ment;

(b) whether any of them has appro-
ached Government for resettlement or
employment;

(c¢) if so, how many; and

(d) the action taken in that regard?

The Minister of Defence (Shri
Krishna Menon): (a) The information
is not available.

(b) to (d). A few pctitions were
veceived. The petitioners were in-
formed of the Government’s decision
that they could not be reinstated in
the Armed Forces but that there was
no bar to their re-employment under
Government in Civil employment, ex-
cept where such dismissal was with
disgrace.

0il Strikes

2450. Shri Bishwanath Roy: Will the
Minister of Steel, Mines and Fuel bc
pleased to state whether as a result of
crilling operation oil has been struck
\n any test well in 19607

The Minister of Mines and Oil (Shri
K. D. Malaviya): Yes, Sir. Indica-
tions of oil and gas have been found
«n Test Wells No. 3, 4 and 5 in Cam-
bay area.

Indian Students in U.S.A.

2451. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state whether it is a fact that Indian
students who have gone to the US.A,
during 1958-59 and 1959-60 for 'study
of business administration did not have
any practical training before leaving
India and have created a problem for
the Universities and most of them did
not want to return to India?
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The Minister of Bducation (Dr. K. L.
Shrimali): No such case has come to
the notice of Government so far.

UNEF

// 2452. Shri Madhusudhan Rao: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 259 on the 19th February,
1960 and state:

(a) whether the report of the court
of enquiry appointed to investigate the
causes of the accident involving two
Indian soldiers of UNEF on the 5th
January 1960 has since been receiv-
ed; and )

(b) if so, what are the details in this
regard?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The pro-
ceedings of the Court of Inquiry have
been received and are under examina-
tion. In the meantime the United
Arab Republic authorities have 'been
requested to take suitable steps to
prevent recurrence of such accidents.
A1l our drivers in the United Nations
Emergency Force have also been in-

formed to be careful at level cross- /

/
7

ings.
Unauthorised Constructions in Delhi

2453, Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that many people have raised un-
authorised constructions in various
localities in Delhi;

(b) if so, whether any survey has
been made by Government in the
areas known as Chandni Chowk,
Pahari Dhiraj, Karol Bagh, Pahar
(GGanj and Bara Hindu Rao of Delhi
in the past two years:

(¢) in how many cases the construc-
tions were demolished and the cul-
prits penalized; and

(d) what penalty was awarded to
them and whether it was realised from
all?

APRIL 22, 1960
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The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

<

(b) The matter falls within the
purview of the Municipal Corporation
of Delhi who have special staft to fre-
quently go round the various areas
to detect unauthorised constructions.
Where such constructions are in pro-
gress, notices under section 343 and
344 of the Delhi Municipal Corpora-
tion Act, 1957, are served on the
builders and thereafter the construc-
tions are demolished.

(c) and (d). The number of such
constructions demolished in the
various areas is as follows:—

Chandni Chowk .. M
Pahari Dhiraj and

Bara Hindu Rao 50
Karol Bagh .. 8%
Pahar Gunj .. 30

No other penalty is imposed except
ihat the demolition charges are re-
covered from the owners. Out of a
total amount of Rs. 2,264 due as demo-
lition charges, only a sum of Rs. 15
vas been recovered so far. Necessary
action is being taken by the Corpora-
tion to recover the balance.

vayments made in Indian Rupees -

2454. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the total payments made in
Indian rupees to foreign governments
or foreign nationals in lieu of the
loans received or interests thereon or
for the purchase of agricultural com-
modities from U.S.A. under P.L. 480
and P.L. 665 and other industrial plant
and machinery or technical know-how
during the First and Second Five Year
Plan periods;

(b) the names of such countries with
the respective amounts; and

(¢) the consideration for which the
payment was made?

The Minister of Finance (Shri
Morarji Desal): (a) to(c). A statement
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is laid on the Table. [See Appendix
IV, annexure No. 54.]

Visas for Indian Students to Study
Chinese Language

2455 J Shri Rameshwar Tantia:
7\ Shri Pahadia:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment selected four students to go
to China to study Chinese language;

(b) whether it is also a fact that
one of these students has been refused
visa by the Chinese Embassy; and

(c) if so, what was the reason for
this refusal?

The Minister of Education (Dr.K. L.
.Shrimali): (a) Government selected
five students for study of Chinese
language in China.

(b) One of the five students was
refused visa by the Chinese Embassy.

(¢) Government have no informa-
tion.

Consumption of Steel

2456. Shri Shree Narayan Das: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) what will be the per capita con-
sumption of steel in India at the end
of the Second Five Year Plan; and

(b) how does our present per capita
consumption of steel compare with
United Kingdom, U.S.A, USSR,
West Germany and China?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 19
1bs. or 18.61 kilograms*

() United
Kingdom 372 Kilogruna(@)“ Per
United | C.pita
States of * consu-
America 568 » mption
West of steel

Germany 393 »
USS.R. 263 »
China 8.8 » J
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Source.—*Report (1960, of the Com-
mittee for Steel Demand Appraisal
constituted by the National Copncil
of Applied Economic Research,
under the Chairmanship of Dr. P. S.
T.okanathan.

tStatistical Year Book, 1958—Unit-
ed Nations Economic Commission.

_(/ Production of Mica in Andhra
Pradesh

2457. Shri Madhusudan Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state the quantity of
mica produced in Andhra Pradesh
during 1958-59 and 1959-60?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The quantity of mica
produced from Andhra Pradesh dur-
ing the calender years 1958 and 1959
is as follows:

Ycar Quantity
(in Metric tons)

1958 5,198

1959 5,557 v

Steel Re-rolling mills in Andhra
Pradesh

2458. Shri Rami Reddy: Will the
Minister of Steel, Mines and Fuel be
pleased to statle:

(a) the number of applications re-
ceived for the setting up of steel re-
rolling mills in Andhra Pradesh since
the beginning of the Second Plan;

(b) the number of licences issued;
and

(¢) the number of steel re-rolling
mills set up in the different States
(State-wise) since the beginning of
the Second Five Year Plan?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 22.

(b) One.

(¢) Of the four new units sanction-
ed—one each in Andhra, Assam,
Bihar and Kerala—two (in (Andhra
and Assam) have been installed. In
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addition, one small unit in Assam has
also been installed. ’

Banaras Hindu University

x9459. J Dr- Ram Subhag Singh:
" 7\ Shri Khushwagqt Rai:

Will the Minister of Education be
pleased to state:

(a) whether the Uttar Pradesh
Zamindari Abolition Bonds worth
Rs. 688077:39 nP. were purchased
during the period 24th August, 1956
to 24th April, 1958 by the Banaras
Hindu University when Dr. V. S. Jha
was Vice-Chancellor with the old
Executive Council;

(b) whether the Uttar Pradesh
Zamindari Abolition Bonds worth
Rs. 89007333 nP. were purchased by
Banaras Hindu University with  Dr.
V. S. Jha as Vice-Chancellor with new
Executive Council; and

(c) if so, what action 1is proposcd
to be taken against the authority res-
ponsible for this los: to the Banaras
Hindu University?

The Minister of Education (Dr. K.
L. Shrimali): (a) Ottar Pradesh
Zamindari Abolition Bonds of the
1ace value of Rs. 11,75.000 were pur-
chased by the Banaras Hindu Univer-
sity at a cost of Rs. 4,83.100 during
tne period 24th August, 1956 to the
24th April, 1958 when Dr. V. S. Jha
was the Vice-Chancellor with the old
Executive Council.

(b) No bonds were purchased dur-
ing the regime of the new, ie., the
present Executive Council with Dr.
V. S. Jha as Vice-Chancellor.

(c) As a result of departmental in-
quiry into the transaction, the findings
of which were embodied in the state-
ment placed on the Table of the Lok
Sabha on the 3rd March, 1960, a
prima facie case has been established
for further investigation and the same
is proposed to be undertaken shortly.

APRIL 22, 1960
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Entry Permits to Nicobars

[ Sardar A. §. Saigal:
\_ Shri Raghunath Singh:

w1l the Minister of Home Affairs
be pleased to state:

2460.

(a) whether persong wishing to
enter Nicobar Islands have to obtain
entry permits from the Deputy Com-
missioner, Port Blair, under the Pro-
tection of Aborigingl Tribes Regula-
110n;

(b) whether sometime back a large
number of monopolist traders’ em-
ployees were found in Nicobars with-
out such entry permits; and

(c) if so, what action was taken
against them?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Under the Andaman
and Nicobar Islands (Protection of
Aboriginal Tribes) Regulation, 1956,
every person desiring to enter a re-
served area in the Nicobar Islands
must possess a pass issued by the
Dceputy Commissioner, Andaman and
WNicobar Islands.

(b) and (c¢). Thirteen employees of
Messrs R. Akoojee Jadwet and Com-
pany and 20 eniployecs of the Car
Nicobar Trading Company and the
Nancowry Trading Company were
arrested in November-December, 1959,
for having entered the Nicobar Islands
without obtaining the requisite pass.
The arrested persons were produced
before the Magistrate who released
them on personal bonds. The inves-
tigations in these cases are going on.

Estate Duty

I Shri S. M. Banerjee:
2461. 1 Shri Chintamoni Panigrahi:

Will the Minister of Finance be
pleased to state:

(a) whether huge amount pertain-
ing to Estate Duty remains unrecover-
ed; ~

(b) if so, what is the total amount
on lst February, 1960;
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(c) the number of cases pending
for settlement; and

(d) the steps taken for their ex-
peditious settlement?

The Minister of |Finance (Shri
Morarji Desai): (a) and (b). No,
Bir. The total amount of estate duty
which was due for recovery but not
recovered on 1st February, 1960 was
only Rs. 121 lakhs.

(c) Assessments are pending in
8195 cases.

(d) On an average 8300 assessments
are disposed of in a year and com-
pared with this number, the pendency
of 3195 is not much; but even so con-
stant reviews are made of the pend
ing cases by the assessing officers as
well as the Controllers of Estate Duty
and the Central Board of Revenue.
The following provisions introduced
in the Estate Duty (Amendment) Act,
1958, would also be of some help in
reducing this pendency when the
Amendment Act is brought into
force:

(i) a provision has been made for
the levy of interest in cases
of extension of the time limit
for submitting the statement
of Account;

(ii) Grant of succession certifi-
cate by the Court has been
made subject to the furnish-
ing of a certificate from the
Controller about payment ot
duty;

(ili) the Controller is empowered
to make a provisional assess-
ment on receipt of the State-
ment of Account without
waiting for the completion of
his investigations.

Secretaries etc, in Central
Government

2462. Shri Harish Chandra Mathur:
‘Will the Minister of Home Affairs be
pleased to state:

(a) how many Secretaries, Addi-
tional Secretaries, Joint Secretaries

209 (Ai) LSD—3.
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and Officers of equivalent status are
posbted with the Central Government;
and

(b) how mrny of them are govern-
ed by the Tenure Rule and for how
many years they have been in Cen-
tral Government and not reverted to
their respective States or to field
work?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix IV, annexure No. 55.]

Consumption of Petrol, Kerosene and
Diese] Oil

2463. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to lay a statement
showing the total consumption of
petrol, diesel oil and kerosene oil
during each of the last 3 years?

The Minister of Mines and Oil (Shrl
K. D. Malaviya): The total consump-
tion of Motor Spirit, Diesel Oils and
Kerosene Oil during each of the last
8 years were approximately as under:

Tons.
19857 3,567,000
1958 3,724,000
1959 .. 4,178,000

Strike by the State Bank Employees

[ Shri Shree Narayan Das:
| Shri Radha Raman:
2464. ! Shrimati Minimata:
1 Shri Farish Chandra
L Mathur:

Will the Minister of Finance be
pleased to state:

(a) the man-hours lost and tinan-
cial loss sustained by the State Bank
of India consequent on the recent
strike of the employees of the Bank;
and

(b) whether the employees who
went on strike will be entitled to the
payment of their salaries for the
period during which they were on
strike?
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The Minister of Finance (Shri
‘Morarji Desal): (a) 19,25,000 man
hours were lost during the recent
strike of the employees of the State
Bank of India. No assessment of
the loss sustained by the bank has,
however, been made, as, apart from
the time and labour which may be
involved, no gccurate estimate will
really be possible.

(b) The State Bank of India does
not intend to pay the employees who
participated in the strike their salar-
ies or any other emoluments for the
period of the strike.

weq g3 § wfaw snfa wearo &

R¥%Y. W wRY fag A< :
AF-FE § AT qg TATT FT FT FEA 5 -
(F) @=q 937 F X AR AT

for=t & sfew sirfaat & fad feaT ang-
&Ifas FA1T Fex 99 ®E ; AR

(@) 93 & 3 Femor & wAIfqq
g3 & a9 ¥ 3 ¥ wommw 3 9> a9
1At R A Fpaar a9 frar mar § ?

T3-wd  IIEA (AN )
(F) ar fa 7 o7 M Fgar fae
i gl

(@) T g & gIT T95 T
& qr W AR AT g1 9T gaT F
AT qT AT SATFAT |

, Iron Sheets Supplied to Andhra
/ Pradesh

2466. Shri Madhusudan Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the demand of iron sheets by
Andhra Pradesh Government during
1959-60; and

(b) the extent to which the demand
was met and the arrangements made
by the Government to provide more
iron sheets to Andhra Pradesh for
various development projects?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The demand, allotment and sup-
ply of iron sheets [Black sheets, Gal-
vanised sheets (Plain) and Galvanised
sheets (corrugated)] to Andhra Pra-
desh in 1959-60 are given below:

Demand 35,815 tons
Allotment 17,061 tons
Supply 1,602 tons

The reason for low despatch is that
the anticipated level of indigenous
production and imports on which al-
lotments were based did not materia-
lise. Imports of sheets are being
arranged within the limited foreign
exchange available. There will be
however real relief in the supply
position when the strip mill in Rour-
k;?a goes into production.

Income-tax Department

Shri Radha Raman:
2467.{ Shri Shree Narayan Das:
(_ Shri Prakash Vir Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that a large
number of cases are pending for dis-
posal in Income-tax Department and
huge demands are lying in arrears;

(b) if so, the measures taken or
proposed to be taken; and

(c) the number of vacancies of
Income-tax Officers existing on 15th
Warch, 1960, and when they are likely
to be filled up?

The Minister of Finance (8hri
Morarji Desai): (a) The total number
of Income-tax assessments pending
for disposal as on 31st March, 1958
was 4,55,872 which represents, ap-
proximately, 28'8 per cent. of the
total number of assessments for dis-
posal during the financial year 1938-
59.

The effective outstanding arrear
demand of taxes as on 31-12-59 was
Rs. 143'79 crores.

(b) Measures taken for expediting
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disposal of assessments are indicated
below:

(i) the number of Income-tax
Officers as well as subordinate
staff in the Income-tax De-
partment has been consider-
ably increased in recent
years,

(ii) the progress of disposal of
assessments by the Income-
tax Officers is subjected to a
monthly review by the sup-
erior administrative authori-
ties and instructions and
guidance are given to them
with a view to achieving
better results;

(iii) Income-tax Officers are requir-
ed to give priority to the dis-
posal of arrear assessments.
Senior officers also give them
guidance in the disposal of
complicated asgessments; and

(iv) eertain gelected circles at im-
portant places have been
constituted into group charg-
es under Inspecting Assistant
Commissioners of Income-tax
to provide the Income-tax
officers with intensive guid-
ance and supervision for
achieving speedy disposal of
assessmients besides improv-
ing the quality of their work.

2. Steps taken for improving Collec-
tion of taxes are indicated in the
annexed statement. [See Appendix
IV, annexure No. 56].

(¢) T1. These vacancies are likely
%0 be filled in about a year's time.

Income-tax Assessment

( Shrimati Renu
Chakravartty:
2468. { Shri Prabhat Kar:
Shri Tangamani:
( Shrimati Parvathi Krishnan:

Will the Minister of Finanece be
pleased to state:

(a) whgtper income tax assessment
of any Minister or Officer of the Gov-
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ernment of India has been opened
under section 34 of the Income Tax
Act, during the last year; and

(b) if so, the reasons for the same?

The Minister of Finance (Shri
Morarji Desai): (a) Necessary infor-
mation is being collected and will be
laid on the Table of the House in
due course.

(b) In view of the provisions of
section 54 of the Indian Income-tax
Act, such information cannot be dis-
closed.

Post-Graduate Course in Journalism

2469. Shri M. B. Thakore: Will the
Minister of Kducation be pleased to
state:

(a) the names of the universities
in India conducting examination in
the post-Graduate Course in Journa-
lism; and

(b) the number of students who
obtained Degrees and Diplomas in the
Journalism Course, University-wise,
during the years 1956, 1957, 1958 and
19597

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the Sabha as
soon as available.

Houses constructed for Scheduled
Castes and Scheduled Tribes im
Kerala

2470, Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of houses built in
Kerala State with the assistance of
Central Government for Scheduled
Castes and Scheduled Tribes during
each year from 1952 to 1959; and

(b) the amount sanctioned by Cen-
tral Government for each year men-
tioned above?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement showing the Central



13237 Written Answers

assistance given and the number of
houses constructed is laid on the

Table. [See Appendix IV, annexure.

No. 57]. No central assistance was

sanctioned for this purpose from 1952
to 1955-56.

Raid by Pakistani Outlaws

2471. S D. C. Sharma: Will the
Minister of \Home Affairs be pleased
to state:

(a) whether it is a fact that 14
Pakistani outlaws armed with rifles,
recently looted a mahajan’s shop and
made away with ten camels from
Gumana Ka Talla area in the Choh-
tan Police Circle of Jodhpur district
and returned to Pakistan;

(b) whether it is also a fact that
Pakistani outlaws are reported to
have, of late, become very active in
the said area; and

(c) the steps taken or proposed to
be taken in this regard?

The Minister of Home Affairs (Shri
G. B. Pant): (a) On the night of 16!
17th March, 1960, 14 armed Pakistani
nationals raided village Gumana-ka-
Talla in Indian territory and decamp-
ed with some property including 11
camels 1nd two horses.

(b) No unusual activity has been
noticed.

(¢) Police vigilance is maintained
and monthly meetings are held bet-
ween Pakistani and Indian Police
officials. The incident in question
has been taken up by the local police
officials with their Pakistani counter-

parts.

Stabbing Cases in Delhi

2472. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that stab-
bing cases in Delhi during 1959-60
were on the increase; and

(b) it sp, the act.ion;tﬁken to check
them?

APRIL 22, 1960
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The Minister of Home Affairs (Shri
G. B. Pant): (a) There was some in-
crease in the number of stabbing
cases in 1959 but the figures are show-
ing a downward trend this year.

(b) The police are maint‘aining
vigilance and have intensified patrol-
ling.
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Opium

2474. Shri Raghunath Singh: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that 8
maunds of opium and more than one
maund of other intoxicants were re-
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covered at Jabalpur on the 2nd
April, 1960; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Ac-
cording to the information received
from the Excise Commissioner
Madhya Pradesh, no opium was seiz-
ed at Jabalpur on the 2nd April, 1960,
but three maunds and thirty seers
bhang and ten seers ganja were
seized.
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School of Indian Languages in Delhl
University

2476. Shri Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether the Delhi University
have approached Government for
assistance to start a school of Indian
languages; and

(b) if so, the action taken thereon?

The Minister of Education (Dr. K.
L. Shrimall): (a) No, Sir.
¢»

(b) Does not arise.

Allotment of Soft Coke and Hard
Coke to Punjab

2477. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quota of soft coke and hard
coke allotted to Punjab during 1959- °
60;

(b) whether the Punjab Govern-
ment had asked to increase this quota;
and

(c) if so, the action taken thereon?

The Minister of S.eel, Mines and
Fuel (Sardar Swaran Singh): (a) The
quota was 16,860 wagons for domestic
purposes, small scale industries and
engineering works, for which soft
coke and hard coke are mainly sup-
plied.

(b) No.

(¢) Does not arise.
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Temb of Abul Fazal Near Agra

Shri P. C. Borooah:
7. {Shri P. K. Deo:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed 1o state:

ta) whether it is a fact that the
site of the palaces and tombs of Abul
Fazal, Faizi and their sister Ladli
Begum were located by research
workers at a distance of four miles
north west of Agra; and

(b) if so, the details thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b). A low
shapeless mass of rubble and concrete
measuring 30’ X 30’ at a place called
Mau near Agra is said to contain the
tombs of Ladli Begum and her two
brothers Faizi and Abul Fazal. This
site, which was protected as early as
1918, is already on the list of protect-
ed monuments and is situated near
the Seetla Temple which is about two
miles North West of Agra.

Restricted Government Holidays

2480. Shri Ram Garib: Will the
Minister of Home Affairs be Dpleased
to state:

(a) whether Government have
taken any census as to how many
Government employees in Delhi|New
Delbi availed of the restricted holi-
days on the occasion of Shivratri and
Holi, the 25th ¥February, and 12th
Mareh, 1960 respectively; and

(b) whether it is a fact that more
than 90 per cent. staff stayed away
on both these occasions to celebrate
the festivals?

The Minister of Home Affairs (Shri
. B. Pant): (a) No.

(b) There is no reason to believe
| $0.
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"manut
Iron Monuments

2481. Shri M. K. Ghosh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what is the earliest perlod when
iron was found to be used in India
and in what place;

(b) what are the archaeological
monuments where iron has been
detected; and

(c) whether it is non-corrosive in
property?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The earliest known
occurrence of iron in India is in the
upper levels of the painted grey ware
period at Hastinapura and in the
~orresponding levels at Alamgirpur
both in Meerut District of Uttar Pra-
desh. According to the available
evidence these levels may be dated to
7th-8th Century 3.C.

(b) and (c). It has been detected
at all excavated sites dating from
after the 7th-8th Century B.C. ‘The
iron pillar located in the premises of
the Qutab and assignable to the 5th
Century A.D. has been focund to be
non-corrosive.

Himalaya Bank Ltd., Kangra

2482. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Punjab High Court have allowed for
the functioning of the Himalaya Bank
Ltd., Kangra;

(b) it so, when was that order
made?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Purijab High Court sanctioned, on the
21st August, 1959, a scheme of
arrangement between the bank and
its creditors, which, inter alia, autho-
rised the bank to start its normal
banking business after it had obtain-
ed a licence from the Reserve Bank
of India. The bank has since been
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N - T
granted a conditional licence on 16th
April, 1960.

Cars and Taxis

24838, Shri Assar: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that private
cars and taxis are prohibited to travel
in Indian territory near Goa border;

(b) it so0, the reasons therefor;

(c) whether Government are aware
that poor people and travellers are
also very much harassed by Special
Reserve Police on Goa border; and

{(d) if so, whether Government
have taken any action in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) No; but public and
private carriers have to obtain
permits to ply within a five mile belt
of the border.

(b) Does not arise.

(e) No such complaint has been
reoceived.

(d) Does not arise.

Scheduled Castes and Scheduled
Tribes Commissioner’s Visit to
Punjab

.24.84. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

~(a) bow many times the Commis-

sioner for Scheduled Castes and Sche-
duled Tribes visited Punjab during
1959-60; angd

(b) the places visited b im i
that State? v him in

The Deputy Minister of Homse
Affaire (Shrimati Alva): (a) Five
(b) Pathankot (twice), Simla

(twice), Dinanagar and Nilokheri.

/
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Scheduled Castes and Scheduled
Tribes Commissioner’s Visit to
Bombay

2485. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Comnmis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Bombay during
1959-60; and

(b) the places visited by him in
that State?

The Deputy Minister
Affairs (Shrimati Alva):
times.

(bY Kosbad, Talasari, Talwada,
Murbad, Pawan, Theronda, Asha-
garh, Dahanu, Sutarpada, Bombay,
Dohad, Khed Brahma, Poshina, Sanali,
Shri Amirgadh, Chitrasani, Juni Reh
alias Ramgadh, Doongarpura, Kan-
pura, Begadivas, Balaram Mahadev,
Sukhasar Nanibhugadi, Deogarh Baria,
Kathala, Baroda and Vyara.

Untouchability (Offences) Act

2486. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of persons who
had been prosecuted in Delhi during
1960 so far under the Untouchability
(Offences) Act, 1955 and have been
acauitted?

The Minister of Home Affairs (Shri
G. B. Pant): No person was prosecut-
ed in Delhi under the Untouchability
(Offences) Act, 1955, during the
period 1-1-1960 to 31-3-1960.

Welfare of Scheduled Castes and Sche-
duled Tribes in Jammu and Kashmir

2487. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount sanctioned so far
under the Second Five Year Plan for
the welfare of Scheduled Castes and
Scheduled Tribes in Jammu and Kash-
mir State; and

(b) the amount spent so far out of
these allocations?

The Deputy Minister of Home Alfairs
(Shrimati Alva): (a) and (b). There
are no Scheduled Tribes in Jammu and

of Home
(a) Four
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Year . Amount Amount
- sanction-;, spent ,
S o, ed o

Forods Hrm

« (Rs. in lakhs)

1956-57 . 5-16 1-82
1957-58 . 2:35 1-92*
1958-59 . 581 5-34
1959-60 . 6-11 0-63 t

*Includes expenditure on Other

Backward Classes also for which an
expcnditure of Rs. 1:60 lakhs had been
sanctioned. Separate figures of ex-
penditure for Scheduled Castes and
Other Backward Classes have not vet
been furnished by the State Govern-
ment. ‘

tExpenditure up to 30-11-59.

12.02 hrs.
PAPERS LAID ON THE TABLE

MapHvAa PRrRADESH BHUDAN YagNa
Boarp (RECONSTITUTION) OBRDER

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table under sub-
section (5) of section 4 of the Inter-
State Corporations Act, 1957, a copy of
the Madhya Pradesh Bhudan Yagna
Board (Reconstitution) Order, 1960
published in Notification No. GSR 345
dated the 26th March, 1960. [Placed
in Library. See No. LT-21/7/60.]

AMENDMENTS TO CustoMs AND CEN-
TrRAL Excise Duries DrRawBACK (GENE-
RAL) RuLES

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
I beg to lay on the Table, under sub-
section (4) of section 43B of the Sea
Customs Act, 1878, and section 38 of
the Central Excises and Salt Act, 1944,
a copy of each of the following Noti-
fications making certain  further
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amendments to the Customs and Cen-
tral Excise Duties Drawback (General)
Rules, 1960:—

(i) GSR. 390, dated the 9th Apri},
1960.

(ii) GSR. 391, dated the 9th April,
1960.

(iii) GSR. 392, dated the 9th April,
1960. [Placed in Library.
See No. LT-2118/69.]

PUBLIC ACCOUNTS COMMITTER
TWENTY-EIGHTH REPORT

Shri Barman (Cooch-Bihar—Reserv-
ed—Sch. Castes): I beg to present the
Twenty-Eighth Report of the Puclie
Accounts Committee on the contract
for supply of mechanical transport
spares.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): In the light
of what the Leader of the House and
Dr. Ram Subhag Singh, said yester-
day, may I request you to direct that
the evidence recorded in connection
with this report be also laid on the
Table?

Mr. Speaker: I shall consider.

ESTIMATES COMMITTEE

EIGHTY-SEVENTH REPORT

Shri Dasappa (Bangalore): On the
18th December, 1958, the Speaker
directed the Estimates Committee in
the House to investigate the reasons
for increasing the estimates om
general service charges of the
Rourkela Steel Plant.

I beg to present the Eighty-Seventh
Report of the Estimates Committee on
this matter referred to the ocom-
mittee.
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12.04 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT
PUBLIC IMPORTANCE

MURDER OF A PoLicE OFFICER IN DELHt

Shri Assar (Ratnagiri): Under rule
197, 1 beg to call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent pub.ic igport-
ance and I request that he may make
a statement thereon:

“The reported murder of a
police officer in Delhi on April
11, 1960.”.

The Minister of Homne Affairs (Shri
G. B. Pant): On the morning of the
11th April, 1960, a report was made at
Police Station Paharganj that a dead
bedy was lying in a pool of blood in
front of the Nutan Marathi Higher
Secondary School. On the basis of
this information, a case under Section
302-IPC was registered and the Police
rushed to the spot to investigate the
matter. On reaching the scene, the
Police identified the dead body as be-
ing that of Sampuran Singh, a Sub-
Inspector of Police in the Delhi C.I.D.
(Crime Branch) who was living 1n a
quarter attached to the Paharganj
Police Sta‘ion. Several sharp-edged
incised wounds were observed on the
chest and upper part of the body and
there was also a deep cut on the neck.
A b’ood-stained knife having a blade
about 3” long was found lying under
the deceased’s head. Some blood-
stained bath room slippers were also
recovered. Investigations are in pro-
gress.

2. It is a matter of regret that the life
of S.I. Sampuran Singh who was at-
tached to the Anti-Cheating Squad
since 1957 and was reputed to be a
good officer should have been put to
an end by violent means in such
tragic circumstances. The Inspector-
General of Police, Delhi, has announ-
ced a reward of Rs. 500 for any in-
formation leading to the arrest of the
accused.

8. The deceased’s widow has been
given some financial assistance as an
immediate measure of relief.

VAISAKHA 2, 1882 (SAKA)
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r Shri Vajpayee (Balrampur): Is it a

' fact that the persons who discoverea
the body in the morning and who went
to the police station to report abuut
the discovery of the dead body were
detained by the police?.

Shri G. P. Pant: [ have no report
to that effect.

Shri Vajpayee: May I know whe-
ther the hon. Minister will make en-
quiries?

Shri G. B. Pant: They detained them
just for purposes of interrogation and
to find out if they knew more about
it?

Shri Vajpayee: They were detained
for the whole of the day; they wete
there at the police thana for the wnoie
day.

Mr. Speaker: The hon. Minister will
find out. The suggestion has been
made.

Shri G. B. Pant: I shall make en-
quiries.

Mr. Speaker: Instead of waiting so
long the hon. Member might have sent
a letter already to the hon, Minister.
Before he came to the House, he must
have known this. Hon. Members need
not hesitate to bring these matters to
the notice of the hon. Minister. After
all, it is their Government. They can
always bring these matters to the
uotice of the hon. Minister who will
certainly look into all this.

12.06 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 25th April, will consist of:—

(1) Consideration of any item of
business carried over from
today’s Order Paper.

(2) Consideration and passing of
the following Bills—

The Estate Duty (Amendment)
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Shri Hem Barua (Gauhati): The
hon. Minister is reading very fast,
faster than a jet plane.

Mr. Speaker: It will be laid on the
~Table.

Shri Satya Narayan Sinha: 1 shall
read slowly.

....The Reserve Bank of India
(Amendment) Bill, and

The Supreme Court (Number of
Judges) Amendment Bill, as
passed by Rajya Sabha.

(3) Consideration of motions for
concurrence for reference of
the following Bills to Joint
Committees: ve

The Delhi Primary Education
Bill, and

The Children Bill.

(4) Consideration and passing of
the following Bills—

The Hindu Marriages (Valida-
tion of Proceedings) Bill, as
passed by Rajya Sabha,

The Delhi Land Holding (Ceil-
ing) Bill, as reported by
Joint Committee,

The Manipur Land Revenue and
Land Reforms Bill, as re-
ported by Joint Committee,
and

The Tripura Land Revenue and
Land Reforms Bill, as re-
ported by Joint Committee.

¢5) Discussion on the following
subjects will also come up lat
3 p.M. on dates mentioned:—

(i) Annual Report on the Work-
ing and Administration of
the Companies Act, 1856,
for the year ended 3lst
March, 1859, laid on the
Table of the House on the
25th March, 1960, on Mon-
day the 25th  April on a
motion to be moved by Shri
Badakumar Pratap Garga
Deb Bamra and others;
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(ii) Annual Report of the
Hindustan Shipyard Linit-
ed for the year 1958-59 laid
on the Tab.e of the House
on the 22nd March, 1960, on
'uesday, the 26th April on
a motion to be moved by
Shri T. C. N. Menon;

(iii) Annual Report of the Na-
tional Mineral Development
Corporation Private Limited
for the period from the 15th
November, 1958 to the 31st
March, 1959, laid on the
Table of the House on the
11th March, 1960, on
Wednesday, the 27th April,
on a motion to be moved
by Shri Vidya Charan
Shukla; and

(iv) Statement regarding the
purchase of the Uttar Pra-
desh Zamindari  Abolition
Bonds by the Banars Hindu
University, laid on the Table
of the House on the 3rd
March, 1960, on Thursday,
the 28th April, on & motion
to be moved by Shri Braj
Raj Singh and others.

Shri B. K. Gaikwad (Nasik): On a
point of information, may I know
whether the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes, which has been present-
ed some months back is not to be con-
sidered in this session? For, it is the
practice that every year the report
should be considered. If it is not con-
sidered this year, then, next time,
there will be two reports for consi-
deration at a time.

Shri Satya Narayan Sinha: There are
still many more months left, and we
shall consider it in the next session.
It is not possible to do it in this ses-
sion.

Shri Braj Raj Simgh (Firozabad):
May I submit a word? I had given
notice of a motion which you have
been pleased to admit as a no-day-
yet-named motion, on the Sahara tests.
Since it is of international importanee,
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we can through that motion, express
ourselves on the tests which are being
held there, not one, but two, that have
been conducted there by the French
Government. I should request you
to find out some time to discuss that
motion.

Shri S. L. Saksena (Maharajganj):
I had also given notice of a motion to
discuss the Tariff Commission’s re-
port on Sugar.

Shri Khushwaqt Rai (Kheri): I had
also given notice of a motion....

Mr. Speaker: Hon. Members will
notice that during five days we are
having four. no-day-yet-named motions
in the next week. Almost every day,
we are devoting two hours to these
motions. Whatever remains, we shall
certainly take up in the order of prior-
ity. Hon. Members who are interested
in having their motions taken up ear-
lier will kindly intimate to me and
then I shall consider the relative im-
pertance of these and assign them to
the various dates.

12.10 hrs.

RESERVE BANK OF INDIA
(AMENDMENT) BILL*

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to move for
leave to introduce a Bill further to
a‘r)r‘mend the Reserve Bank of India Act,
1934,

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Reserve Bank of India Act, 1934.”

The motion was adopted.

Shri Morarji Desai: Sir, T intr
the Bill. introducet

——p—
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12.11 hrs.
BUSINESS ADVISORY COMMITTER
FIFTY-FIRST REPORY

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, 1 peg {o move:

“That this House agrees with
the Fifty-first Report of the Busi-
ness Advisory Committee present-
ed to the House on the 21st Apuil,
1960.”

Mr, Speaker: Motion moved:

‘Yhat this House agrees with
the Fifty-first Report of the Busi-
pess Advisory Committee presens-
ed to the House on the 21st April,
1960.”

Shri Khushwaqt Rai (Kheri): Sir, I
beg to move:

That ut the end of the motion the
fcllowing be added:—

“subject to the modification that
the time allotted to the Represen-
tation of the People (Amend-
ment) Bill, 1960 be increased irom
1 hour to 3 hours.”

In this connection 1 would like to
submit that this Bill is not a non-con-
troversial Bill. It proposes to give a
right which has been denied to cer-
tain people under the District Boards
Act; this Bill proposes to give them
a right of voting. The Members of
the Opposition from U.P., all of them,
are interested in taking part in the
discussion. I would, therefore, re-
quest that the time allotted for this
Bill may be extended to 3 hours—that
is time for the consideration of this
BilL

Shri Braj Raj Singh (Firozabad): I
alro had given notice of an amend-
ment to raise the time-limit to 3
hours.

On this subject there was an ad-
journment motion in the U.P. Assembly

*Published in the Gazette of India Extraordinary Part [I—Section 2

dated 22-4-1960.
+Introduced with the

recommendation of the President.
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(Shri Braj Raj Singh]

and the Speaker of the U.P. Assembly
said that he was not au'hovised to
beve the matter discussed in the
Assembly because the Election Com-
mrission was seized of the matter. The
Election Commission has passed an
order which is thoroughly unconsti-
tutional. And, now, Government are
coming to this House to zet  that
pewer.  The election would be beld
on the 24th of this month, day after
tcmorrow by giving authority to ihe
Antarim Zila Parishads etc. They
are giving voting rights to tne District
Magistrate, the S.D.M. the S.P. and
vther cfficers who are under !re em-
ployment of Government. (Interrup-
tions).

Mr. Speaker: We are concerned here
only with the time. 'I'he hor. Mem-
per will kindly tell the Eouse why
more time is necessary. That is all.

Shri Braj Raj Singh: That is the re-
scon, Sir. It is a very important mai-
ter.

The Deputy Minister of Law (Shri
Hajarmavis): 1 have uo objection if
move time is given. My only prayer
is that the matter may be dispcscd of
today,

Shri Tyagi (Dehra Dun): Why?

Shri Hajarnavis: Because we are
enxious that the Bill should be passed
this session.

Shri Braj Raj Singh:
24th?

Before the

Shri Hajarnavis: If possible, hefore
the 24th.

Mr. Speaker: Let us see. dow will
it be possible if we give 3 hours? There
t= 20 much of other work, the Jesolu-
ticn on the Railway Convention Com-
mittee, and then the Discussion and
Voting on Demands for Excess Grants
(Railways), and then non-ofticial work
wday. The only question now is
whether 1 hour should be increased to
3 hours. The hon. Minister is willing;
he has no objection to ¥ hours finding
tnat hon. Members want to have séme
discussion. The hon. Members from
U.P. are under the impression that
some powers are being given......
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Shri Rami Reddy (Cuddapah): Not
orly from U.P., but other; from
Andhra also, Sir.

Mr. Speaker: Therefore, the ques-
ticn is that one hour shall be extend-
ed to three hours, (Interruptions).

Shri Hajarnavis: I would make une
prayer to the House and that is that
we might go on sitting .ill we  poss
this Bill and then take up Private
Members’ Business.

shri Tyagi: It will be wrong in
princip.e. The hon. Minister 1s trying
to regularise an irregularity of either
the E.ection Commission oy of thLe
Sta.e Governments and tor that pur-
pose he wants the House to 2o on
uutil we pass this Bill. We shall do it
at our convenience. (Interruptions).

Mr. Speaker: We are not concerned
with that matter now; let us sce in
tac usual course.

Shri Braj Raj Singh: Sir, nay 1
submit one word? The anxiety of the
Law Minister seems to be that this
B.ll shouid be passed before ihe 24th.

Mr. Speaker: The simple point is
that for this Bill the time shall be 3
hours instead of 1 hour. Now, I will
put the amendment to the House.
The amendment is for the extension of
time for the consideration of the Re-
presentation of the People (Amend-
ment) Bill, 1960 to 3 hours.

Shri Rami Reddy: We are not for
extension of time but we want the
Bill to be passed today because the
Andhra Pradesh elections are coming
up early next month.

Mr, Speaker: The question is:
'Chat at the end of the motion the
following be added:—

“‘subject to the modification that
tne time allotted to the Represen-
tation of the People (Amendment)
Bill, 1960 be increased ftrom 1
liour to 3 hours.”

The motion was adopted.

Mr. Speaker: I will now put the
motion as amended. The gu>siiop is:
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“That this House agrees with
the Fifty-first Report of the Busi-
r.ess Advisory Committee present-
e¢a to the House on the 21st April,
1960 subject to the modification
ihat the time al otted to the Re-
presentation of the People
(Amendment) Bill, 1960 be in-
creased from 1 hour to 3 hours.”

The motion was adopted.

12°17 hrs,

‘RESOLUTION RE: APPOINTMENT
OF A COMMITTEE TO REVIEW
RATE OF DIVIDEND PAYABLE
HY RAILWAY UNDERTAKING TO
GENERAL, REVENUES,

.- Ahe Minister of Railways (Shri
,v-.‘agjiva.n Ram): Sir, I beg to move:—

“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 Memrbers of
this House to be nomina'ed
by the Speaker be appoint-
ed to review the rate of
dividend which 1s at present
payable by the Railway
undertaking to the General
Revenues as well as other
ancillary matters in con-
nection with the Railway
Finance vis-a-vis the Gen-
eral Finance and make re-
commendations thereon by
the 30th November, 1960;
and

(ii) that this House recomrmnends
to the Rajya Sabha to agree
to associate six Members
from that Sabha with the
Committee and ‘o com-
municate the names of the
Members so appointed to
this House.”

‘Mr. Speaker: Motion rﬂﬁved:
“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 Members of
this House to be nominated
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by the Speaker be appoint-
ed to review the rate of
dividend which is at present
payab e by the Railvay
undertaking to the General
Revenues as well as o‘her
ancillary matters in con-
nection with the TRailway
Finance vis-a-vis the General
Finance and make recora-
mendations thereon bv the
30th November, 1960; and

(ii) that this House recomménds
to the Rajya Sabha to agree
to associate six Members
from ‘hat Sabha with the
Committee and to corn-
municate the names of the
Members so  appointed to
this House.”

Shri Naushir Bharucha.

Shri Naushir Bharucha (East Khan-
desh): Sir, I have given notice of an
amendment; and I will explain the
purpose  of the amendment. My
amendment is that in the Resolution,
for the words—

“the Railway undertaking to the
General Revenues as well as other
ancillary matters in connection
with the Railway Finance.”

substitute:

“the Railway and other pubbhe
uti ity undertakings where the
capital is supplied by Government
as weli as other ancillary matters
in connection with the finance
of such public utility undertak-
ings.”

Mr, Speaker: Order, order. I have
ruled tha: amendment out of order.
I have already communicated the
matter to the hon. Member. We have
this Railway Conven'ion Committee
once in 5 years and this Convention
fixes the rate of dividend to be paid
and its recommendations are acted
upon. But the hon. Member wants to
include other public  undertakings
with Railways. That is an indepen-
dent matter altogether.
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[Mr. Speaker]

Shri Naushir Bharucha:
your ruling, Sir,
to speak on the proposition.

Mr. Speaker: That he can do.

Shri Naushir Bharucha: So far as
the Convention Committee of 1954 was
concerned, it has been my impression
that the work done by it, with all due
respect to the Committee, was not
quite satisfactory. In fact, I may say
that several of the important questions
were completely side-tracked by tne
Convention Committee and it is my
purpose to direct the attention of the
House to certain problems which will
confront the new Convention Com-
mittee and which require very care-
ful consideration.

Sir, the Convention Committee has
to decide what will be the contribut-
ion payable by Railways to the Gen-
eral Revenues, what will be the per-
centage of such contribution, its re-
lation to the capital-at-charge, what
will be the capital structure of Rail-
ways; the question relating to the
allocation to Depreciation Fund and
the principles on  which such
allocations are to be made; the ques-
tions of character of the Development
Fund and the Revenue Reserve Fund,
and the purposes for which these
Funds can be used, the rate of return
on new loans, the question of losses
on strategic lines, the question of
amortisation, and the basis for classify-
ing our projects as remunerative or un-
remunerative. These are some of the
main problems which will come up
before the committee and I regret to
observe that the 1954 committee side-
tracked some of the most important
igsues which I have mentioned and I
shall point out how these issues have
been sidetracked and I hope that the
Committee which you, Sir, are going to
appoint now will look into them more
earetully. Above all, the basic issue
to the consideration of all these
questions, namely, whether the rail-
way shall be regarded as a commercial
concern or as a public utility concern
with definite technical implications

I accept

But I would like:

\

attached to it. These aspects alse
have been left untouched. The time
has now come when the railway fin-
ances must be placed on a sound
footing. In the first place, there is
some confusion of thought as can be
seen from the Railway Convention
Committee Report of 1854 in the
matter of what is meant by a com-
mercial concern and what is meant by
a public utility undertaking. As far
as the expression ‘public utility under-
takings' is concerned, it has got cer-
tain definite technical meaning and I
shall explain this as I proceed.

In the tirst place, the Railway Con-
vention Committee of 1954 linked up
the percentage of contribution payable
to the general revenues to the capital-
at-charge. It hag laig down that it
is desirable that the contribution
should be expressed as a rate of the
dividend in terms of the percentage
on the capital-at-charge and the
amount paid annually through a fixed
rale of dividend inclusive of an
element of interest. I submit that this
basic recommendation is basically
faulty. If we link the contribution
payable to the revenues to the capital-
at-charge, the general revenueg will
be deprived of a legitimate share in
the surplus of the railways and in the
profits which the railways make. Also
the linking of the contribution to the
capital-a-charge is indefensi-
ble, particularly in view of the
fact that we have not laid down on.
what principles the structure of the
capital-at-charge has to be deter-
mined.

So, the next Convention Committee
should focus jts atiention on the
principles for the determination of
the capital structure of the railways.
Nobody exactly knows, for instance,
what is meant when the 1954 Com-
mittee talked of over-capitalisation in
the railways? It is necessary that the:
principles for the determination of"
over-capitalisation ghould be laid
down.

Coming to the question of deprecia-
tion which is closely linked to the-

\
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question of capital-at-charge, we find
shat the 1954 committee completely
ignored the question of the prniciples
on which depreciation has to be based.
It will be observed that the committee
recornmended only a depreciation of
about Rs. 35 crores. This determi-
nation of the amount of depreciation
was completely arbitrary and com-
pletely in violation of the well-
accepted regulationg for the determina-
tion of the amount of depreciation. It
ig true that the hon. Railway Minister
himself felt that the committee had
erred on the side of too little deprecia-
tion and therefore decided to increase
the depreciation from Rs. 35 crores
to Rs. 45 crores. My submission 1s
that even this amount of Rs. 45 crores
is totally inadequaie, apart from the
fact whether it is fixed on any definite
principles or not. Because, if we re-
collect that in the course of the Second
Plan, the total expenditure on rail-
ways wag to the tune of Rs. 1,125
crores and we should bear in mind the
fact that a good part of it would be
capital-at-charge. Bearing in mind the
fact that the existing capital-at-
charge is large enough, it will be
found that Rs. 45 crores is too small
a provision for depreciation. This
depreciation of Rs. 45 crores is really
intended to conceal the true condition
of the railway finances which verges
on bankruptcy because by reducing
the depreciation to 20 crores they cau
even show a surplus of Rs. 25 crores
more. My own impressigp is that
even if we fix the depreciation on
the basis of the straightline method
and if we limit this method only for
replacementg of worn out assets on
the basig of original cost, even then
this Rs. 45 crores woulq fall short.
So, the Convention Committee should
look into the depreciation policy and
determine what should be the princi-
ple on which depreciation should be
determined. I recommend that the
straightline method which is widely
used should be accepted. Added to

that, there should be some additional
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allowance made for the purpose of
rehabilitation. This straightline
method has got - the advantage of
simplicity and it will frequently avoid
the revision of service life of assets.
I regret to observe that the last con-
vention committee did not apply its
mind to the scientific principles and
the new committee that is proposed to
be appointed by you, Sir, should bear
these facts in mind. ,

I wag shocked when I read the con-
vention committee report on the
subject of amortization. The com-
mittee has observed that the amorti-
sation would eventually be of benefit
to the railways and the users of trans-
port alike. They agreed with the
Railway Board that the time was not
ripe for amortisation and suggested
that it should be taken up at the time
of the next meeting of the convention.
I am afraid that the commitee com-
pletely missed the meaning and the
implication of “amortization”. As:
applied in depreciation accounting,.
amortization is the method of charging
capital cost of an asset to operating
expenses only after the service life of
the asset has been terminated. For
the life of me, I cannot understand
how this principle can at all be
acccepted in the matter of railway-
finances. Resort to amortization is
usually forced by the inadequacy of
depreciation reserve to carry costs of
retiring assets. But why should there
be any shortage of depreciation
reserve at all that you have to fall
back upon amortization? Amortiza-
tion can only be justified in cases
where as a result of obsolescence due
to scientific inventions or otherwise
unforeseen or premature retirement of
assets hag to be undertaken. Only in
such cases can amortization be per-
mitted. I think this committee would
deal with thig matter very thoroughly.

Coming to the development fund
and the railway reserve fund, still we
are groping in the dark. I do not.
understand yet what ig the purpose of
the development fund. Whether the
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development fund is for the purpose
of capital expenditure or it is for the
purpose of major replacements, one
«does not know.

Now, I will take up the question
‘relating to the opening of new lines
where the capital-at-charge pays
dividend at lesser rate. 1 submit that
‘the concession given by the convention
.committee, namely, that for a block
of five years the new line should not
pay any contribution, has no justifica-
tion at all and that convention must
go and the general revenues should no
longer be deprived of this amount.

Mr. Speaker: The hon. Member
-expects that within five years it will
make enormoug profits.

Shri Naushir Bharucha: I am not
saymg that, Sir. But what do the
commercial concerns do? We do not
give them relief from the payment of
interest or other charges.

Mr. Speaker: I believe in the
income-tax law some concession is
shown to new companies for five
years.

Shri Naushir Bharucha: Sir, the
railways do not pay income-tax. They
.are not entitled to this concession.

So far as the loss on strategic lines
s concerned, I submit that thig should
be debited wholly to the Defence
Budget. That is another way of
hiding Defence expenditure.

The main purpose of my speech is
-to indicate that for nearly 12-13 years
.after Independence, the most basic
-questiong relating 1o the railway
finances remain to be defined on a
scientific basis. There is no justifica-
tion for including all these concessions.

Sir, every year that this Convention
-exists it depriveg the general revenueg
-of its legitimate share of return on
investment and 't helps to create a
‘bigger back-log of accrued deprecia-~
tion. It camouiflages the true financial
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position of the Railways and makes
correction and rectification of the
financial position very difficult as time
passes.

While you, Sir, have been pleased
to rule out of order, my amendment,
not without justification, I do admit,
but the fact remains that it is not only
tne Railways that hig House has got
to think of, but on similar lines we
have to think about all undertakings.
Ihey are all escaping payment of their
legitimate contribution to the General
Revenues—the steel plants, the fertili-
ser plants, the penicillin plants and
others.

Mr. Speaker: The hon. Member
may move a resolution saying that
they are all worthless commercial
concerns, they must pay interest, they
must pay a particular rate of divid-
end, they must pay income-tax etc. It
is open to him to oring forward &
resolution like that.

Shri Naushir Bharucha: 1 have
glven notice, Sir, of a No-day-yet-
named motion. You have been pleas-
ed to admit it. I have said there that
in all such concerns it is necessary to
orescribe tne tvaucial principles to
govern the capital structure, deprecia-
tion ete.

Mr. Speaker: It is not part of this.

Shri Naushir Bharucha: Not part of
this.
-
Mr. Speaker: He ought not to make
a speech on what he is going to move
hereafter.

Shri Naushir Bharucha: 'That 1 will
say later on. I am gimply referring to
it just now. It is not only the Kail-
ways who are escaping, all other com~
mercial concerns are doing the same
thing. ,

Mr. Speaker: ]I am afraid he is
weakening his case. If, on the other
hand, he refers to some other con-
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cerns, some other public undertakings
‘where all these contributions are made
to the Exchequer he would be
strengthening his case. He is saying
that all the other concerns also do not
pay.

Shri Naushir Bharucha: What do the
steel plants pay?

Mr. Speaker: Very good. I shall
cull now Shri Vajpayee. I thought
Shri Bharucha would raise the point—
I do not want to create any new point
—that whereag we do not create a
separate Convention for the post
offices as to what they ought to contri-
bute—that is also both a commercial
and public utility service—and we
started this Convention long before
the Constitution was passed, afier the
passing of the Constitution all money
must be kept in the Consolidated
Fund. We'an, of course, discuss these
matters in the Budget separately, in
-compartments, it is only a question. of
apportioning of time. I thought Shri
Bharucha, with all the care that he
is taking, would refer to the question
whether after the adoption of the
‘Constitution we can have a Convention
saying that we shall take only this,
year after year the appropriation must
not come straightaway, whether under
the Constitution it is open at all to
have a Convention of this kind etc.
1 do not want to create any trouble
(Interruption).

Shri Naushir Bharucha: Sir, I must
say that I have looked into the consti-
tutional  aspect, and I am inclined to
believe that so far as the Constitution
is concerned this Parliament as the
supreme body can ggy that the Rail-
ways . will pay
offices will pay so much etc. These
are all questiong of policy.

‘Mr, Speaker: Year after year we
can say, but is it open to us to say
for five years at a stretch?

Shri Naushir Bharucha: It is a
matter of contract hetween the Gov-
ernment and this department—an
internal arrangement.

. M. sm: Shri Vajpayee.
209 (Ai) LSD—4

so much, the post.
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Mr, Speaker: Shri T. B. Vittal Rao.
Will not the report of the Conven-
tion Coinmittee come back to the
House? .

+Shri Jagjivan Ram: Yes, Sir.

. M=, Speaker: Then we can have a
discussion; of course, hon. Members
can make suggestions now.
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Shri T. B. Vittal Rao (Xhammam):
Mr. Speaker, Sir, when the hon.
Minister moved the resolution for
adoption by this House I thought he
would be able to tell us something as
to how this Cunvention Committee’s
recommendations have worked during
the course of the last five years, whe-
ther he has been able to implement
nll the recommendations made by the
last Convention Committee, if he has
been able to implement what progress
has been achieved, if he has not been
able to implement the recommenda-
tions made what were the grounds etc.
All this information should have been
given. Unfortunately, he just moved
the resolution without giving these
facts.

I might, Sir, straightaway point out.
one of the recommendatiohs made by
the Convention Cominittee—Recom~
mendation No. 3. With regard to ‘his
even the Indian Railway Enquiry Com-
mittee went into the question of over-
capitalisation, and they said that
Rs. 100 crores of over-capitalisation
for which no tangible assets existed
must either be written off or some-
thing should be done. The last Rail-
way Convention Committee also went.
into this question. Sir, you were the
Chairman of the last Railway Conven-
tion Committee, and the recommenda-
tion made therein was:

“The element of over-capitalisa-
tion should be precisely assessed
by the Railway Board and on that.
portion of the loan capital, the
Railways shall pay the dividend at
the rate equivalent to the average
borrowing rate charged by the
Government of India to the .com-
mercial departments from year to
year.”

I have been raising this question as
to how far it has been implemented.
For three years I pursued it, after the
report.’ They said that they were
having some discussions with the Fin-
ance Ministry and that they hoped to
finalise it. To what extent it has
been finalised and to what extent it
hag been done, I do not know.
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Then there is another question
which arises, and that is whether the
railwayg should be rup either purely
as a public utility service or as a com-
mercial undertaking. If this question
is decided, the point raised by my hon.
friend Shri Naushir Bharucha whether
the deprcciation should be charged on
a straight line basis or a vertical
basis does not arise. First, let us see
how the railwavs have to fulfil certain
tasks. If the railways arc to run
purely as a public utility service, then
certain things arise. If the railways
are nol run as a public utility service,
then we have to consider the fact that
the railways :qre carrying so many
materials for the defence services and
they do not pay the full price charged
for them: they pay only certain con-
cessional charges and that factor has
to be taken into account.

The railways have been  carrying
coal for a pretty long period of years
at a rate which is less than the diréct
cost of haulage. Why they should do
so? It was done so that coal may be
given to industries in order that new
factoricg may be set up.  So, this con-
cession was gpecially given for the
industrialists of our country. Now,
after giving all these concessions, the
question of strategic railways arises.
Though the loss in- the working of
strategic railways is not much, at one
time that was also a considerable
amount. If we take all these factors
into consideration, we will have to
come to the conclusion that the rail-
ways have to be run purely as a
public utility service and not as a
commercial undertaking. I hope the
Convention Committee will recom-
mend again that the railways should
be un purely as a public utility
service.

Mr. Speaker: Even then, is not
interest to be paid on the loans?

Shri T. B. Vittal Rao: It should
be paid to some extent, whatever the
Committee decides.

Then I come to depreciation
reserves. At one time we were pay-
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ing only 1|80th of the total capital
investment. Then it was raised to
1/60th and subsequently an ad hoc
amount was fixed which was Rs. 30
crores per year. Subsequently, the
last Convention Committee put it at
Rs. 35 crores but the Minister arbi-
trarily raised it to Rs. 45 crores. That
means, that particular recommenda-
tion of the Convention Committee was
not adhered to in practice.

Once welcome change in thig matter
is that the period of the Convention,
the pcriod for which it has to be in
force, has been made to synchronise
with the periog of the Plan. That is
a very welcome change.

With regard to the rate of interest,
1 have to say a few words. This
dividend at the rate of four per cent.
cuts into the development aspect of
the whole railway problem, because,
when they pay an interest at the rate
of four per cent. the surplus that will
be left will be less and when the
surplus is less, they will get very little
accretion to the development fund.
Therefore, the development works
have to be curtailed on account of the
rate of interest. Having given to the
general revenues so many concessions
like the military tariff rate and other
concessions, why should we pay this
four per cent. rate of interest? If it is
possible, we should be able to reduce
it to less than four per cent. I hope
that the Convention Committee which
will be appointed will give some
thought to this aspect.

An Hon. Member: They are not pay-
ing income-tax also.

Shri T. B. Vittal Rao: Yes; the
railways are not paying incomc-tax.
If it is worked purely on a comme:.ial
basis, then vou will realise how much
the Defence Ministry will have to pay
to the Railway Ministry and how
much the industry will have to pay. 1
may cite one example here. The rail-
ways are carrying coal from Bihar and
Bengal to South India. They are
spending freight charges to the extent
of Rs. 2 crores in addition. If the
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industrialists are to get the coal
carried by the railways, they are not
to pay much, and the industrialists in
the south are getting coal carried by
the railways on freight charges which
work to far less than the freight
charges v .hips which will be higher
otherwise. That way, the railways are
put to an additional expenditure of
Rs. 2 crores. That 1is counted as a
sort of subsidy by the Government «f
India, to the industries. So, thal
factor has also to be taken into consi-
deration.

Then the Railway Convention Com-
mittee which is to be appointed should
give serious thought 1o one aspect,
namely, whether the passenger fares
and the railway freights could be
raised during the period of five years.
The railways influence the economy of
our country. The railways are
the  lifeline of, cconomy  of
the country. Therefore, it is very
neces=ary that this proposal should be
considered, namely whether the
freight charges and the passenger
farec: could be raised within the period
of five vears. I find that during the
Jast prriod when the Convention was
in force—it was for a period of six
years—the railway freights were
raised twice or thrice and the passen-
ger fares were also raised. Further, a
tax on passenger fares was also im-
posed. Even if there is an extra ex-
penditure involved like the increase
in the price of coal and other things,
I would earnestly suggest that we
should draw a little from the revenue
reserves. We have built up a revenue
reserve. If there is a little loss, and
if we are not able to make it up, we
could draw a little from the revenue
reserve for a certain period. That
question should also be gone into. The
question that there should not be any
freight increase or any increase in
passenger fares during the period of
.the Convention should be gone into by
the new Convention Committee.

Then 1 come to another aspect, and
that is about the paying of interest on
the capital investment on new con-
structions.
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Mr. Sl;eaker: One Convention
follows the other. Where is the inter-
regnum? If there is a need to increase
the fares, where is the interregnum
when the fares could be increased?
One Convention follows closely the
other one. If fares have to be
increased at all where is the time
when they could be increased? 1
think the hon. Member wanted to say
that the question of increasing the
fares. in view of the Railway Conven-
tion and the allocation to various
funds, may be discussed here and let
them come to the conclusion whether
increase in fareg in the future is
nccessary or not. If they say it is not
necessary let it not be increased. That
is what the hon. Member wants.

Shri T. B. Vittal Rao: Yes. They
could wait for five years. Then 1
come to the question of capital invest-
ment on new constructions. This
question was worrying me for some-
time, and I have been giving to it
some thought. Whenever we ask for
developmental work, we are told that
it is not remuncrative. I do not know
how and on what basis the calcula-
tions arc made. The calculations are
not given to us. The last Convention
Committce went into this question
very thoroughly and said that during
the period of construction, the inter-
est shall not be paid, and during the
period of five years following, they
shall not pay interest, but that all
these arrears of interest will be paid
subsequently.

Mr. Speaker: Only after working;
after it starts.

Shri T. B. Vittal Rao: Yes. Take a
typical example; take the construction
of the Khandwa-Hingoli railway link.
It started in the year 1953. I am not
aware and I do not know when this
link is going to be completed. It was
originally scheduled to be completed
by 1958. It went on to 1959 and now
we are in 1960. I do not know when
the whole line will be opened. I think
a little more than half of the total
mileage has been opened to traffic so
far. It has gone on from 1953 to 1960,
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about eight years. It will take five
more years, making a total of thirteen

years, and so to make up for the’

arrcars of all these thirteen years will
be difficult. We should have a firm
policy that during the period of con-
struction we shall not pay any inter-
est on the capital and the payment of
interest will start only after five years
are over after the construction.

Then, again, to make up for the
expenditure that has been incurred on
the new construction, a different policy
has been laid down. Now on the new
railway lines the charges will be on
an inflated mileage basis. I fail to
understand why a person has to be
going on paying this inflated mileage,
until what period we do not know. We
do not know how long the inflated
mileage will be charged on the new
constructions. Therefore, a definite
principle has to be laid down that
during the period of construction no
interest shall accrue to the general
revenues.

I may, in passing, refer to the con-
troversy that has arisen on the
developmental work. A long article
was written by one of the correspon-
dents in The Hindu regarding new
railway lines and the prospects in the
Third Plan period. The Chief Minis-
ters of Andhra, Mysore, Madras and
Kerala were dissatisfied that no new
railway lines will be taken up during
the Third Plan period. The corres-
pondent had given, from his own poing
of view, so many examples as to how
some unremunerative lines were taken
up and remunerative lines were not
taken up. Then there was a rejoinder
from the Railway Board very
recently about two or three
days ago. I have read both
the articles. I think the original
article by the correspondent was more
convincing. The reply that has been
given by the Public Relations Officer
of the Railway Board doesg not at al}
convince anybody, because the stand
taken by the Railway Board does not
seem to be tenable.
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It is stated that during the Third
Plan pcriod only 1,200 miles of new
construction will be taken up. During
the Second Plan period a specific sum
ef Rs. 66 crores was allocated for new
constructions for a definite length of
842 miles. Now we find that while
the amount has been spent fully the
new constructions have not come up
to even 50 per cent. So, there is
going to be a spill-over to the Third
Plan from the Second Plan to the ex-
tent of 600 miles. Then, another 300
miles have to be constructed for the
development of the Dandakaranya
project as also for transporting iron
erc from Baladilla to the port for
export to Japan. Another 300 miles
have to be constructed for mineral
development, making a total of 1,200
miles. Therefore, during the Third
Plan there is not going to be a single
rail link all over the south. If the
Planning Commission says that only
1200 miles of lines can be constructed
during the Third Plan, it comes to
that, that in the south there would
mot be any ncew railway line.

An Hon. Member. Not even doubl-
ing.

Shri T. B. Vittal Rao: Then the
selection of railway lines is not being
done properly.

Mr. Speaker: Is this the occasion to
refer to all that? I am also interested
m the South. But am I to allow dis-
aussion on things which are not
relevant now?

Shri T. B. Vittal Rao: This discus-
sion relates to the development fund
also.

Mr. Speaker: That is all right. But
what ought to be developed is not the
subject matter of discussion here. We
have here to decide how much is to
be paid to the general revenues. How
allocations are to bc made to the
various funds and how the funds are
10 be utilized, whether in the north
or south, east or west, that is not a
matter under discussion here. The
hon. Member could have raised it
during the discussion on the Demands
for Grantg of the railways.
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Shri T. B. Vittal Rao: I am saying
that their finances are used like this.

Mr. Speaker: But we cannot go into
that question now.

Shri T. B. Vittal Rao: Then it is
all righs.

Mr. Speaker: We cannot refer to
a particular line in the north or
south in this debate.

Shri T. B. Vittal Rao: I am not
raising any south and north contro-
versy. 1 am saying that in the south
there would not be any development
it they construct only 1,200 miles. I
have not posed the problem between
the north and south.

Mr. Speaker: 1 am not accusing the
hon. Member at all. But if I allow
one hon. Member to refer to one parti-
cular line in the South, other hon.
Members who are interested in other
lines will go on utilising this debate
not for the purpose of showing what
allocation has to be made, but for
demanding what particular lines are
to be opened up. I do not want that
to happen.

Shri Rami Reddy: The half-an-
hour discussion was postponed twice.
That is why he is referring to this.

Mr. Speaker: I will try to look into
it.

Shri T. B. Vittal Rao: Now we are
pcying a dividend of 4 per cent.
Whether we should go in for loans
for the development of railways at a
higher rate of interest is the question.
We are now taking loans from the
World Bank at a very exorbitant rate
of interest of 5-3]4 to 6 per cent.
Then why are we restricting this
dividend to 4 per cent. of the capital
invested? Is it because the railways
could pay only this much? In that
connection, I would like to know whe-
ther taking loans from the World
Bank at a higher rate of interest like
5 or 6 per cent. is advisable. I am
told that some negotiations are going
on and they are going to be finalised
soon. I will ask the Minister.....

Mr. Speaker: I am afraid, that is
also not relevant. Loans are taken at

APRIL 22, 1960

Committee to Review 1 3274
Rate of Dividend

Payable by

Railways
a higher rate of interest, not because
the Government or the railways are
willing to pay more but because
money is not available otherwise.

Shri T. B. Vittal Rao: 1 hope the
Convention Committee which is going
to be appointed will go into all these
questlions thoroughly and see that a
proper recommendation is made.

Shri S. L. Saksena (Maharajganj):
The railwayg is the biggest nationa-
lised commercial undertaking and we
are proud of it. But a criticism is
made against the railways that
although the amount invested on rail-
ways is about Rs. 1,500 crores the
working of the railways does not
bring profits which may be accruing
if it were a private concern. I am all
for nationalisation, I am all for includ-
ing all the key industries in the
nationalisation programme. But I do
want that our nationalised commercial
undertakings are run more efficienctly
and they should not be less «fficient
than the privatle concerns. If a private
capitalist says that if he were in
charge of the railways he would be
able to give the country double the
amount of income that is being earned
by the railways, then that is a slur on
our Govenment and its efficiency.

My fecling is, that this undertaking
is being run in a manner which does
not give us the largest amount of
benefit which it should, because the
amount of wastage in the railways
is too much. Actually, it should have
shown a better result than private
undertakings because on account of
being a nationalised undertaking, it is
free from income-tax. That is one
advantage and reason why it should
be more efficient.

I had been to the Soviet TUnion,
China and several European countries
and I have seen how nationalised
undertakings are working I have
found that most of the money
for planning in those = countries
comes from these wundertakings. In
fact, every factory there, every na-
tional concern there, gives a large
amount of its income, which is cre.
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dited to the new plans., A point was
raiscd by Shri Vittal Rao that the
making cf increased profits by these
concerns dves not mean that they
slould cortribute more to the national

Exchequer. I think that, being
the biggest national undertak-
ing in the country, they should

be able to give  the Dbiggest
national dividend also. That dividend
should be used for financing the Plar,
even though it may be used for the
betterment of the Railways them-
selves. Bul there should be a very
big income from the Railways {o the
Public Exchequer,

13 brs.

What I feel is that the way in which
they are :nansged does not yield a
large anwuut of income. One reasot
for this is that. If the finances of ihe
Railways were so divided that we
could see how much income has been
from there, then I think we will be
able to judge and will be able to know
whether they are more efficient or
not.

It has been said that there is a loss
on certain railways. Then that should
be put down separately. The loss
should go to the different depariments,
It is also saig that they also give
concessionis to the industrialists. That
also should be given separately. But
as a business concern the Railways
should tell us how much profits they
have made. A concern with a capital
of Rs. 1500 crores should be able to
give to the country a much higher
yield than it is giving today. There-
fore I personally feel that the present
dividend of 4 per cent is not sufficient.
The Railways being the biggest un-
dertaking must give much more in-
come. You yourself borrow money at
68 per cent interest from the World
Bank and you give only 4 per cent to
the exchequer. That I think
good business.

I can understand that Railways are
and should be a public utility under-
taking. But with all that is should be
a more efficient undertaking. That is
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‘only possible when it is able to com.
pete with the private sector on all
fours. Let 1t have all those things
also, but being a nationalised concern
it will have many more advantages
still. Then we shall be able to judge
how much it can give us. A new con-
cern should therefore see that by giv-
ing some pampered treatment to the
Railways we are not making them
more inefficient. I{ should be a public
utility concern. It should look to the
primary interests of the people. But
at the same time it should yield to the
country revenues which could be uti-
lised for financing bigger and bigger
national development plans. That
money may be given to the Railways
themselves so that we may not again
borrow from the Fund etc. But it must
be more efficient.

I find many things where money is
being wasted. In my own district of
Gorakhpur there was a very fine tile
floor in the first-class waiting room.
All those tiles were broken open and
the floor was made of mosaic. What is
the vse of that? Simply, some con-
tractor must find work and profits.
Such things are being done in the Rail-
ways on a large scale. Similarly, in
catering I have found poor contractors
who used to earn enough but today
when they made it their own con-
ern they are losing. So this is a way
of wasting money.

1 think if the Railways are made
to pay income-tax and are also made
to subscribe to other things as private
concerns do, then we will be able to
judge whether they are really work-
ing efficiently or not. Then, thes_r
should be able to pay to the General
Revenues the proper amount of int.e-
rest or contribution which should oe
commensurate with the amount of in-
vestment which is made there, 1 tinme
pampercd treatment to Railways will
not make them efficient. Let us, I
think, look into that.

Shri Achar.. (Mangalore): 'Mr.
Speaker, Sir, I wish to make a few
observations for the consideration of
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[Shri Achar]

for the consideration of our hon.
M:nister and for pressing those pleas
before the Committee. The hon.
Speaker just before me and other hon.
Merzbers also have touched upon most
ef the important aspects but I would
like to say about one or two aspects
which I consider as most impor.ant.

The question whether the Railways
should be considered as a utility ser-
vice or as a commercial service, pro-
bably may be a technical matter. But
more than the technical side of it I
would like to emphasise that it should
be considered more as a utility ser-
vice. ''he commercial aspect may be
there.

Now let us see how the railways
have been considered in other coun-
tries also. For example, take the in-
stance of England. I am told that
the railways there are run at a loss
and the Government contribuvtes to
them. Hecre we have been pressing
that the rate of interest should be in-
creased and that a higher rate must
be paid by them. You were also
pleased to ask a question whether in.
terest should not be paid at all. I am
not saying that interest and dividend
should not be contributed to the Gov-
ernment. But we have to consider
the more important aspect of the ques-
tion, that is the utility side of it.

It is a monopoly. No doubt large
amounts have been invested on rail-
ways. It is therefore natural that the
Government should expect some re-
turnp in some form or some interest.
But why should we separate the Rail-

ways alone? We have got other means :

of communications. We have got
roads. And what an amount has been
invested in this country on roads?
Right from the panchayat district
boards, municipalities, State Govern.
ments and the Central Government to
the Central Road Fund how much
money has been invested? Is the Gov-
ernment or are the local governments
or the panchayat boards expecting any
interest on that? Let us take the air-
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lines. That is also a means of com-
munication, nothing more than that
though they may be meant more for
the rich. We are losing year after

Shri T. B. Vittal Rao: Is not cess
on road collected?

Shri Achar: Is it in comparison with
the in‘erest that is being paid by the
Railways for so many decades? Let
us take that into consideration. There
were certain private limited compa-
nies in our country

........

Mr. Speaker: From where are we
to pay? If our concern is worked on
a subsidy, from where is the money to
be found?

Shri Achar: There should be a sys-
tem of taxation. It is'a section of the
public that is utilising the railways.
If you want money for the Govern.
ment to run anything you must have
taxation for the purpose and not uti-
lise any utilitarian service for taxing
the people. You are not taxing the
general public for that purpose. You
are taxing only a certain set of per-
sons who are travelling,

Ch. Ranbir Singh (Rohtak): What
about the investment that we have
made?

Shri Achar: Investments have been
made on roads also. I have pointed
that out. Not only that, investments
have been made on airlines also.

Shri Tyagi (Dehra Dun): But goods
also come.

Shri Achar: Goods also come. I do
not want to deny that. If goods come,
no doubt, T woulq say goods must be
charged. Every item of goods must
be charged. I would submit to the
hon. Railway Minister that coal must
be charged which w iike any other
item of goods.

Shri Naushir Bharucha: He is very
willing.
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Shri Achar: If the Government
want to give any subsidy, let it be
given directly. Let things be not done
unseen. Let us clearly ‘show how
much the industrialists are benefiting
out of it. If some concession is given
—naturaily for the development of the
coun ry it is necessary—why should
the Railways suffer for it? The Gov-
ernment should bear it.

What I say is that the Railways are
just like the airlines, roads or other
means of communication or any utility
service and the Railways should not
be made an instrument of taxation.
If we consider the several private
limited companjes which were run-
ning these railways, we will find what
an amount of profit they were making
on the capital they had invested. They
not only realised the interest but also
probably the capital was realised. No
doubt, all those limited companies
have now merged in the Government,
but the railway-using public had
paid for it. I am not urging that no
interest should be charged. I am not
at all going to that extent. What I
am submitting is that so far as the
Railways are concerned, they should
be considered as a utility service and
from that point of view the whole
administration must be carried on.

No doubt, in the earlier stages
several lines had been opened in
several parts of the country. I am not
urging, as you have already ruled, any
particular line or any particular thing.
On that we have raised half-an-hour
discussions and on other occasions we
have raised it. But the point I am
urging is only this that if it is a utility
service it should not be looked at as
if it is a machinery for collecting
money as a form of taxation. In some
parts of the country we find that there
are new lines and doubling of the
lines. If you take the railway map, it
will be quite clear to anybody how,
for example, railway lines have spread
Zrom Calcutta to Amritsar, or if you
take Bombay, on the northern side of
Bombay and Kutch and all that_how
many railway lines are there.
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Shri Thirumala Rao (Kakinada):
Not rouad about Mangalore.

Shri Achar: In other parts of the
country you have no railway line at
all. 1t it is a uiility service they
should not be neglected. For that
purpose, if from the Railway funds a
large amount is not taken away, con-
siderable amount wiil remain with
the Company—it is not a company
now, of course; it is our own Govern-
ment concern. There will be sufficient
funds for developing the lines every-
where. '

In the past we had no plans or any-
thing of the kind. Wherever people
had the necessity and it was advant-
ageous they had the lines. But now
when we ask for lines in other places,
all sorts of objections are raised. In
some cases we are told, there is no
port and so no railway. In other
places, as Shri Vittal Rao pointed out,
it is said it would not be a profitable
proposition. So, the most important

- aspect is that the railways are a

utility service and should be adminis.
tered for the benefit of the people.

Shri N. R. Muniswamy (Vellore):
It has become a commercial concern
now.

Shri Achar: My hon. friend says it
is a commercial concern. I do not
think even the Railway Minister will
say it is a purely commercial concern,
I am sure about that. It is clear that
it it is not entirely utilitarian, at least
certainly it is not commercial.

Dr. M. S. Aney (Nagpur): May I
just remind the hon. Member that
when the railwav finances were se-
parated from the general finances, the
understanding of the Government and
the Members of the House was that
the railways must be run as a com-
mercial concern, and that at the same
time it shou’d endeavour to be a utility
concern as far as possible. That must
be borne in mind. It was to be con-
gidered a commercial concern, and the
Honuse has the right to see that it is
run as a commercial concern and on
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|Dr. M. S. Aney]
_profitab.c lines. I want to know whe-
ther and when this policy was given
up by this House and the Quesiion re-
opened.

Shri Achar: 1 conceded the point at
the very outset that we need not go
.into an academic discussion as to whe-
ther it is a commercial or a utility
concern.

An Hon, Member: It is both.

Shri Achar: Probably it is more on
the side of being a utility concern,
but certainly it is not a concern for
making proftt to the Government. For
instance, we know that the catering
department is run on a no-profit no-
loss basis.

13-12 hrs.

[Mr. DepuTY-SPEAKER in the Chair ]

Shri Warior (Trichur): No profit
and no loss to the consumers or to
the Government?

Shri Achar: The Government which
is running the railways.

Mr. Deputy-Speaker: Shri Warior
wants there should be fare-free rail-
ways now!

Shri Achar: It will be very good if
we can rcach that stage, but compared
to developed countries in the Conti-
nent or America, we are in a very
backward condition. We cannot
change it in one day. For instance,
the speed is 100 to 150 miles I am
told in the US.A. and even in the
Continent it is 100 miles, and they
have noiseless trains too. All that is
happening because whatever the rail-
ways earn ig utilised for the develop-
ment of the railways. But here, on
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account of many factors, the railways -

do not get the necessary income
because of the subsidy paid with
regard to coal and other items. If the

railways get it, their earnings will be
much more, and they can be utilised
for developing the railway system.

'l
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In some parts of the country we
have areas where for a hundred miles
or more there are no railways, and
there are people who have not even
seen a train. For instance, Mercara
in my constituency is 90 miles from
any station. This is happening
because Government is treating the
railways as a milch cow, going on
getting as much income as possible
from them. If at all, some interest
may be charged, but nothing more
than that. If coal or food or anything
is carried at a lower rate, the differ-
ence must be paid to the railways.
No doubt the railways should not be
run at a loss, but they should not be
treated as a concern by which the
Government can tax the people. The
railway travelling public or the goods
carried by the railways should not be
considered a source of taxation. Why
should that particular class of pcople
utilising the railways be taxed and
that income taken by the Govern-
ment? If the Government wants to
tax, let it do so in other ways. Let
it allow the subsidy to coal and other
items, but reimburse the railways.

The Convention Committee should
consider this aspect because railways
are one of the most important utility
services, and also, fortunalely or un-
fortunately, a monopoly. That being
the situation, I submit as low a rate
as possible should be taken from the
railways by the Government.

Shri Narasimhan (Krishnagiri): T
want to draw the attention of the
House to one matter which I consider
to be important and relevant in this
context. It is the case of the dis-
mantled lines.

Railway lines dismantled during the
Second War were of the order of 800
miles. Half of it has been restored,
and the other half is awaiting restora-
tion. What is relevant in this con-
text is that the dismantled lines are
not all completely lost. Though the
lines are lost, the tracks are there, the
bridges, station buildings etc, and
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with a little amount of engineering
effort, the lines can be restored. But
the buildings etc., have fallen into
disuse, though in some cases they
might have been used or let out for
some purpose. In most cases, the tiles,
timber etc, were stolen from these
places. The railways left the area,
leaving the people in the locality to
do whatever they liked with the pro-
perty. Though a large amount has
been lost in this way, what is left,
.and can be considered dead ‘capital,
that is to say the capital on these 400
miles of track, can be converted into
live capital again. Therefore, while
the Committee address themselves to
the cvaluation of the total capital of
the railways, this failure of the rail-
ways to act in restoring the lines, and
the earning capacity of the lines when
restored, should also be taken into
consideration.

Incidentally I would say that the
railways would do well to restore
thesc lines not only physically, but,
as I said, restore life to the dead
capital and make it live capital.

Shri D. C. Sharma (Gurdaspur): I
think the most pressing need for this
Convention Committee is to simplify
the finances of the railways. Unless
that is done, I think there is going
to be a great deal of confusion so far
as the finances are concerned at
different levels.

I have seen a great deal of confu-
sion between two things, and I think
the whole confusion with regard to
railway finances crises from that fact.
It is this: are the railways a public
wtility service, or are they a commer-
cial service? I believe that the Com-
mittee should once ang for all decide
it it is within its power, I think it
should be within its power, whcther
we are going to treat the railways as
a public utility service or as a com-
mmercial service. If that question is
resolved, I think most of the problems
to which hon. Members have raferred
can be straightened out. 1 applied
my mind to some extent to this pro-
blem, and I believe that the time has

VAISAKHA 2, 1882 (SAKA)

Commiittee to 13284
Review Rate
of Dividend
Payable by
Railways

gone when we should have looked
upon the railways as a public utility
service; the railways in their infancy,
the railways in their adolescence, the
railways in their adulthood could
have been taken like that, but, now,
the railways have acquired a kind of
maturity.

An Hon. Member: Old age.

Shri D. C. Sharma: I believe this
demangd from the railways that instead
of getting a special treatment or
some highly favoured treatment or
scme such treatment in this field, the
railways should adopt the attitude of
a person who has attained maturity
and who is going to stand on his owwn
legs. Therefore, I would say that the
railways should be treated as a com-
mercial concern now. If they are a
commercial concern, that does not
mean that they are not going to do
any service to the industry; it does
not mcan that they are not going te
do any scrvice to the Defence Forces;
it does not mecan that they are not
going to do any service to other
national undertakings. It does not
mean like that. These services will
persist and will endure, but the rail-
way finances will be put on a more
stable and a more rational basis
Unless that is done, it cannot be said
that the railway finances are as gcod
and sound as they should be.

The kind of contradiction that pre-
vails at present has been always with
us. For instance, the railways pay
dividend to Government at the rate
of 4 per cent. The railways take
loans for development at the rate of
6 per cent or five per cent or some-
thing more than that. Why does this
king of contradiction exist in the rail-
ways? It exists only because the rail-
ways want that when they have to
pay the dividend, they should be
treated as a public utility service, and
when they hae to get loans, they
should be treated as a public utility
service, but when they have to do
other things, when they have to get
money from others, they should be



13285 Resolution re:

[Shri D. C. Sharma]

treated as commercial services. This
kind of dichotomy which I find in the
railways is good ncither to my coun-
try nor to the railways nor to ithe
fuiure of the railways.

I want to urge this in the light of
what I shall state presently. What is
the fate of the railways all over the
world now? What is the fate of
the railways in UK. and in
U.S.A. ang in other countries? We
find that railway travelling is getting
more and more out of fashion; rail-
way travelling is gelting, so to say,
out of fashion for the present. The
railways are now being ustd by and
large in some progressive countries of
the world for carrying goods, and
even there they are suffering a great
deal of competition from road trans-
port. Now, our road transport is also
coming into its own, and you know,
Sir, that the road transporters want
that they should be treated in a much
better and a much more generous
fashion than they are being treated
now. I can say that as time passes,
the road transport services are going
to gain more and more momentum; as
time passes and our standarg of living
increases Fhd our per capita income
increases, I can assure you that the
air travel service is going to be more
and more popular, and I would say
that the railways will be there only
for carrying goods and that also, only
for carrying goods from far off places.

Taking into account all these things,
I believe that the whole question of
the dividend to be paid by the rail.
ways to the general revenues should
be looked at from this angle, and they
should pay a dividend just as any com-
mercial concern pays a dividend. How
do these commercial concerns pay
dividends? We have, for instance, so
many autonomous corporations. We
have the Hindustan Machine-Tools
Factory and other cegporations; they
are all paying dividends. The Hindu-
sthan Machine-Tools have declared a
sizeable dividend, and so also the
Ashoka Hotels have declared some
amount of dividend.
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So, I would say that if you want
that the development expenditiure of
the railways should be taken due
notice of, if you want that new lines
should be constructed, if you want
that the dismantled lines, to which
the hon. Member who spoke earlier
made a reference, shoulq be taken in
hand, if all these things are there,
if all these things are to be taken into
account, then the only way is that
you should try to make the finances
of the railways like the finances of
any other commercial corporation.
Unless that is done, I think none of
these things is going to happen.

If the railways were a commercial
corporation, the demands made by
these persons will be looked into; and
more passenger amenities will be
given. There will be room for the
construction of new lines, and these
lines will be constructed at a much
more rap:d rate than they are being
constructed now. They will not be
asked to construct these lines without
paying any interest on them for some
time.

Sir, genius consists in simplifying
things. All these Railway Conven-
tions that have been there, and all
these committees that have been there
have done only one thing, and it is
this that they are trying to introduce
more and more of complications into
the railway finances. That is not a
thing which should be done. There-
fore, I would request the Members of
the Convention Committee to look at
this thing only from this angle. I do
not care how much dividend is golng
to be paid; somebody said that it
should be 3 per cent; somebody else
said that it should be 4 per cent or
5 per cent and so on.

Shri M. B. Thakore (Patan): How
much should it be?

Shri D. C. Sharma: If it is said that
we are not entitled to any dividend
for some time to come, I would be
very happy and I would be very con-
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tent, but taking all these things into
consideration . . . (Interruptions).

Mr. Deputy-Speaker: I would
request the hon. Member to be very
‘brief now. We have already exceeded
-the time.

Shri D. C. Sharma: If we take into
-account all these things, and we come
‘to the conclusion that the dividend
should be 6 per cent, I would be
+content.

_—

Shri M. B. Thakore: At least 8 per
~cent.

Shri D. C. Sharma: I would suggest
very respectfully that we should once
and for all take a decision, so far as
‘the nature of this undertaking is con-
cerned. Once and for all, we should
~consider its efficiency and performance
‘as we do in the case of commercial
‘undertakirgs, and after having done
‘that. we should see what dividend it
can pay and what dividend it cannot
‘pay.

Mr. Dcputy-Speaker: -~ Now, Ch.
“Ranbir Singh.

There is no scope for so much of

:argument and debate here. In this
case, only a committee is to be
-appointed which will go into the

‘question. Hon. Members are taking
‘up- the question of opening of new
railway Jines and other questions.
"They are not at all relevant at this
stage. If any hon. Member wants to
bring that up, I would request him
not to do it. If any other thing is to
‘be said, he can say it.

‘Shri Tyagi: How much time has
been allotted for this?

Mr. Deputy-Speaker: No time has
'been fixed. That is the difficulty.
‘Because there was no time fixed, we
-ought to have adopted this resolution
Tong ago; for, there is still an hour
Sor the Demands for Excess Grants,
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and we have to finish it before we take
up the non-official business.

Shri T. B. Vittal Rao: Where is the
urgency to take up the Demands for
Excess Grants now? We can take
them upon Monday.

Mr. Deputy-Speaker: Why should
we postpone them? It was understood
that these two things would be finish-
ed today. ,

Shri T. B. Vittal Rao: Nobody under-
stood in that way.

Mr, Deputy-Speaker: At least I

understood like that.

ato T faz : JuTSHw WENEW,
T FAGT FAE TN T 99
FaydTa g fr g ag aar g fe
[|WE ¥ AEHN ¥ T SWHSAT AT AR
S mTARAT NN, SEW q §Y e
%3IH § A | gEfad § wrar g e
wgt FAEY #r T fawif & fe frar
&aT T I [age W ¢ a e dar
weafas 9t wew § gaw fadt @ 9ww
|1y & 99 A« a5 o7 4T g Gafe
g T a9 A TR R fe e
@ § o & a7 Y sy a7 el
iR ag A e T g AW
fawmfst Sowr gRit & Frrh fawr-
o &Y @ I | gud weTE ¥ TRy
T &Y €T @ ] | ey W W e
gOT FET O7 W Y FAdET A
faef T off, T AR N QU FA &
T0F T AT A @A §
gHwar g i agt R qg daar e
w7 92§ e @ ¥ ¥ ¢ awt
g ag it a7 7 fF avedr #F W
qEAT & )

ITSqw wEd, WY Ay § fw
Agew § Mg w N fe §, @
Ry ..
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SUTAA WEITT © FEQ qIfad gren
g fF e oft o9 amat @ frawedt @
fom & Sad o fog awa w1 20
W §9 99 § 99 Fgl Al o1 gHA
g

o iR Tag : ag FAT T
=1fgd ar A &= wifed, g 3 I
¥ 1 @I | 98 FAE a1l 9%
& W § | b ag wE o feid
Y FEEr e & wrEar o @ awar
g s @ 3 wrAtew o 8@ o
I T T ALY gt @, O 99
e & rd wrar 7 g | whd &

AT # fF gd..... (Interruptions)

Mr. Deputy-Speaker: Order, order,
the hon. Member may be allowed to
continue,

Shri Tyagi: Yes.

o T fag : ag @ s feam
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hri Jagjivan Ram: Sir, I have not
much to say. As the House is aware,
the question is being referred to the
Committee. Many hon. Members
have made suggestions, some of them
germane to the subject-matter of the
Resolution and some not quite rele-
vant. The entire proceedings of the
discussion in the House will be before

the Convention Committee; and the
Committee will take into considera-

VAISAKHA 2, 1882 (SAKA)

Committee to

Review Rate
of Dividend
Payable by
Railways

been-made. I would not, at this stage,
like to go into the merits of any of
the suggestions bccause it will not
be fair to the Convention Committee,
which will be seized of the problem
and which will examine it very fuily
from various aspects.

But, one thing I want to make clear
and that is about the aspect of the
working of the Railways, whether it
is commercial or public utility. Dr.
Aney reminded that once the Convena
tion Committee sugges'ed that the
Railways should function as a com-
mercial undertaking. Whatever may
be the decision, I would like to state
that the Railways, as they are func-
tioning today, are not func'ioning
purely as a commecereial undertaking.
We have, in the very nature of the
thing, functioned as utility services
as well.

Some of the hon. Members have
narrated how in relation to the diffe-
rent Minisiries or in regard tc the
development of certain industries in
certain arcas or in the transportation
of raw materials or other requisites
for the industries, the Railways have
to function as a public utility and not
as a purely commercial undertaking.

1 have no doubt that if the Rail-
ways, start functioning today as a
purely commercial undertaking pas-
senger fare and rates of freight of
many commodities will have to be
revised and revised upward. But,
again, I will not go into details.

Shri Tyagi: Expenditure also will
have to be curtailed.

Shri Jagjivan Ram: Expenditure
will have to be curtailed; unremunera-
tive lines will have to be closed down;
passenger trains and goods services
where the occupation ratio is not re-
munerative will have to be closed
down and other aspects will have t&
be considered if the Railways are to
be treated as a purely commercial
‘undertaking. But because we
have the public utility aspect also, we-

tion the various suggestions that have/./ have to run the lines where we ar

Y,
/ /
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losing. We do not curtail the passen-
ger services where we fcel that the
-occupation ratio is not commensurate
with the expenditure incurred thereon.
I only wanted to point ou. that as
matters stand today, the Xailways
are not functioning as a purcly com-
mercial undertaking. I will put it that

oday we are functiomifig as a_coms™

ﬂ'rerera‘l‘—‘—’c/wﬁj:pq'bl—lc iﬁfr’_lt_y~ “under-
{aKiRE.. It is for the convention com-
mittee o decide whether wec have to
work purely as a commercial under-
taking. If they so decide, I am
afraid, that it will lead to hardship in
certain areas; the community may be
put to hardship in certain respects. Il
we are to function purely as a public
utility service, perhaps that also may
lead tc certain complications. A
balance has to be struck between the
two. I will not take the time of the
‘House on individual points that have
been raised. -

"’v

About over-capitalisation the last
convention committee mentioned
something about jt. There is no doubt
some over-capitalization on the rail-
‘ways eXxists. It has to be worked out
in great detail. At times the dividing
line is not very clear as to which is
to be treated as capital pure and
which not. Take, for instance, the
staff quarters of the employees. It
can be treated as ap.amenity or it
can be treated as a capital. Dividing
line in such cases is not very clear or
sharp. We will have to work out to
what extent over-capitalisation has to
be reduced. Till the details have been
Y.Q!Ia_ﬂi_‘.lﬂlﬂun worked out, we have
decided that over-capitalisation should
be put at Rs. 100 crores for the pur-
pose of paying dividend. We charge
inflated mileage so long as the normal
mileage will not meet the expendi-
ture. As soon as a new railway line
reaches a stage where by charging
normal mileage the expenditure and
return can be balanced, then the in-
flated mileage Is reduced or elimi-

nated. /
s
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I will not take the time of the
House any more, Sir. All the sugges-
tions that have been made and are
relevant to the subject-matter’ will
certainly be considered by the com-
mittee and they will come to such

decisions as they deem Droper.

When Shri Bharucha referred to the
last“convention committee, I am afraid
he was not fair to them. The com-
mittee devoted quite a good time over
it. They laboured and they produced
a report which was useful and valu-
able and to beliitle the effort of that
committee was not justified.

Shri Naushir Bharucha: I have not
belittled; 1 am simply saying that I
am not satistied with the conclusions
thcy have arrived at.

Shri Jagjivan Ram: The general
impression created was that the re-
port was not to your satisfaction and
something was wanting in it. I said
that the last convention commiitee
did good work and it has been helpful
to the railways and to the general
finance. I am sure the new commit-
tee will take all the points into con-

sideration bgfpre reaching the con-
clusinns.

i ’7 [

. Deputy-Speaker: The question
is:

“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 Members of
this House to be nominated
by the Speaker be appointed
to review the rate of dividend
which is at present payable by
the Railway undertaking to
the General Revenues as well
as other ancillary matters in
connection with the Railway
Finance vis-a-vis the General
Finance and make recommen-
dations thereon by the 80th
November, 1960; and
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(ii) that this House recommends
to the Rajya Sabha to agree
to associate six Members from
that Sabha with the Commit-
tee and to eommunicate the
names of the Members so ap-
pointed to this House.

The motion was adopted.

——

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1957-58

Mr, Deputy-Speaker:. The House
will now take up voting on the
Demands for Excess Grants in respect
of the Budget (Railways) for 1957-58.

Motion moved:

DEMAND No. 4—REVENUE ORDINARY
WORKING EXPENSES—ADMINISTRATION

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 44,66,228
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordinary
Working  Expenses—Administra-
tion’ for the year ended the 3lst
day of March, 1960.”

DEMAND No. 4—REVENUE—ORDINARY
WORK™G  EXPENSES—REPAIRS AND
MAINTENANCE.

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 3,67,54,149 be
granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordinary
Working Expenses—Repairs and
Maintenance’ for the year ended
the 31st day of March, 1960.”

DeMAND No. T7—REVENUE—ORDINARY
WORKING EXPENSES—OPERATION (FURL)

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 56,04,858
be granted to the President to
make good an excess on the grant
1n respect of ‘Kevenue—Ordinary

299 (Ai) LSD-—5
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(Fuel)’ for the year ended the
31st day of March, 1960.”

DEMAND NoO. 8—REVENUE—ORDINARY
‘WORKING EXPENSES — OPERATION
OTHER THAN STAFF AND FUEL

Mr. Deputy-Speaker: Motion moved:

“That-a sum of Rs. 1,43,29,288
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordiaary
Working Expenses—Operation
other than staff and Fuel’ for the
yvear ended the 31st day of March,
1960.”

DEmMAND No. 9—REVENUE—ORDINARY
WORKING EXPENSES-MISCELLANEOUS
EXPENSES.

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,88214
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Ordinary
Working Expenses—Miscella-
neous Expenses’ for the year end-
ed the 31st day of March, 1960.”

DeEmanp No. 12—REVENUE—DIVIDEND
PAYABLE TO GENERAL REVENUES

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,74,370
be granted to the President to
make good an excess on the grant
in respect of ‘Revenue—Dividend
payable to General Revenues' for
the year ended the 31st day of
March, 1960.”

DEMAND No. 15—CONSTRUCTION OF
NeEw LINES—CAPITAL AND DEPRECIA-
TION RESERVE FUND

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,55,279
be granted to the President to
make good an excess on the grant
in respect of ‘Construction of
New Lines-Capital and Deprecia-
tion Reserve Rund’' for the year
ended the 31st day of March,
1960.”
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DeEmanD No. 16—OPEN LINE WORKS—
ADDITIONS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 5,09, 15,374
be granted to the President to
make good an excess on the grant
in respect of ‘Open Line Works—
Additions’ for the year ended the
31st day of March, 1960.”

DEMAND No. 17—OPEN LINE WORKS—
REPLACEMENTS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 5,66,95,048
be granted to the President to
make good an excess on the grant
in respect of ‘Open Line Works—
Replacements’ for the year ended
the 31st day of March, 1960.”

May I know what particular cut
motions are going to be moved?

Shri Naushir Bharucha (East Khan-
desh): My cut motions were intend-
ed to concentrate the attention of the
Minister at the time of his reply. 1
am moving my cut motion No. 1
only.

Shri T. B. Vittal Rao (Khammam):
I am moving my cut motiong Nos. 21,
23, 24, 25 and 26.

Mr. Deputy-Speaker: 26 is not of
order.

Shri Aurobindo Ghosal (Uluberia):
I am moving my cut motions Nos. 10
%0 17.

Mr. Deputy-Speaker: But 10 is out
of order. He may move 11, 12, 13,
14, 15, 16 and 17.

Shri Warior (Trichur): I am mov-
ing my cut motions Nos. 29 to 33.

Mr. Deputy Speaker: 31 and 29 are
out of order. He may move cut mo-
%lons Nos, 30, 32 and 33.

APRIL 22, 1860
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Mr. Deputy-Speaker: 27 is out of
order. He may move the others.

Non-payment of overtime allowance
to staff in Bhusaval Workshop

Shri Naushir Bharucha: ] beg to
move:

“That the demand for an Excess
Grants of a sum of Rs. 44,66,228
in respect of ‘Revenue Working
Expenses-Administration’ be re-
duced by Rs. 100.” (1).

Increase in the consumption of coal

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04,858
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
(Fuel)’ be reduced by Rs. 100.”
(21).

Delay in the examination of the re-
port of ‘Uniforms Committee’

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
Other than Staff and Fuel’ be
reduced by Rs. 100.” (23)

Compensation paid for goods lost or
damaged

Shri T. B, Vittal Rao: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
Other than Staff and Fuel’ be re-
duced by Rs. 100.” (24)
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Delays in the disposal of cases for
payment of provident fund and
gratuity to employees

Shri T. B, Vittal Rao: ‘I beg to
move:

“That the demand for an Excess
grant of a sum of Rs. 1588214
in respect of ‘Revenue-Ordinary
Working Expenses-Miscellareous
Expenses’ be reduced by Rs. 100.”
(25)

Recruitment of employees in the
South-Eastern Railway

Shri Aurobinde Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 44,66,228
in respect of ‘Revenue-Working
Expenses-Administration’ be rc-
dced by Rs. 100.” (11)

Failure to provide regular jobs to fhe
paid apprentices and temporary em-
loyees

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand for an Excess
Grants of a sum of Rs. 44,66,283
in respect of ‘Revenue-Working
Expenses-Administration’ he re-
duced by Rs, 100.” (12)

Repairs and maintenance of 1st class
coaches in South-Eastern Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 3,67,54,149
in respect of ‘Revenue-Ordinary
Working Expenses-Repairs and
Maintenance’ be reduced by Rs.
100.” (13)

Wastage of coal

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04,858
in respect of ‘Revenue.Ordinary
working Expenses-Operation
(Fuel)’ be reduced by Rs. 100.”
(14)

(Raflways)
Failure to check pilferage from Rail-
way Stores and godowns.

Shri Aurobindo Ghosal: I beg to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,283
in respect of ‘Revenue-Ordinary
Working Expenses-Operation other
than Staff and Fuel’ be reduced
by Rs. 100.” (15)

Failure to prevent loss and damage to
consignments

Shri Aurobindo Ghosal: I beg +to
move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation other
than Staff and Fuel’ be reduced
by Rs. 100.” (16)

Delay in payment of Provident Fund
amounts

Shri Aurobindo Ghosal: I beg o
move:

“That the demand for an Excess
Grant of a sum of Rs. 15,88,214
in respect of ‘Revenue-Ordinary
Working Expenses-Miscelianeous
Expenses’ be reduced by Rs. 100.”
amn

Need to repair passenger carriages
running on Malabar Coas: before
the advent of monsoon

Shri Warior: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 8,67,54,149
in respect of ‘Revenue-Ordinary
Working Expenses-Repairs and
Maintenance be reduced by Rs.
100.” (30)

Increase in the consumption of coal
Shri Warior: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04.858 in
respect of ‘Revenue Ordinary
Working Expenses-Operation
(Fuel)’ be reduced by Re. 100.”
(32)
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Failure to check damage, pilferuge
and loss of consignments

Shri Warior: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation
other than Staff and Fuel’ be
reduced by Rs. 100.” (33)

Maintenance and repairs of first class
coaches

Shri Assar: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 3.67,54,149
in respect of ‘Revenue-Ordinary
Working FExponses—Repairs and
Maintenance’ be reduced by Rs.
100.” (18)

Maintenance of automatic signals in
Bombay city

Shri Assar: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 3,67,54,149
in respect of ‘Revenua-Ordinary
Working Expenses-Repair; and
Maintenance’ be reduced by Rs.
100.” (19)

Failure to reduce erpenses on fuel

Shri Assar: I beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 56,04,858
in respect of ‘Revenue-Ordinary
Working Expenses.Operation
(Fuel)’ be reduced by Rs. 100.”
(20)

Failure to minimise loss, pilferage or
damage to consignments

Shri Assar: | beg to move:

“That the demand for an Excess
Grant of a sum of Rs. 1,43,29,288
in respect of ‘Revenue-Ordinary
Working Expenses-Operation other
than Staff and Fuel’ be reduced
by Rs. 100.” (22)
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Preparation of estimates for exrpendi-
ture on replacements on open iines

Shri Assar: I beg to move:

*That the demand for an Excess
Grant of a sum of Rs. 5,66,95,046
in respect of ‘Open Line Works-
Replacements’ be reduced by Rs
100." (28)

Mr. Deputy-Speaker: These cut
motions are now before tne House.

Shri T. B. Viital Rao: Before 1
come to my cut mo'ion which has
been ruled out, I will say a few words
about the other demands. It is stated
that the excess grants asked for are
due to the extra expenditure on the
consumption of coal. There are two
reasons on account of which the in-
crease arises. One is the increase in
the price of coal and the other is the
increase due to consumption of coal.
Consumption of coal on Railway con-
stitutes about 16 per cent of the total
expenses. Realising the enormous ex-
penditure that is involved on account
of the consumption of coal, there has
been a fuel economy enquiry commit-
tee. Fortunately, the Chairman of
that committee is now the Chairman
of the Railway Board. I hope and
trust that the several recommenda-
tions that have been made will be
put into effect But today what is
happening? Coal is shifted from Bihar
and Bengal coal fields to the south.
The coal transported through the
railway wagons are graded and they
are stacked separately but the coal
tha* was brought by the steamers and
ships from Calcutta port of Madras,
Cuddalore and other places are not
properly graded and they are not pro-
perly stacked according to ‘he grades.
This coal is used in the locomotives in
bulk with the result that the coal
that is to be used for locomotives of
passenger, express or mail trains are
being us=d for locomotives of goods
also. Inferior guality of coal can be
used. in goods locomotives. Now, be-
cause of this mixture what is happen-
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ing is that far goods trains we are
using a certain amount of superior
quality coal thereby incurring extra
expenditure, and for passenger, ex-
press and mail locomotives we are us-
ing a certain amount of inferior variety
of coal which results in engine fail-
ures. When there are engine failures,
naturally, extra expenditure is in-
volved.

The other aspect of this question is,
who is the Railway Officer who ins-
pects the supplies made by the vari-
ous collieries to see whether the sup-
plies are made according to the pre-
scribed grades. My information is
that in the coalfields in the north, in
the Bihar-Bengal region, they select
grade II coal whereas payment is
made on the basis of selected gradel.
Nobody has been able to find this out.
This has been going on for some years.
The coal that is being supplied to
the Railways is not thoroughly and
properly inspected, with the result
that the rate applicable for a better
variety of coal is charged for an
inferior variety of coal. I want that
a thorough enquiry should be conduct-
ed into this question. This is not a
small sum. If the whole thing is
worked out, it comes to some lakhs
of rupees.

An Hon. Member: Crores.

Shri T. B. Vittal Rao:, Therefore,
I would like to know what is the
mach nery that is going to be set up
for the proper inspection of coal. If
there are railway wagons at the re-
ceiving ends we can check properly,
but proper checking cannot be done
in ships because all grades are mixed
up and stacked in the ships.

One of the recommendations made
by the Fuel Economy Enquiry Com-
mittee was that washeries have to be
set up so that the grade of coal that is
supplied could be uniform. That is
a very good recommendation made by
the Committee which should have
been implemented straightaway. But
so far nothing has been done for ins-
talling a washery. For example, it
was stated that a washery has to be
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installed at Kothagudium—the ser-
vicing station is Bhadrachalam Road.
1 do not know what delays the instal-
lat.on of this washery. I would like
the Minister to look into this aspect
seriously, in view of the fact that the
expenditure involved in the working
of the railways includes 16 per cent.
of the expenditure due to coal.

Then I come to the next Demand,
Demand No. 8. My cut motion is
No. 23. When Supplementary Demands
were being discussed here last year,
the hon. M nister in reply to a point
raised by me as to why there has
been such a considerable delay in the
examination of the report submitted
by the Uniforms Committee replied
that he was not aware of that and that
he would apply his mind to that re-
port. One year is over. In reply
to a question put a little over a month
ago he replied in the same way, he
said that it involves a lot of time.
Is this the way of dealing with reports.
The appointment of a committet is
based on certain grounds. 'There was
dissatisfaction among the railway em-
ployees because the supply of uniformg
was not uniform all over the rail-
ways. In some zonal raiiways some
categories of employees got uniforms
whereas in some other zonal railways
the same categories were denied that
facility. On account of this the whole
question was remitted to a commuit~
tee. It was a departmental commut-
tee. I do not know what recumn-
mendations the committee made, -
cause we are told that the repore
could not be supplied to us becuuse
it is only a departmental committee.
While they can come here for Grants,
they say that the recommendations ot
a departmental committee regarding
uniforms could not be supplied to hor.
Mambers. I have the matter at that.

What about the examination of the
report? Is it such a huge report, is
it such an important report that it
requires more than two years to exa-
mine and arrive at some conclusions?
1 am compelled to say, Sir, though
reluctantly, that this reflects little
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credit on the efficiency of the Rail-
way Board. T hope and trust that at
ieast now the examunation of those
recommendations will be completed
and the resultg as to whether they
accept them or not will be made
known to us.

Then I come to my cut motion No.
24—compensation paid for goods lost
or damaged. There has been a spe-
cial drive on the Railways for the
disposal of refund claims, and there-
fore this extra expenditure has been
incurred, This is a very good thing.
Are the Railway Administrations and
the Railway Board drawing any les-
sons from these cases of loss due to
goods damaged during transit or when
they are kept in goods sheds and par-
cel offices? Year after year some
crores of rupees are going from the
Railway Exchequer. Special drives
are there. The Railway Protection
Force has also been there. With all
that, Sir, this is increasing.

Shri Tyagi (Dehra Dun): Every
day.

Shri T. B. Vittal Rao: My hon.
friend, Shri Tyagi says: “every day”.
Sir, are we not to draw lessons from
such things? Are we not to think
and apply our minds to this problem
and find out why this is happening?
There is a simple case. Even perish-
able goods and valuable parcels are
thrown on the platforms for a num-
ber of hours. As soon as the tramn
arrives the parcels are unloaded and
left on the railway platforms withoui
any shelter, Firstly, because they lie
in the open they are likely to be
damaged; secondly, when they are
thrown on the platforms uncared for,
naturally, thefts take place. So miuch
of extra expenditure is incurred in
other directions. Cannot these things
be put in the parcel offices where
there is accommodation? Cannot the
parcels be removed immediately and
placed in the parcel offices? These
things are not done. On the other
hand, these things still continue to lie
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on the platforms blocking the move-
ment of passengers and inconvenienc-
ing them. I must say that most of
the thefts that occur are due to such
carelessness. I hope now at least the
Railway Ministry will draw some les-
sons and see that these things are
reduced.

Mr. Deputy-Speaker: May 1 hope
now that he will be very brief?

14 hrs,

Shri T B. Vittal Rao: 1 will be
very brief. I come to Demand No. 9—
my cut motion No. 25 relating to
delays in the disposal of cases for pay-
ment of provident fund and gratuity
to employees. Sir, I know that con-
siderable delays are there. Whenever
we ask anything in this House, we
are told that a meeting has been con-
vened of the Financial Advisers and
Chief Accounts Officers of all the
zonal railways presided over by the
Financial Commissioner and attended
by the two Deputy Ministers and the
Minister. What is the result? They
have taken certain steps to expedite,
but I tell you that even today in the
Central Railway the provident fund
accounts are not posted properly and
in the case of some classes the accounts
lie pending for three years and four
years. After the merging of the vari-
ous railways into zones and after the
formation of zonal system of railways,
the accounts have not been regularis-
ed in the matter of provident funds.
Formerly, after a certain period, say,
six months after the annual accounts
are closed, every railway. employee
used to be supplied with a statement
of account wherein his contribution as
well as the contribution of the rail-
ways used to be shown. But now-
adays these statements are not being
handed over to the railway employees
regularly. Why should a railway
employee wait for a number of days
or months to get his dues? In one
case, it ig stated that a person has to
wait for one or one and a half years
to get the gratuity. Why such delays
should occur, I fail to understand. In
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some cases, when application was
made, it was said that the where-
abouts were not known. It wag in
the case of a Class IV employee—a
gangman. The gangman have gone
and the amounts are lying still there?
These delays should be reduced and
the amounts should be disbursed ex-
peditiously.

I recently asked some railway em-
ployees as to why the response to the
pension scheme formulated by the
railway authorities was so poor. They
said that they do not even get their
own money from the porvident fund
regularly and that it takes months
and months to come; they added that
at this rate, their pensions could be
sanctioned only very late after pro-
longed delays. Sir, you are looking
at me, and I close. I request the
railway authorities to see that the
efficiency of the department and of
the railway administration as a whole
and of the Railway Board is increas-
ed.

Mr. Deputy-Speaker: Shri
bindo Ghosal.

Auro-

Shri Tyagi: Sir, I wish to say just
a few words in a minute or two.

Mr. Deputy-Speaker: Yes.

Shri Tyagi: Sir, I do not want to
make a speech, but there is one sug-
gestion which occurs to my mind, and
1 just want to emphasise it. The other
day the Minister said that he was
considering a direct railway link to
Pakistan. I would suggest that this
question may not be treated as one
single question, or an isolated ques-
tion. I would suggest to the Govern-
ment to take it up no doubt, but to
take it up along with other matters
which are hanging fire for a long time.
If there is a total settlement of all the
other matters, the question of a direct
railway link might also be looked into
and it may be taken up with all
other questions. Otherwise, my fears
are that if the question of a direct link
to Pakistan through India is taken up
on an isolated basis and gets through,
it would perhaps not be very congenial
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for our defence and many other mat-
ters. Many other questions will arise,
and I therefore, request the Govern-
ment to see that thig question of rail-
way link is not taken up as a single,
isolated case. There are many other
disputes pending, say, for instance,
the cana] waters dispute, the financial
disputes, etc. All of them could be
put together.

I would love to come to friendly
settlement or arrangement with Pakis-
tan so that both Pakistan and we can
prosper and progress together. We
are a big continent. We want to be
one country, if not politically, at least
in other aspects, and be friendly to-
wards each other. We want to build
up this continent and give all types
of amenities to our citizens as other
countries are giving to their people.
So, if both of us progress and deve-
lop, it will be very beneficial, and
towards that end, it will be good if
some overall arrangement or settle-
ment is made with Pakistan. But te
settle only the question of the railway
link on an isolated basis will, I am
sure, be risky. I wish the Govern-
ment would consider my suggestion.

Dr, M. S. Aney (Nagpur): Sir, I
want to put one question.

Mr. Deputy-Speaker: There are
many hon. Members who want to put
questions. I shall come that side.
Now, I call upon Shri Aurobindo
Ghosal.

Shri Aurobindo Ghosal: Sir, I have
moved cut motions Nos. 11 to 17. I
would like to mention certain points
made in them, We do not know whe-
ther there is any standard or any
method as regards the recruitment,
promotions and transfers of the rail-
way employees at least in the south-
eastern and the easter railways. From
our experience we have found that
these transfers and recruitment and
confirmations are made without any
method and without any principle.

Recently, two items of newg have
come out in the newspapers. I would
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like to mention them. One was about
83 draftsmen and estimators in the
south-eastern and the eastern railway.
These draftsmen got training under
the Ministry of Labour for 18 months
and after that they were appointed in
the railways. There, they worked as
apprentices for six months and then
they appeared in the railway exami-
nation and passed it. Thereafter they
served the railways since 1957. After
three years, an order to debate was
issued by the Railway Board that no
draftsmen or estimators will be taken
in service, that is, those draftsmen
and estimators who have not passed
out of the Madhupur training school
will never be allowed to remain in
service; with the result that these
persons are now on the point of re-
trenchment. That item of news has
come in the papers. I request the
hon. Minister to consider their case,
because, after having training under
another Ministry and also after hav-
ing served the railways for the last
three years and also after passing an
examination held by the railways, they
should not be retrenched. I do not
know why they should be retrenched
after having put in such a long service.

There is another point. That also
has come in the newspapers. In
Kharagpur, an advertisement in the
papers was given for several posts in
the railways. It was about two years
ago. 5,000 applications were received.
Out of them, 2,000 candidates were
called for interview. Out of them,
1,000 were asked to sit in the exami-
nation. Then out of them, 200 or 300
passed. But none of them have been
appointed to the service thLough two
years have passed since then. This
is another disappointment for the per-
sons who applied for the posts and
also passed.

Regarding repairs and maintenance
of first class coaches in the south-
eartern railway, I should like to men-
tion that the conditions of coaches in
the south-eastern railway should be
improved. Just about a fortnight ago,
1 wag travelling on that railway. I
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found no fans, no lights and no water.
We drew the attention of the autho-
rit.es to this matter at the Howrah
station, but they were unable to re=
pair either the fan or the water-sup-
uly system. Almost all the suburban
trains run without lights. They are
running late. Though the trains have
been given sufficient running time,
still, they are running late. Of course,
in the statistics of the Railway Minis-
try, we find that the running time is
gradually improving. It is said that
the trains are running according to
time and regularly, I would like to
submit that though the guards’ jour-
nals may give the correct time, if those
journals we compared with the regis-
ters maintained by the Assistant Sta-
tion Masters, the hon. Minister will
find that there is a gulf of difference
and that the time as shown by the
guards’ journals is not the real run-
ning time of the trains.

About wastage ef coal, one aspect
was referred to by my hon. friend
Shri T. B. Vittal Rao, but I shall refer
to another item in regard to that sub-
ject. That lies in my own constitu-
ency. There are about 20 siding lines.
Every day I find that the engine dri-
vers sell the coal from the engines
to hundredg of people and take money
in return. Formerly, there was a sys-
tem by which a driver used to give
away coal in exchange for eggs and
coconuts. Nowadays, they are actual-
ly selling coal from the engines. I
want to know how much coal is given
by the railways to the engine drivers
to pilot the engineg and whether it is
given on time basis or mileage basis.
I want the hon. Minister to take into
consideration all these factors.

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): Where is
this taking place?

Shri Aurobindo Ghosal: In the
routh-eastern railway, in between
Howrah and Uluberia.

Mr., Deputy-Speaker: The hom
Member has been watching that bar-
ter!
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Shri Aurobindo Ghosal: My house
is just by the side of it, in the midst
ol the industrial area. In my consti-
tuency there are about ten jute mills
and three cotton mills. Naturally, 1
am aware of all these things.

As regards stores and godowns, it
is coming almost daily in the news-
papers, that these are the centres
trom which all the engineering arti-
cles of the railways are taken away
and sold in the market. Also, there
wus some quarrel between the GRP.
and Bengal police who will catch
these thieves, So, for some time no-
body caught them and they went oa
merrily with their thefts. After that,
there wag some settlement and some
thieves were caught on the grand
trunk road when they were carrying
railway goods on trucks. So, more
attentior should be given to these
SlOres.

Now the Railway Protection Force
has been installed there. Those peo-
ple who purchase these things for
selling in the black market, when they
wer.t and asked the storeman for rail-
way goods, he said: now you have to
pey Rs. 1-8-0 instead of Rs. 1-0-0
b:cause I have to give a share to the
railway protection force also. When
the railway protection force is also
a pariy to these thefts, it is impossible
to detect the pilferages.

Then, in the first class compart-
ments lights and fans are taken away
and sold in the black market. The
local trains are kept in the watering
stations or sidings at big sta-
tions and  articles are stolen
out in the night in spite
of the railway protection force. How
is it possible for the members of the
public to remove these things from
the compartments? So, they are
taken by the railway employees them-
selves with the help of the protec-
tion force and not by the public.
More attention should be paid to that
aspect of the matter,

Lastly, I come to the delays in the
payment of provident fund amounts.
As a lawyer 1 have myself had ex-
perience of the delays in payment.
There were two or three cases in
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which I made applications in 1953 and
] received the money in 1958. ot
course, in one case I got the money
in one year but two other cases took
a longer time. Generally it takes 8
to 6 years to get the provident fund
amount. In the case of one of my
velations, who was an officer in the
railways and who died some two years
ago the matter ig still pending and
his dependants have not yet received
the provident fund money. I am not
referring to it as a personal case. I
only want to draw the attention of the
hon. Minister to the fact that if the
provident fund amount is not paid in:
proper time to the retired employees
then it ceases to be of any use to.
them.

st wET : SUTeHw WEreq, fewiw
Fo ¥ W AT FN T W & |
& I AT B AR aga @ O
FE T § | W TG P FT AT
feafq &, o aR A (H qoq A T
TETFAT TG § TF T-T R T g
9 ATEOT BE FAE R T A § )
A fRiy @R ) N a9 FE & a8
wfear A9 & ar ® ¥ 9 fF gmrdy
gfew 29 § | wfemx ¥ | waw 5
Tt FY EHT Hwg wE www @ fw
ITR S FT T@ GH FI A @
qgT g I F qg wpwa oy A @
T ged arftrl 1 see, g ot @W
faedt & | WARH TgT AR TG aF-
W &1 T F g7 W9 | FAS w9a-
&4 FT w© § gl J@l, AT W e
FAE FIAT B F  F FT TAA 7Y
frar ST | W dF SR @I dfer
T T FH A AT @ ofdfeafa
W a5 S F wawm v Ay
RIS RCR ok SR B L e
9% W X YA FAT WRT qoG
g

JUTeaw WEET : q¥ T § Qe
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Shri Naushir Bharucha: Sir, I shall
be extremely brief. The first point
that I desire to make is non-payment
of overtime allowance to the staff in
Bhusaval workshop. I am told by one
hon. friend here that the Railway
workshop staff numbering about 700
was made to work overtime on the
promise that overtime will be paid.
Actual pay bills for overtime were
made, but afterwards the Railway
Board said that as Yhe Minimum
Wages Act or the Payment of Wages
Act do not apply to the Railways, no
overtime could be given. So as a
result of that work has been exacted
from these people but no overtime has
been paid to them. The point I want
to make is this. Irrespective of any
technicality, when workmen are made
to work more than their scheduled
time on promise of payment, the
Railways must redeem that promise.
That is my first point.

Secondly, with regard to the repair
and maintenance of coaches, to which
my hon. friend has already drawn
attention, my experience is similar. I
find that in the water taps in first-class
compartments some kind of a spring
is inserted in the taps with the result
that it requires an athlete to push
that water tap and when you push
it the tap, the water instead of falling
in the basin, is sprayed all over your
body as if the Railway Board want
to play some practical joke on the
passengers.

Then, the pegs which are fitted
there are such that on them you can
hang anything except your clothes or
your requirements.

There is a beautiful de luxe train
running between Bombay and Delhi.
It has got chairs which can be made
to recline. They are push-back
chairs. But if you once push it back
it cannot come back to the reclining
position or if it is in the reclining
position it will not come back to the
original position. Then there are
hand rests which are falling out. If
you happen to sit near the window,
there is a button for the curtain to be
fixed which knocks at your elbow
every time you raise your hand
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I want to know who are the people,
the so-called research designers, who
attend to these matters. Then you
will find the mirrors there. In the
centre of the mirror there will be a
big ‘Indian Railways’ mark in stencil
or whatever it is called, with the
result that you cannot see your face
in it. Then there will be night lamps
which will glare in your eyes. I
want to ask, do the officers who
always travel in saloons take the
trouble of travelling in the first-class
coaches at all?

An Hon. Member: Why should they?

Shri Naushir Bharucha: May I sug-
gest that the hon. Railway Minister
and the officers should abandon their
saloons for six months and travel the
way the masses and other people are
travelling. Then they will soon dis-
cover these defects and know that
nothing is being done about them:.

An Hon. Member: He knows it well.

Another Hon. Member: His clothes
will be spoiled.

Shri Jagjivan Ram: I travel by
first-class.

Shri Naushir Bharucha: Then there
is one important matter about which
I have drawn the attention......

Mr. Deputy-Speaker: If the hon.
Minister and all of them have to find
out all these defects, then what would
the hon. Members be doing?

Shri Naushir Bharucha: I agree.

There is an important point regard-
ing the working of automatic signals
about which I have drawn the hon.
Minister’s attention. I had occasion
to study this question in very great
detail in connection with a damages
suit of my client which, thanks to the
generosity of the hon. Railway Minis-
ter and his human approach to this
problem, was settled out of court.
But I want to draw his attention to
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the fact that hundreds of signal
failures occur in the course of a
month. The National Railway
Mazdoor Union has written to him
about it and the letters have not been
acknowledged. These signal failures
continue. The automatic block system
lends itself to accidents. Your general
and subsidiary rules are so old—they
were framed 50 years ago—that they
require revision. I would earnestly
appeal to the hon. Minister to put his
experts on the job and find out how
the thing can be rectified.

With regard to fuel consumption,
the last point, I want to know whether
it is possible for ¢the Railways to have
their own collieries so that they can
maintain quality control and be
assured of a regular supply. Why is
it that we are not having our own
source of coal so that—if we have our
own collieries—from that we cazn be
assurcd of a regular supply of coal?

Wt gATa Tag (FTORRY) 0 9T-
o AEIET, @Ry S ¥ S a9 3
He ¥ gEE AT § F 9 1 g
Fam g | arfesam ¥ St quE feg-
A & 9THA FEY & S9 9T &)
wq  qfew T 7 AR F qifeee
o NI FET AT E
QST a9 & AT I FT TF FIAS
W fremr arfed, @ ag Tl
gor gt fewie &t fve gAR @A
T@ FT FAGMET F1EAT & | qrfFE
Y 7T T ¥ FAL F § i A1
o fro R A dotra & 7 FT F feed
qifFe™ A qEw AR S
N FTET F L | A ZH IT A EH
[ A AW AT 7 gHd & fF g
R Y gEww w1 @ T
A TEEREFE T ¥ Y 9T AT ggy
T A qFT O I9 W F]W WA
CC A S



13219 Demands

Shri Jagjivan Ram: 1 would like to
intervene at this stage so that such
misunderstandings do not prevail
among the hon. Members. There is
no question of any corridor and no
question of any train being run by
Pakistan. The trains to be run will
be run by the Indian Railways and
Indian staf?.

F Tqarg fag - & oY a@ ®
Fg @ g IR 99 ISR A
T AGAT AT 1 G T§ ISR FH
areq SrgaT 41 f e o dw arfeea
F dra ¥ oanmA, of@ed, aaEa
T Feqfrha= A7 a9 3% A I
@ 1 safad & at Fgm fF A g
oA AR 9 TR 4
FETd AT 9 A HR 3T TG0 T
& AT 4% qfFsa & A9 SaEd
FT@ E A FEEE AT IT AT Ay
AR FFRE § SRR A g
feqriR A IT RN QT FW§ | 57 &
qg FT4 QU @Y AT | WA F A
3 A% B T § .

Shri Jagjivan Ram: Then I would
‘like to know as to what the suggestion
©of the hon. Member is. Does he want
that thcre should be no transporta-
tion?

=N Tgava fag - oY gF ¥ aciew
Arg1ruga ag & fv o
FFR A FE A gw A e ®
T®  a ag A9 gy T i o
4w 9T dve oifeeae & d § F0w
{Noo WA &FT & § WX 39 & ¥
F ga T 3 g 3T A I WK
IT #) T ag ¥ gaAr a5 gfawr €
A g 39 F aTor ¥ w7 glawr fred
aqrer & .

ot T Tw ;- e e
F g W @t 3w § ghrar faaelt
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=t Tgara Yag : w9 1 v ghrar
faorlt ag 99 ¥ qFEw § agd @
T NfF AT TR IRE | 9w F
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B AT v Sy giaeT 3] F1 adwr
afgar fFar o w@r & a8 g &
gfag & o A€ a@ @ qrfeeam
F g W AT qfy @ I e
7z T FIAT TTEA T @ AT AV IF §
o g9 U&F gEL F gEEAT T qFA §
Afer s aF fergem AR arfeeara
F AT T gz A0 AT GAETET W
gHEqT § 99 qF g9 & T P &7
qftags @aatar 4@ s wfg@ o
™ F AATEAT B O O
W E ) g s O fee rfeeame
q gz qifeear I AR dw Qe
¥ fw ofeeas saw AfF AR
Wa 7 AgRw Ffrea fafres
@ IF § 91X 3 a1 g fF 9t ag-
S WRER I & FEa aEr §,
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2 R g Qar 1@ fad w3 § e e
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qifFe & /19 9gd e faare 5w
@ ], @ ST AT a1 g€ & W
SFFT I FT W amAer q@ G
gur & &Y Ot g A F4 (oo Wi
®Y gfaar & fad Y a8 g7 oo W
S gfaar offe M/ TR 2 -
¥ guw § Ifag 7@ oW g 2
JT A FgT & FF o qF gET quTw
T Y FRAR ¥ ared § @9
BAT ATZA F, G a0 Y #T
$ arex fergz #Y g 7 & 1@
X AR TN Gfy wqifeq 7 & s
W qF 39 IIG T T §9H 9 -
A WX qraaTd #r gfawr A
AqF TE Y

Mr. Deputy-Speaker: May I know
how much time the hon. Minister
would require?

Shri S. V. Ramaswamy: About ten
or fifteen minutes.

Mr. Deputy-Speaker: Is it the
desire of the House that we may push
back the non-offical business by
fifteen minutes?

Shri Jagjivan Ram: Yes, Sir.
Some hon. Members: Yes, Sir.

Some hon. Members: Tomorrow.

Dr. M. S. Aney: I will speak only
ene sentence, as promised. It is
mainly about the question which was
raised by my hon. friend, Shri Tyagi,
as well as by other hon. friends. I
am certainly one of those who would
support anything that is likely to
better the relations betwecn Pakistan
and India. But we know that these
are matters which cannot be con-
sidered off-hand; and, particularly, it
is very dangerous to consider such a
matter piecemeal.

The idea of this link, something in
the nature of a corridor, so to say,
between Pakistan and India, even
shough it may be under your control,
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being your own line may be a danger-
ous precedent, unless care is taken to
get adequate compensation for that
from the other side.

Therefore, my humble request to
the hon. Railway Minister is this.
Don’t be hasty in making a gesture.
It you have to do it, try to get a
comprehcnsive agreement between the
two countries. Don't come to any
hasty conclusion piecemeal this way
or that way which will bring us into
trouble. There are too many troubles
already. Please don’t add one more to
it by taking a hasty step. That is
all that I wish to say.

Mr. Deputy-Speaker: Shri Ram
Krishan Gupta. He will be very brief.

Shri Ram Krishan Gupta rose—

An Hon. Member: It is half pa:t
Two.

Mr. Deputy-Speaker: The time is
up. That is why I wanted to know
the desire of the House whether the
Members want me to take up the non-
official busincss or to finish this and
take up the non-official business afier
fifteen minutes.

Shri Supakar (Sambalpur): May I
suggest that the time be extended?

Several hon. Members: Non-official
business.

Mr. Deputy-Speaker: All right. If
this is the desire of the House, I will
ask the Minister also to bear with it.
Then we will take it up on Monday.

Shri Tyagi: Sir, before you proceed
to non-official business, may I enquire
as to what would happen to this
Representation of the People (Amend-
ment) Bill? We are going to vote
day after tomorrow. And the zilla
parishads of U.P. have not yet been
recognised by Parliament. The Elec-
tion Commission have perhaps given
some ruling, and the matter has bren.
moved in the High Court on a writ
petition. I wonder what, wilh
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The Deputy Minister of Law (Shri
Hajarnavis): May I say a word of
explanation? We have taken the
view that the members of the =zilla
parishads of U.P. are members of the
digtrict council within the wmeaning
of article 171 of the Constitution and
they are entitled to vote.

Shri Tyagi: How can that be?

Mr. Deputy-Speaker: The hon.
Member would appreciate that it is
not a question before us just now. I
cannot answer hypothetical questions.
When we take that wup, the hon.
Member might raise that point at that
moment. Now that business is not
before us.

Shri Braj Raj Singh (Firozabad): I
have to seek your guidance, Sir, with
respect to this Bill.

Mr. Deputy-Speaker: Which Bill?

Shri Braj Raj Singh: The Repre-
sentation of the People (Amendment)
Bill.

Mr. Depu!y-Speaker: I am not here
to give guidance on matters which
are not before the House, unless the
point comes before me.

Shri Braj Raj Singh: That is a qucs-
fion of my Iundamental right.

Mr. Deputy-Speaker: No, no. No
question of fundamental right. Order,
order. The hon. Member would
realise that it is not a matter that is
before the House just now, and I
eannot take up any issues that might
be taken up subsequently, as to what
the result might be, what the reper-
eussions would be......

Shri Braj Raj Singh: Sir, I am not
talking of......

Mr. Deputy-Speaker: I am not going
¥o give guidance on matters. ...

Shri Braj Raj Singh: Sir, kindly
%ear me for half a minute. I had
wequested the Research Branch of
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your Library to give me some infor-
mation about this Bill. They con-
tacted the Election Commission. I
am told the Election Commission
issued certain directives to the U.P.
Government, and the U.P. Govern-
ment had asked the Election Commis-
sion about their advice. They say
“those directives are confidential, we
cannot give you”. 1 am seeking your
guidance as to whether you could
direct the Law Minister to supply that.
information to us.

Mr. Deputy-Speaker: I am afraid I
cannot direct the Law Minister to do
anything in this matter. If the hon.
Member has to tell me anything, he
might se2 me, and if I can help him
I will do so.

Shri Tyagi: When will this be taken
up?

Mr. Deputy-Speaker: On Monday.

So we will now proceed to the
non-official business. Sardar A. S.
Saigal.

14.35 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTY-THIRD REPORT

Sardar A. S. Saigal (Janjgir): I beg
to move:

“That this House agrees with
the Sixty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 20th April, 1960".

Mr. Deputy-Speaker: The question.
is:

“That this House agrees with the
Sixty-third Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to tho
House on the 20th April, 1960.”

The motion was adopted
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RESOLUTION RE: ESTABLISH-
MENT OF VARIOUS DEFENCE
COUNCILS—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
-discussion of the following Resolution
moved by Shri Uma Charan Patnaik
-on the 8th April, 1960:—

“This House is of opinion that
Army, Navy, Air Force and Pro-
duction Councils be established
together with an over-all Defence
Council to co-ordinate and control
their activities.”

Out of an hour and a half allotted
for the discussion of the resolution,
39 minutes have already taken up.

Is any hon. Member on his legs? I
anderstand there is none.

An hon. Member: Mr. Patnaik is
not here.

Mr. Deputy-Speaker: That does not
matter. Shri D. C. Sharma.

Shri D. C. Sharma (Gurdaspur):
8ir, 1 appreciate very much the pains
taken by Shri Patnaik so far as
thinking on our Defence matters is
concerned. He is one of the few
Members of this House who, to a
great extent, are thinking on this
subject, a subject of great importance
to my country and also to other coun-
‘tries of the world. But difficulty is
this, that defence, the art and science
.of defence, is undergoing a transfor-
mation every minute. So far as
defence matters go, we are not here
today very well adjusted. So far as
the defence organisation goes, things
are rapidly changing. So far as
defence production goes, things are
undergoing revolutionary changes. So
far as strategy goes, the less I say
about it the better. I must say that
the strategy of the Second World War
is now a thing of the past. The pro-
duction which was necessitated by
that war is not now needed. To think
©of the reorganisation of the defence

forces now in terms of what obtained
in UK. some years ago or in some
other country some years ago is, I
would submit very respectfully, a
piece of outmoded thinking; it is a
piece of obsolete thinking.

When I was a teacher in a college,
I used to find that most of the teachers
used to talk about the things at
Oxford and Cambridge which had
become outmoded there twenty years
ago. I remember -one writer, one
critic, about whom we felt very great
enthusiasm. But when I happencd to
talk about him to a gentleman who
had come from Oxford and I thought
I was giving him some piece of infor-
mation which was  very useful, he
said to me “This was a man who was
a vital figure in Oxford twenty years
ago, but now he has been put on the
shelf there; other people have taken
the placc and hig theories have become
outmoded”.

Similarly, these Defence Councils
might have worked very well in UK.
at one time. They might have worked
wonderfully, for aught I know. Lord
Ismay might have spoken very highly
about them. But nobody talks about
them now.

But even if they were very good
things for UK., I would submil very
respectfully that my country has got
to evolve a defence pattern which is
going to be its own. We may learn
a few things from here and there.
But we cannot copy things from other
countries. In the first place, other
countries have many more resources
in terms of money, material, thinking
on strategy and actual experience of
fighting than we have. What is our
experience of fighting? Of course,
we have had some experience of
fighting in Kashmir, and a very valu-
able experience, but this experience
cannot compare very favourably with
the experience of the UK. which
fought the first and second wnr'd
wars.
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So far as defence industries go, I
know we are doing very well, but
what are our defence industries com-
pared to the defence industries of a
country like the Soviet Union or the
UK.? So, India has got to fulfil its
destinv in the field of defence all
along the line in its own way. It
cannot copy things from others.

In the U.K. they have three Defence
Ministers, controlling the three ser-
vices, by whatever special names they
are called, but here in our country
we have only one Defence Minister,
and I think it is very good because
it makes for unity of thought, unity
of purpose, unity of direction, in
matters of defemce. Therefore, if they
have three Ministers, we have only
one.

Shri M. B, Thakore (Patan): And
two Deputy Ministers and one Parlia-
mentary Secretary.

Shri D, C. Sharma: I have all
respect for the two Deputy Ministers,
and T have affection for the Parlia-
mentary Secretary, but I am not talk-
ing in terms of Deputy Ministers and
Parliamentary Secretaries at this
time, I am talking in terms of Minis-
ters, full-fledged Ministers of Cabinet
rank.

These councils were created there
so that inter-service rivalries could
be minimised, so that there could be
mcetings between one group and
another, so that some kind of co-
ordination could be introduced into
the defence pattern. I do not think
that is our problem at this time. Our
problem is not the same as the pro-
blem of UK., US.A, or to other
countries. It is because in the first
place, we have the Defence Commit-
tee of the Cabinet. At the meetings
of that committee, the three Chiefs
of Staff are also invited sometimes.
I am speaking subject to correction.
Since nobody has contradicted me, 1
think what I have said is correct.
Then there is the Defence Committee
of the Minister where all these three
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Chiefs are represented. There is alsv
the Defence Production Committee.
So, T submit that so tar as organisa-
tional matters are concerned, they
are being looked after very properly
by these different committees.

So far as our strategy is concerned,
no committee can give guidance on
the subject. So far as production
goes, we have the Defence Production
Committee which is representative of
the three services. So, I submit that
the system recommended is not some-
thing which is needed in the country.

It has been said that this is some-
thing which the Estimates Committee
has recommended. I have all respect
for the Estimates Committee, and I
have no end of respect for the Mem-
bers of the Estimates Committee, but,
after all, what the Estimates Comnit-
tee has said is only a suggestion. The
Estimates Committee has not given a
directive. It is a fruitful idea given
to us by the Estimates Committee, and
after looking at that idea in the con-
text of our needs and of our defence
aspirations, I would say that it is not
necessary to have anything of this
kind in our country.

I therefore say that our defence
set-up so far as organisational matters
go should remain as it is, and there

-should be a direct link between our

three Chiefs and the Defence Minis-
ter, and between the Defence Minis-
ter and the Defence Committee. At
the same time, there should be a
direct link between our defence pro-
duction and our Defence Minister. 1
think for the time being this is some-
thing thst is working well, and we
should not try to introduce anything
new into this.

The Minister of Defence (Shri
Krishna Menon): Mr. Deputy-
Speaker, I am sure the House is much
beholden to the hon. Mover of this
resolution whose presence we, unfor-
tunately, do not have here today, for
drawing its attention to the question
of the defence control by Parliament—
that is what it really boils down to—-
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but I would like to assure you Mr.
Deputy-Speaker and the House that
whiie this topi¢ tuns vp as more ot
less a hardy annual, Government has
not treated it as though it is a matter
of no consequence, more so because it
provides an opiportunity to explain
to the House how the defence organi-
sation works and to what extent
nomenclatures reflect the content of
organisations.

The arguments that have been
adduced in favour of this are largely
British experience, and the merit of
the thing itself has not been before
us as a proposition. So far as
British experience goes, the three
arms of the defence services came in
to being in different chronological
order. In British Governments, the
Secretaries of State as they were
called took precedence over other
Ministers. There were originally five
Secretaries of State, to which after-
wards were added on two others. At
that time the most important Minister
in the defence field was what was
called the Secretary of State for War,
whom we do not have here. Later
I believe came the Board of Admiralty,
or many be before that. 1t is a Board
consisting of the Sea Lords, presided
over by the First Sea Lord. Later
came the Secretary of State for Air
and Air Comd., a few years before
the war, or perhaps immediately
before the outbreak of the war.
These gentlemen, the Secretaries
of State, were full members of
the Cabinet, and they occupied that
place. Though even now they are
called Secretaries of State, they are
Ministers outside the Cabinet. They
are junior Ministers in that sense,
although I do not want to make any
observation about another Govern-
ment that js functioning, except for
the purpose of understanding this
matter.

Then emerged the Minister of
Defence who gradually, during the
war, became fully responsible. First
it was Mr. Winston Churchill presid-
ing as Prime Minister, and later on
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the Minister of Defence became the
co-ordinating authority and now
increasingly he is the Minister for the
whole field of defence, production
many being largely assigned to what
was the Ministry of Supply, which
within the last twelve months has
changed, and has gone back to the
defence field for the most part.

We are told that British experience
or the experience of other countries
is not to be thrown away. I yield to
no one in my respect for the experi-
ence of other lands over the years or
centuries as the case may be, but it
should not be forgotten that there is
a whole world and our own experi-
ments drawn {rom. Tt is only in the
U.K. and Australia that there iz this
system of council governments.

Apart from that, on merits, the
reasons given for this change are
these. First of all, if there are these
councils, the access to the Minister of
Chiefs of Staff would not be an indi-
vidual approach, but the approach of
the Chief and P.S.Os. That is one
argument. Though it is not put that
way, that is the basic argument in
this matter. The second is that the
Minister of Defence would not try to
engage himself in too much detail
which may either be out of compas-
sion for the poor Defence Minister,
or it may be the feeling that he ought
to be more democratised or controlled
or committeed or something of that
character.

Since the debate does not seem to
have excited very much of interest
today, I shall just deal with the
essential parts of this problem, and I
shall try and tell the House what
the position in our country is and to
what extent control is exercised on
a better basis than the proposals
envisage,

This matter came up before govern-
ment soon after Independence,
because before Independence, we had
no difficulties in this matter, as the
Indian Army which was the largest



13331 Resolution re:

part of our Defence Forces function-
ed largely under the War Office, and
the Commander-in-Chief who was also
the Defence Minister was the second
member of Government. So, these
problems did not arise.

Soon after Independence, we took
counsel; Government took counsel at
that time, of the experienced men. I
do not think there is any harm in
saying that Lord Ismay, who had a
very long experience of the British
war system, and I believe, was Chief
ol the Imperial General Staff, advised
us ‘1 this matter, and the present
sys#em was set up.

Having said that, I think it is
worth the while to institute some
comparison, not phrase by phrase,
not point by point, with the British
system as it obtains. In Britain, there
is the Defence Minister at the top;
then, there are these counciis so-
called, the Board of Admiralty, the
Army Council and the Air Council.
They are today all under the Defence
Minister. The Defence Minister can
preside over them, if he wants to;
the Chiefs of Staff come to the meet-
ings, and there is now a Chief of
the Chiefs of Staff also presides over
them normally. On the other side,
there is another organisation, which
the House has probably heard of al-
ready, namely what is called the
Board. It is that Board whose func-
tions are in reality more important.
That board is more or less identical
with the Defence Minister’s committees
here. It is that board which really
operates the whole system of defence
organisation and maintains con*act
with the Minister who is responsible
to Parliament.

Over here, when Lord [smay made
these proposals, at our request we
daceepted them. It has worked well
for all these years, to our great satis-
{action. And it is not static; it moves
on according to the necessities of
funcrions.

At present, what happens here is
this. Taking it from the top, there
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is the Defence Committee of the
Cabinet presided over by the Prime
Minister, in which are the more
important service organisations like
the Ministry of Home Affairs, the
Ministry of Finance, the Ministry of
Communications, Minister of Railways,
Minister of Industries, and 1 forget
who else, and the Minister of Defence,
and all those Ministers who may have
a great deal to do with council of
defence problems specially in times
of emergency, that is to say, the
senior Ministers, but Minisiers of
Government, or T should not say
senior Ministers, of Government, or
I should not say senior Ministers, but
Ministers of Government whose func-
tions are regarded as important for
the purpose by the Prime Minister.
That is the Defence Committee of the
Cabinet, which, in fact, functions for
the Cabinet.

So, any matter which should be
referred to the Cabinet goes to the
Defence Committee of the Cabinet. It
is entirely open to the Prime Minister
whether he wants to inform or obtain
the approval of the full Cabinet,
because the former is really the
replica of the latter. That is the
higher form of control which is exer-
cised on the whole of defence policy,
defence organisation, and defence
administration, and both the Prime
Minister, and the Defence Minister
and other Members are all part of
one Government and they are res-
ponsible to this House and to Parlia-
ment.

Secondly, from that level you come
to the next one, which has been given
the name—I did not give it, but it
was started as—such the Defence
Minister’s committee. Now, there is
the Defence Minister’s Committee
(General), which is presided over by
the Defence Minister, and at which
are present the Deputy Ministers, the
Defence Secretary, the Chief of Staff
and the Chief of Production, and
nowadays, the Chief of the Defennra
Science Organisation, and the Finan-
cial Adviser. In our system, the
presence of the Financial Adviser is
very important because nothing can
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be done unless there is financial con-
currence at every gtage. That is a
large Defence Committee. But, iv
practice, this Defence Minister’s
committee is attended by any mem-
ber of the Services or of the Defence
Ministry, who is required for func-
tional purposes. Usually, they are
large meetings, because the other
people, maybe the adjutant-general
or maybe the quarter-master-general
or maybe the Chief of General Staff
on the Army side or maybe, the
Engineer-in-chief, whoever is requir
ed is present, and usually, there are
a certain number of officers present
at this. That is the general commit-
tee.

In addition to that are three com-
mittees, representing the Army, the
Air Force and the Navy. In these
committees, only the Service Chiefs
representing these Services attend; all
the others are just the same.

Shri D. C. Sharma was referring
to the Defence Minister’s Production
Committee, which assumes more and
more importance as the days have
gone by, where all the Service Chiefs
are present as users, the producers
are present, the manufacturers, that
is, the Controller-General of Defence
Production, the Secretary who looks
after Defence Production, and so on.
This committee has functioned
extremely well.

Then, there is also the Defence
Minister’s committee for Research and
Development, in which the principal
officers concerned is the Chairman of
the Defence Science Organisation.

These bodies are not advisory nor
have they extreme authority because,
after all, the responsibility of Gov-
ernment is in the Minister, that is to
say, the Minister is responsible to
Parliament; he could not come here
and say that the Defence Minister’s
committee voted this way or that
way; he may persuade them, or they
may persuade him. Anyway, I do not
know what my predecessor Shri Tyagi
had found, but I have found no
occasion when somehow or other there
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could not be any agreement on all
matters. These are not committees
where votes are taken any more than
in the Cabinet. Anyway, these com-
mittees process matiers. They help
in the execution as the functional
bodies.

The point has been made that there
is no statutory existence. If you
mean that there is no statutory exist-
ence 1n the sense that it is not pro-
vided in any of the legislation passed,
there may be some degree of truth
in it. But it the Council of Ministers
has a statutory existence, and . the
charge that is given to them has e
statutory meanings, then the arrange-
ments set up under that also have
statutory meaning.

So, these committees really take the
place of the Board in England. The
British system as such does not obtain
even in the other Dominions or other
Commonwealth countries, much less
in  other places. The American
system is very much like ours irn
some respects, though I do not wam
to go into greater details about it.

We have developed this to a
considerable extent ourselves. I
would like to add at this stage .that
the trend of development in the
United Kingdom has been more in
the way we have been working rather
than in the way they have been work-
ing in the past, that is to say, modermn
developments are more in this direc-
tion, especially with the expansion of
the services and the intensity of the
factors that are brought to bear upon
them.

Therefore, there is nothing in these
suggestions, which has been made,
which we Have not considered. We
have consldered these things time
after time, and they have not been
found useful, whether they came
from the Estimates Committee or from
anywhere else.

There is no desire on the part of
Government to say that what has
been must be. Tn fact, changes have
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taken place in the last ten years,
changes have taken place during the
last two years, during the last three
years or one year or whatever it may
be, according to the necessities.

The main point is the responsibility
of Government to Parliament. So
long as Government is responsible to
Parliament, these functional organi-
sations cannet be criticised, sugges-
uons can be made about them in the
nght of experience which might come
to the knowledge of Members or any
lapses or any prospects of better
functioning that Members may gee
by their own knowledge or their own
experience.

I yield to none in my regard for
Shri U. C. Patnaik for the persistence
with which he has put forward this
idea and also for the occasion that
he has given to Parliament to discuss
these matters which are somewhat
different from the other matters we
are nowadays discussing in connection
with Defence.

So, I am glad to have this opportu-
nity of talking about this. I want to
assure the House that the Defence
Organisation and its functiona]l bodies
are satisfactory in character. They
provide for team spirit. They do not
take away from the responsibility of
the Service Chief and Chief officers.

The idea that the access to the
Defence Minister should be not only
of the Chiefs of Staff but that of
the PSO’s can only be a matter of
normal adjustment depending on how
things work out, because, after all,
the Chiefs are Chiefs of the Services,
and in the kind of hier-archial struc-
ture, discipline has to be maintained.
But I have found no difficulty in their

‘access to me or my access to them.
In a democratic Government, especial-
ly in a parliamentary system of gov-
ernment, it is largely a matter of how
things work out. And the working
out, in my experience and in the
experience of my predecessors, has
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been satisfactory. It enables develop-
ment; it is flexible in its way, and as
1 said, in essence, it is what obtains
m UK. also.

Government wish to oppose this
resolution,
15 hrs.

Mr. Deputy-Speaker: There was an
amendment to this Resolution moved
by Shri Shree Narayan Das. He is
also absent. So, 1 shall have fo put
the amendment first and then the
Resolution.  (Interruptions).

Because the amendment has been
moved I have to put it to the House.
That cannot be withdrawn when the
Member is absent.

I will put the
question is:

For the original Resolution, sub-
stitute—

“This House is of opinion that

a Committee be appointed to con-

sider the necessity, desirability

and feasibility of establishing

Army, Navy, Air Force and Pro-

duction Councils together with an

overall Defence Council to co-

ordinate their activities.”

amendment. The

The motion was negatived.

Mr. Deputy-Speaker: Now the
question is:

“This House is of opinion that
Army, Navy, Air Force and Pro-
duction Councils be established
together with an overall Defence
Council to co-ordinate and control
their activities.”

The motion was negatived.

RESOLUTION RE: WITHDRAWAL
OF KASHMIR CASE FROM U.N.O.
Mr. Deputy-Speaker: Now, we take
up the next Resolution. Shri Tariq.
Shri A. M. Tariq (Jammu and Kash-
mir): Mr, Deputy-Speaker, I beg to
move:
“This House is of opinion that
on account of the failure of the
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United Nations Organisation to
call upon Pakistan to vacate ag-
gression in Kashmir, the Govern-
ment should withdraw its com-
plaint from the United Nations
Organisation as a measure of pro-
test.”

it o qo fanfew ": wwmw fedy
wfFy, g W Wegma d F
Y @ TaW A Wr g § S &
wgfaaq § a@ar afds § ok ™
Tiegae @1 wgfaad 59 § Y aE d
ff 78 @@ ™ FER F @Y AN
A A Y fRT R . . L

UF WAAG §€q : A9 HASAT
¥ afag

5t Wo Ho atfes
TWE AT@HT LW H @R @
qif & AT & A [ a9 S1F &
g &% |

ST TF FHAH AT FT AToqF
AT A A E fom 3 fr goam
W owE A fgraa A s ag
weawfas & 1w we oA s
¥ Y swaw qofesr 1 § Rfgww
o fegaer & g fgmmaa &
TG | § g wwwar g fF swam qofea
oF G s g fom 3 f5 fasy ag
% g fr ag g & = & 9
A F g F A #Ig 3 AfwA
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qFAM qAfgE F T FH HT qTeF
2@ A Fr aw A R R FE i &
wFaT qAfea ¥ §F el § gewr
¥ T w1 far | 6 FTH Y gewET
Roed @ @Ia N fF
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® A gafgm § AR A
Tafgar ¥ @ ¥ a3 arwal 3 EER
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od | SR dga T #r g9 A
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aragAr | g1 dy A7 gaar g ¥
arn &1 & f agt 99 a9 fad A
&7 gF 78, g1 T, afew freat wv ofY
e fram AR fet & arefa
R 777 9 Mifagt F=mat aq) | gaa
ARG & F9 FIE T FifF 99 Ja7qq
g | 7g IO 97 gwrwa & | g fasraa
gafay & fF g9 ax &1 fadr s
F, % frar gfaara & 2K a7 fe
IvE & Tg guen A T, AR g
FT AT GHR BN A o aggdy
¥ fFar ag @F gFa § | WX 39
a@ feggeam & @@ ¥ @@ wEA,
AT T AR g a9} "o
faee sargRaTe AgE fogar w9
F g A UFT AV IFAA A9 gAT
& Fifgen gl afer Tawfadr et 1
sfe fas gafag fF g g & s
a1Ea €, g gftn § s FEw S
a1ed &, g g Y 1§ S qeETe
F ITLY I AZY AT AT, AT HFAH
gafgar &t g8 aw 1 AT AR He-
HEAT ATFA 9 FFAL fHAT | gEE
qEYR gAY TF fawmaa 3w Y awaw
wafesr # | ag fowmaa facge eafax
4, faege @} wewer ¥ 4 ®< 5g
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[ 7o arfes]

oY & g3, e qafear § JAwAl,
W FITal ox N feggeam F arfae
§ TF g A O § A g
g1 &, 99 g A1 a5t & Frfo
R wlR & 9w few @ o, fr AT
TR F § § FHCH gRAT F ga
AT | g zg et 99 a9
qEH A M w9
forar a1 1 f 99 L A @1 IR
g farra A 9% A IR
ag et 7 R q@ 99 HEe 9T S
T AR AEw 3w A
foraT & S Y TS & §Q | S
T, € ¥ owFAW Aafesr #
T [AER AR AAAFT TAER
el & "uw &Y qErfawd & |
qFATH AT H ¥F AT qrwal FT
AT ardt w1 q6ae fad fegeam 4
FETEY § s AT 91 | S|
# WM S@HL I AT AT HY
aE wwe @ a@fe § gfamr
FR X 9 Aaa 7, S wwaTE qafean
Ft 7 79 e ¥ fege F A
T ITE @ g, T&T B FHAT Figar
g

IJqTee WEET : UF fawe & fau
IR TR TR ATH FA | TR Tg AT
@ T e § fF 7 o 9= Fgw
AN AR A FET 1 A F ITH Jaog
fearT =TeaT § 5 qw A aw fad 83
g T AR A A A
TTRT & FATRT e fAE ¥ qHW

w wER A (BARYY) -
T TR I &Y e T faar g A

qga ATRAa g |

& o1q 3G fF AR 9 R AT @ A

APRIL 22, 1960

Withdrawal of 13342
Kashmir Case
from U.N.O.

T ¥ R T waE (R WK @
&I | T o e & v Fetermm
T A & qGH @H g AT, T AT A
T a9 § W AL 9T qwAT | X 6
H qi aF aF @ g TE |
A AT THHT IO Y9 & & AT
aTed & a1 ATIEr /AT

o o qo aifew : § Ay G
TMEAT | X 59 % feqar a9q F I
g?

IATEAR ERT : [T FAOG AS
fre 99 &

ﬂ}ﬂoq‘oa'lfw:ﬁ" Y fame
H e FGM

JqTeUE WEIRA : QY 6N &9 e
# e Ffew 1| w=gr Sifag, gy faee
& o g

ﬂ"l’ﬂ'oq‘voa'l'f(!;: ﬁ‘:ﬁl"mﬁ;
# &gl 1 @I AT | 99 aaa =fY qgrer-
ST AT ¥ T T ATy 49y ar
F TG FT gL ST 14T, foad a1
wifex & fF 9@ awa wwam qafeat
Y ¥ Y A [q% qrax qrfafeas
#Y 978 § T T 79« I @6
FY oY 1 g FTAC F g Ay Ay
FY T LN AT AR F | Afod I
amd g qeER @t fF g fead
fFrg s e 1S9 aw
v@ # A fafes § oF qEg A
gy o d fag, @ qF
IeE Y f waw qafegr § AR a
THIE N, AfFT A 9 T
TE §AT\ ST AT, WIS § g v
9g 7 ¥ g frerer gAY oY fF == AR
WS Ft | FfE wpaw qafear
ST 3@ 1 ATH g 6 el Fo
S =T K | ST AT T A AR
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TR TFATH qAfELT FY Y T § A

gt fyamr @it e a@d
w\|

T Frfer, T ATHER 7€ A 28R,
TFHET AR FL aced FT G147 F79 92 |
IS ST AR AT FFA qAfgar A
[T § A AAHT g TG fmar w5 AR
FIX AT qriwEaT A fRAT ar AT
F g 71 = afow & g fas
qiffFea & & 2 afer TR Tg
gree A sradrT #71 feamr iy 2

I ITAT, 99 gaTq feaa
qFATA OGN § J@r & a1 Ses
qgd q5F H T F AR 49X
ThEedt 9 WY TR F@ ¢ F g
gt fat | SR Faw @l i gara
T B § TS ATeAF TGN g | AW
JTAT, FHAL T A A AT ¥ qgT qTA
qgY fEEfqaT Fg @ g

They swear, priests and cowards.

afrs wF w1 an f R amgw
e Y § 7R F1as W | 5@ qEeR
W J@ gger aR FATEEE AW H
FHA fege™ ® o a5 ard #
T fFar smar & 5 gw g9 ®
st &, el o & A E )
I gva faeex e 7 @R TR
qH 1 TF @q fa@r o1 s sad
et #Y R fF g AT s s A g
T EA F A% | gAY ¥ E A IR
T fwar a1

IJAEqR WENRA:  H AR TG
T T i g 9 =R A sfees
&Y, W oF ¥ et & faers sy fF
T FHT & T oHT TRAATT Gl FA
TfRq | T ATTEE A AT AT |
@ a9 Y TR AfE § 9 T A A
afee et o & TR & g Q@
HEEHTST FT FEAATT 7 < |

VAISAXHA 2, 1882 (SAKA)

Withdrawal of 13344
Kashmir Case
from U.N.O.

Shri Mahanty (Dhenkanal): We
cannot follow a single word of what
the' hon. Member says. Let him speak
in English, Sir, or in Hindi.

Mr. Deputy-Speaker: I cannot com-
pel him to speak in English; that is
for him to choose.

st Wo Fo afes: # 3@ aw@ w1
TaUE war § e qd & qud

TRl wAT 91fgq, 3fFT ardra a ardra

2, SUR! TART § LY AT ST G |

qEATZ TqH qH FTH a9 T GAAG

g

ofeT fage I ot & Y gaa
UFATH [Tl & g1 AT & oy
@A & qIE TART gEA @7 gway
T 6 (AT | Ot gawTe fearar war
THRATH AATGRT F1 a6 F fo Fai
FY AT AR T A1E TeAT A& FAY
aff & oo sfvg R @ g &
T & i fegea & @il #
Adsarg 39 a<k fearar = g fF o
wren 37 a9 @ & 9% fegem
FT FIET 9 T gaaT & | HaT &
F ar § ga A A, fergeam & At A,
AT qffeaE 7 91 a7 0 § I9e
A fFar, S9 wgasTSy &1 J9
qiiFeas & S @R & A A1 mfaat
¥ gl @ faar 1 few wwa
qafeET ¥ Fav fofar 7 st gy A<esl
v, fergeam AR oifaeam AT T
qHATH (T F MATEL § | 3
frg» S ot § & fe4s AR Qeue
¥ awQaT 83 qY Aqar gAT a<gRl
9 gH §T | swaw-gataar A faad
@ F fF gAR MIge FIAT T
§ ¥ FCIT B ATAAAGET TH
e AR 38 far Ao g
foarad & YR 9 §T a9 $F ¥, i
3 qiffeaT ¥ 99 AR F a9 ST
ft aifas 4 1 97 & yarfeas of



13345 Resolution re:

[*ha g =f=)]
gRa-afedt ¥ 3 W oo
S & fF 37 qumm e § wwar-
qafgar w1 g9 , sFam-qafg § 59
qTFAT 1 g &, S wRAT-ateET A
AT FA F I § AR H fFer
g 39 @ #1 f& gw fegeam & @il
F, A FRAQG F FFAW-AaAfer
R F € IINIR G W& | A4 qTeT,
agT A, FHATH-A AT F HvaT qoH!
FI FA(G F AHA, IT FT ARG F AR
¥ 17 ¥ faquw wR frafm & ot
g W 8, S ! qTH W W qESAg
g frafm s ga€ gamg o

g gt 91 a3 I agE aE 91 @G E, -

g #9971 °§ g7 swAm-gafeRr
F g a | &\ faaae ¥ A7 qd
a1 @ & agt 9 g new o i &
g #19 a7 @ ¢ wFaTA-qatest
TG GAT g & | AT $H F fag arat
q3s f & 7 A4 feg §7 swam-
gafesr & oF -39 ¥R g
@A 7 | FH ¥ qME9L gH T AG
gF femmn sman & 5 swam-ataa
AT FHET FOTT AT AR §19 39T%
FOW | A 3EAq fergeam & A g
fegeam & qomaR, #fr go #WA q,
fogin swam-gafesr § 3@ F@ A
IFTGa # g WX WY T qEG-
et § @% awdl §oag Q@
=T g f6 w0 an ¥ g fegem
F1 arferdt 1 & | FETAT 9 I3, Q@Y
FAT AT TATIT & &7, 4T 59 g
forg a<g g aga &1 €19l I WE I]
@y &, fae fiiw = & avien &a
g faage o fraf & ar & &
GEAT FT @8 qIfEy AT AT §
zq ¥ wemar § gEea & g8 I W
q1d F7 =1gan g f wre< w1 A e
aEw Agr g, iR fegemw
&( , FTIAI FgegeaTa & @ | & w19 Y

APRIL 22, 1960

Withdrawal of 13346
Kashmir Case
from U.N.O.

Taoorg fro ey wfer & ==
AHT B q6 frarm wmgar g, s
f& sEit - ‘emia ¥ (g wia A
frd & 1 97 & AT Bee wwia
YW q §E TAANGST § | I9 qATRE
¥ A€ I IW J oY gedaa fora g,
ag IR 59 avg difex e § —
“He seemed ready to discuss
any proposal provided it gave
Pakistan control of the Chenab
waters in Kashmir and did not
leave the Moslem inhabitants of

the valley solely wunder Indian
rule.”

& A FIAT A8 & o A8 F 419 0
ST AT T #Y AT 8, F I &
faars Z | s arem, § qEeEE g
qA FF W HAT & | TG AL AR F
@ G & A fegearT qEAwE §
a7 39 a/@ R gae § | fegeam ¥ g
FL U AFZ A § FATRT 7gHA
g1 qA T a9 W AW g |
d gqawe § AR @F  wed
T, 7 & W qAAHE § | HAT A FEE
# faar a173 wege MW @ T A
g, 39 § AT arfeeae & g 1 faw
AT gran g R fag ad 7@
g fegeam # 3@ fouw wa g 5 qa
fegeam 1 ar ¥ g &
g7 fggeam #r Qaa AR fggeara
AT gATET & qzsaq W@ g | afe=w
Tgfeaa oF qaem@ & # 39 A &
T FLAT J1gar § 5 7 fggeam &
37 fag g fr 7 forgeam § am #v
aTged, Taw & #gT . o fawdr &
gFma faadr @ 1 & 7 "9 ww w®Y
fergmm s gafgqg fer 5
agi R gA-srafeea §, s g9 faufs
fegmam & qfaamdy dgafien o g
fergeam a Y Y avw s 1 faw
79T &1 A1 9% fry @ NI o §
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fead TS ST § AT Y TG, T A
7% AT TFAET GALEAT FT AvE |
& qif peqra F AYa groma F afrwg
A wrw R fr mffeam & gwgag A
T AT GRAT aTedT §, 99 nfram &
it ¥ 7@l agan, afew ag=T qR Y
£3 JRATE & 3AR T T IIq@T @I &
AR fegeam #t gama &t e A
#19W § WX aga o aw @, fow gm
farrg fraog fegmam a5 g 8
2

A qamm faFma & 9 W ag
gugar § & wwFamoafegr & @
T A gl fFAT AT qHAT § 99
HFATH-feaT & qW, AFATR-ATGRT
¥ TATR T aTal FT hEAT AR F
FAT AEA FY T qIE AT B R
X fF grTTE ARAE | WEAT-
qarfeaT § AT TATE FT AITH ISTAT
T g1 g AF R g It A
feqes 2, AfFT g w gPwa ¢
fora awg ¥ 1o T 9 ¥ FRARF
TEA Y TgAT a1 HhAw-AafgI &
@I, 39 ¥ gAAD-gAfeEn F Al A
qg TAAT 27 f6 FTARK & w@F ¥ a8
T A8t 2, faw A ag gwaw 4 WK
Foi F waa 1 A @A g
FTRAR FT FGaT U6 FT 7947 g |
FTEHR F 77 9T 39 Y f6T ¥ Fr=w
9T | TW F A9 AR AER &
fgars S fow a@ & fm foaw
st AMF7T § wmwer frar 4w,
g F ARA AN 7T q¢ AATH TS
TY, A G HA HY AfewA FY T
fAiyEasEamage
"Fe¥d wrez M fewrie—IFiwe Fow
A" —37 ¥ §F JTEH & | I
wree faw g & a1 e I FTRHI
F agyr # g o ) TR &
frgart # §faae ¥ wwaTH-gafeE

VAISAKHA 2, 1882 (SAKA)

Withdrawal of 13348
Kashmir Case
from UN.O.

Fagrma | wyafgmdard fs
IT Rl FT TTH FT AAET ;T §,
fraffemawaga g 1 a1 @@
Aol ¥ gH TETH A qEmA e &
# T F ghAT § AT I THER
&, N ¥ gawa Y TUE Y ST AR &,
T q19 FT 6 @F 1T WIRT FEMF
TR AFATH-AAEET & &7 & TR
# JIH AG &, A fHErgaR I T
& goraT #1E o T A9 g fm g
T FIAC F FFAA-AAfEel ¥ I
ag |

T 9T TR F Y H I

Wiegma 1 fgamad Fa1 g

Shri A. M. Tariq (Jammu and Kash-
mir): Mr. Deputy-Speaker, I beg to
move:

“This House is of opinion that on
account of the failure of the Unit-
ed Nations Organisation to call
upon Pakistan to vacate aggression
in Kashmir, the Government
should withdraw its ecomplaint
from the United Nations Organi-
salion as a measure of......

SUa - Gl - 4= g o]
ot i i & - pSew] RS
2wy e Gy A d
g o ) gat] S ] e
S o o oy o <
&S A AR ¢ e oo el
Jly ey S JU-X S ¥ R
2 LS ey et

J'ff"c;’ .'af - e &gl S5
- ‘i”{ J"‘
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6 I I R S

Ut et gl Sl &S Gyl

2l S P oo 8L 2y 2yeld
- U~ €y m Sad =l L)

3k K same g3l LG L

o e g ol o e 2
S ool el atees S e
e &S @yl & S el
ot sl Jly F skl e ae
wadamy 4o S NOmRe Ayl e
chn aiged S JUagaln G
Usp Bgmem &2 yae - Kigpy UGyS
el gt K same plyl
Sa g s S e 2
Floss soapay S (ple S Wi 3
Y a0 vae e S o oS
Sl ame gl (BB s
S a Uy WS @ gle S g
5 ool S semne rl,il ' S I PES
LB e Wl @ G K
il e Oy (K LS 2 e
demle S g g & somXe
P Oy LS K K e
pyd & b gl o Ulemle
P Ul S 8 S el
B S e s e
ot Samle oyl gl pae Some
Wil & (B o3 ¢ 9>
U oluxel S o 53 ol e
g lp o e - Sl
S by & & vy A Kvaaze )

APRIL 22, 1860

Withdrawal of 13350
Kashmir Case
from U.N.O.

oluxs] N S yomXe eyl e pde
-Jda WS ’JMA-,‘ ),’ S LS rju

S5 6 il (] O e
Sy S Wio ! ‘s-"f -y Qs
e o O &S gn Wl e )
Sy - 6 can € ugsde ppess
S gy e 2 b o Ol
yaatS gl Yliwgsde o (pete S 2
S - e By kB e S
wou 2y 8 S g
utt K oS gUgsdn gyl ppess
- L gh

Sl e peetS -V Ol

»! ds r"ru&é" o sl Sy
@ e Y S Uy Sy ny
o sl Ly S 4y loaay e
ol SR 2 K yepaetS ppasS &
whmd & w dhb e o Jyyb
Ogagls S ol k) & K yeadlyeS
wreetS o ghss v als
R e N i IR i o
- L oa K e e - gab
S0l S ek s § e
§-Y S S o =
oL S ppetS & 2 cigia (G
o @ S peles eSS
gl g 2y S peadS
Ut OB S e gid LK ¥y 0
s S ol ol uly gk 6
) d" Ul &S 2
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P O [ Y.< S ST < STV DER
by & 5 a4 uighd oty
stadS atgad Vb Opree e of
S goa b @@Kuf# s
S o5 salfl S paadS & iy
-2 aly b opass yl 2 S
s € geadde alhus K ppasS
g
S dpb gl yl | golad]
e o o -Em Uy b
TR TR SO AP
Ay e 4 el - B s
S oS &S Sl Wl S
S W e Sl 5 plabane
Ha W e o 2 ey Gy
By oy Kl predS Ul
S 2 S ool Wl pyly 6
ot m gt S U e o
bt emla S calese
pedS S L el gy gl Iy W
S S 12 (U S ande Sy S
o - Bla yaed UyS alags €
@l C.._u,l,s Wy Gl oy S
Uy S petS S 2l g S
I paedS) Jly Sy K S
S gl et Sy=5h oyl (0
e Sl yl 6 OIS
Ol hln § islin (oS liwgsde

2 ‘K.ﬁ.o‘ &y - é u{_u.',j

@ e S glRegsdn Oyd - Lo
ey s Liles dnof ¥
3y By &g - M0 @Ple K ypaedS
GRagdle 5 b K o

VAISAKHA 2, 1882 (SAKA)

Withdrawal of 13352
Kashmir Case
from UN.O.

L5 oy L LS clagh € coand _$
1 & JHegsds Opb gy
et 5 5 yally =y el
Uty e ) S ! - YR
WS S oS gy el widhy
SN ] Cpe - a Ul
23k Sty Syl ey
S ot S oy e I i
By & - da dy cba
OBy e S e S5
oplaban = 5 (jfyode-g ek - J
Syl gyt oK) - (oS enler S
- t'#:- prane ),’ Ky pl--"
TR R T Y A i
g0 9 U8y i Ukt & peyaatS
& &S gab Jy Joas 00 e
SR R -G Y P 1Y
g &S ob Galy U & (gae
- ALy 35 KNI K pas ) K
o - eyl e oelee
Ugd ppauid  (YBuagddd na 02
i &8 Sl ol p o2
€ ppadS  2anlyy S LS Sy
- fyS Sy S ey dlay
-d S ued bl 2 s
S o 2 ppdl Sl ama
ot oy el o> oy
- S ot S gl -
Cillde oylen =0y o ¥y KigeS
i S =D
-5 U b &
gy gskn gl - g a4

B
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[ =p-¢ o]
- \—ils é 8),.2“ é

S yradS &S o o S Wl

youdS - 43 o gae el Uil
o S - a U sy
”l-u@d',SLL:.JULﬁ-ad,b
¥ a e JFE o
WS e Bl S 8 =l
- Pelas b 2 goln Jyiie & Ula
Ula WS gus & 45 gl yautS
el s eyse -V SUs - 2
STl -8 e o e
P A I e PR S
oy & W Akl S i o
Sy =yl ey S o2 S
WS LS yaf p S e
Sl LS e e oS S
OB omels e oyl
S & Une gleben - el Sty
- Sy gae ) &g KK
U - A =ibda gl w
=S oy e S 2 el
S Jwrdl S s - S eyt
WS dha @ 5 ooy oS ity
s e € da ) -l
O P e N o
RE Ve g B W s
- oo UL‘..- Jnof P o S
Y pplyn Rae gliel yy gilen gl
5 gl S g  GUayole - gy

APRIL 22, 1960

Withdrawal of 13354
Kashmir Case
from U.N.O.

S an gla A Wy 3 38
QY - S Shehly L er
o e Wo o S Il Syo
B ST N FRURY SRRV T AN
Y S W e - an aly U
Ug oo 2 dy Jr & 5 e
o P Saate Wil e - el
2 o¥ PU eyl Ul S b
B oyl Sl - WS iy
= ot Baate Jyil S ma et
JOU - @7 yoidre JOL =l by
S 5 oyl - e B Lol
- gollel S xomke Glyil - ypda &S
2odaly S eyl g oy paadS g
b Jf Sl aglupn K - yan
p! cha (ul -2 e i
S can ol 5 pedS 5l IS S
- A oo &by Ll i &S g
IS Ja S caefa oS paadS
wdy ol S e Gl e
SR alge W8 pd gy
P 0 =y e - e WS e
wdy ol S et byl o
S5 e e &
oyt gy Bwn e
—a WS a3 d e iy el
SUr -l o wilal S My
Ut 3mEe (b b o gyt -y
LS _fapal gyl eSS oyl
catfdne S Lo S gadS S
orse o ppe samEe ol - S
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55 W mgske Uio ok K Uy S
o -6 W i o olyf
elatae (L5 ol S o & e
O -8 ey e Sl S
-E ed ] op b ol e
0 I N L
oS Han & limgol 5yl
LS B -2 iy b

-ue Wl

Eake S - c0gge pkaasy
Slan gme Al pase NS
Gl oS go & ame - S S
¥ o Jr S om S a Wy g o
¥-E oS e psse g S
S Cpnliala U aay5 Sy yee
U g3 Spo By yae ]
Pt yha o gie (wl -2 op
Ede_wgr 0L e KOl oS ~alo
-8 e 20

= (2 @8) shw sl ya
(gé )S u‘.‘u,S ’é ’.S' u"»;, K L”
-6 lle e P d

B - o et
S ek Pl g gpfla
-oer L T Ul Pl e
- L 365 gy Bl w¥s £y !
sl ol &5 yan aely o )
- da g s sn b c «
R I P e T R
S gl o ey -k by
M oY - Sodils p i LG

VAISAKHA 2, 1882 (SAKA)

Withdrawal of 13356
Kashmir Case
from U.N.O.

uh 4" L ‘_.)A‘éw 4" ,S J' I.‘Jf
R R

& gae -J)Uo-r -5 ot
U G ol e - Laly  yuy
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P YRy
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-w’d ’.S r:& u*.

UtE 10 - coyge _skanoly
bl - Ans PR i ke o
-dma) J o oade J0 - Dy
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ol - Wy e S e S WS
a3 R gy Mg 52 2y
Kol (Wl y 6 gl =il
Olo o x-S Ll ydelS
somie g3l =3y el S & el
pi Sy ol ¢y S
T IS )
S 9y ceillde S L
A R )
&l - &5 Baly Ul yayd Syb
tin & 5 pagad &g Jole S
A WS g S gl 2SS S
Yaxmite rl,ﬂ BT ST S ol
Nt e R L G
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a5 - B Uilal] gl o pue
S Uy Qs - e ey Sl gl
S L g de et e e
¥ 3 e - & ¢ e JU
P e Somie f”s’ o< -JJU
sV et - & e pplae SKepn
ol -y QU - ey
o Womke Jyil dele cype 2y
o S 2k 2 Kn
" P gty gale S
sty - aald (omy - (PO a,
- cy ke
053 K P ey o pee Lyl
-2 oS
Yok l.I,Io'l 2l b > !
& oKeme gae ol & K2 S
don gyl oype &S Ugo e
S eyl b oA WS S Yaash
S apis & (Al ol - 4 leee
Sl -2 ar Sl
Ero 8wy gl SLIRT s
-a e
el gler o -Vl cUs
! Y 2 Pl e vomie Lyl
& Sl i S e S
W s#t v (ol WU iy e OhAS
ol - S dla 5 pa S Gen 5
da s & Gl ypeud 4
-V PUa - A e G P -
Caot e gl e g S e
- 2 WS &S yppukt Ay Sl

APRIL 22, 1960

Withdrawal of 13358
Kashmir Case
from U.N.O.

They swear, priests and cowards.
U S0 pad prlae s <)
Spf 3l 82 e Gy oalo
ol e L Ol S () -
odead K sy 540y L
ol (ol 95 =W e egola
stn dea b &5 2 Ula LS iyl
yedS s ol - e Jeld
EUr Rawn =y (] - s e
WO b Sl oS elas) yjy eglan &
L S I NA\ e ol oyl @
R R Y )
Ut Sy da - iy

-6 WS 3l 5 e

Pl e - c0gee Km0l
Ko s SR e ala
po Syp OIE S gedf g K
338 Lt Jenind B cudl 2 83
“Ugp pylace pbid nalle & - yarly
Ut Spe S el g ey (Wl
Ko g g - ol @l 2l
K B g NS okl S
- u.g)s & JL&I«’
Shri Mahanty: We cannot follow a
single word of what the hon. Mem-

ber says. Let him speak in English,
Sir, or in Hindi,

Mr. Deputy-Speaker: I cannot
compel him to speak in English, that
is for him to choose.
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“He seemed ready to discuss
any proposal provided it gave
Pakistan control of the Chenab
waters in Kashmir and did not
leave the Moslem inhabitants of

the valley solely under Indian
rule.”
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Mr. Deputy-Speaker: Motion mov-
ed:

“This House is of opinion that
on account of the failure of the
United Nations Organisation to
call upon Pakistan to wvacate
aggression in Kashmir, the Gov-
ernment should withdraw its com-
plaint from the United Nations
Organisation as a measure of pro-
test.”

There sre certain amendments of
which notice has been given. The
first one is by Shri Hem Barua, but
it is beyond the scope of the resolu-
tion. It reads:

“This House is of opinion that
with a view to achieving an
amicable solution of the long-
standing Kashmir dispute, a Con-
ference, in the context of improv-
ed Indo-Pakistan relations at
present, of the Prime Minister of
India and the President of Pakis-
tan be forthwith convened.”

That is quite a different affair. He
would agree with me that this has
nothing to do with the resolution that
we have got.

The second is from Shri Aurobindo
Ghosal. It reads thus:
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“This House is of opinion that
more active persuasion should be
made in the United Nations Orga-
nisation to call upon Pakistan to
vacate aggression in Kashmir.”

13366

This is also quite different. Tt is just
the reverse of what is wanted in the
resolution. We may achieve the
object of the hon. Member’s amend-
ment by a negative resolution or a
negative vote. So, that also is not
in order . Shri Vajpayee can move
his amendments. He seeks only &
verbal change.

Shri Vajpayee (Balrampur): I beg
to move:

In the resolution,

For the words “should withdraw
its complaint from the United
Nations Organisation as a measure
of protest” substitute

“should have its complaint in
the UN.O. dropped as a measure
of protest.” (3).

4. I beg to move:
In the resolution, add at the end—

“and independently of the
U.N.O. explore avenues to secure
vacation of aggression.” (4)

Mr. Deputy-Speaker: The resolution
and amendment Nos. 3 and 4 of Shri
Vajpayee are before the House.

Now, we will have to decide the
time-limit.

Shri Jaganatha Rao (Koraput):
Five minutes each.

Shri Raghunath Singh: Ten minutes
each.

Mr. Deputy-Speaker: Five Minutes
ordinarily, and in exceptional cases.
another two minutes, may be taken.

Shri Braj Raj Singh: May I know
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how many Ministers are going to
intervene?

Mr, Deputy-Speaker:
Minister.

Only one

st FATHY : IITEAE WENEW, €A
S g Iufeaq frg &, 97 7 Toed-
FO FT 1 H gamm g & fao
arfed J St wear w@r g, afe g
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TE HI FAQET /T &4 72 A 9 wea-
g aoifa &, S TaoHifa & FI%
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Mr. Deputy-Speaker: Shri Sadhan
Gupta. I would be able to give only
one ring and subsequent to that the
hon. Member can conclude the sen-
tence that he wants to.

Shri Sadhan Gupta (Calcutta-East):
Mr. Deputy-Speaker, Sir, I rise to
associate my party and myself with
the Resolution that has been moved
by Shri Tarig. Of course, there may
be technical difficulties in implement-
ing the Resolution as he has moved it,
but I am nevertheless associating the
Party with the spirit of the Resolution
in the hope that the Government will
find some way of extricating itself
out of the situation in which we have
landed through referring the matter
to the Security Council.

This beautiful Himalayan State of
ours has landed us in a Himalayan
blunder as far as the Security Council
is concerned and the responsibility for
the blunder f{s that at that time we
did not evolve a clear cut policy of
non-alignment and independent foreign
policy which we have formulated now.
It is a bitter fruit of the continuance
of our Commonwealth associations
and, in fact, of our being a dominion
at that time. It is well known that
the reference to the Security Council
and many things that followed were
made because of the inspiration of
Lord Mountbatten who was the Gov-
ernor-General at that time.

The United Nations is a very useful
organisation as far as world peace is
concerned, but it is useful only in so
far as it can be made to move un-
animously. It has done useful work,
for example, in the Suez crisis. But
it was clear from the very beginning
that a matter like Kashmir would only
lead to wrangles and manouvres with
a view not to securing peace
for our country and not to
gecuring justice for our country but
because certain powers wanted a
strategic foothold in strategic areas.
Kashmir is a strategic area and cer-
tain powers are interested in securing
a foothold in that area so that they
can make it a springboard for attaek
on other powers. :



INow that was the motive witn
wnich the United Nations was inspir-

ed by interested powers. It i1s a
well know  1act that although
the United Nations consits of

dboutl bl or 8 membpers, there are
one Oor \wo who can control the
10ajority at their RecK ana cau and
tnls 1s what has happened m e
matter of kashmur. ‘I'o our cost 1t
nhas happened that when we could
really have solved the problem our-
selves, either by iriendly negotations
with Pakistan or by iorce at that
tume, because we were winning, as
Shri Vajpayee has pointed oul, and,
as 1s well known, we were winnng
all along in the field at that tume, at
that tune if we had been left to our-
selves, the problem would no longer
have been there. ‘lhe problem would
have been solved, and perhaps free
conditions would have been created
in which lnaia and Pakistan could
now have entered into a new age of
friendship. But the United Nauons,
or rather the powers who were
mterested in controiling the majority
in the United Nations, did not want
it, and wanted on the other hand to
have a strategic foot-hold in tnat part
of India in order to gain their own
ends, in order to foster tiheir owa
nulitary pacts.

Under tnese circumstances we
should never have gone to the
Security Council, because it was
qQuite clear that this would happen.
We knew in 1948 the composition of
the United Nations, which powers
would be likely to be interested intp-
mately in our affairs, and we should
nave guarded against that. But, Sir,
one of tnese powers, through its
1epresentative here, did manage it,
and we are paying the price.

'T'he other blunder we committed
was to commit ourselves to the
principle ot plebiscite when the
aggression had not been vacated. We
should never have agreed to a plebis-
cite unti] the aggression is vacated.
On the other hand, we repeatedly
emphasised our adherence to a plebis-

cite, wita the result that today our
position in the face of world public
upinion 1s rather untortunace.

There is yet time to retrace the steps
perhaps. 1t the complaint cannot be
withdrawn, we can at least try to imn-
fluence certain powers, so that the Se-
curity Council drops it. We can at
least see that the Security Council
does not proceed further with this
matter. - And if we try we can find
powers which will effectively prevent
wne Security Councii from taking any
further resolutions regaraing Kashmir.

How the Kashmir question will have
1o be solved, that wouid be quite dif-
iterent. ‘That may have to be settled
in another manner, by negotiations
with Pakistan or otherwise. But that
should be done bilaterally between
the two countries. And in the mean
uime we should prevent foreigners
from intermeddling in the affairs of
Kashmir and complicating the matter
rather than making the situation
easler.

Shri Kalika Singh (Azamgarh): The
effective part of the resolution is
about the withdrawal of the complaint
from the United Nations as a mea-
sure of protest. We have first to consi-
der whether such a withdrawal can
actually be made once a case is re-
ferred to the Security Cpuncil. My
friend has pointed just now that there
is a doubt about the matter and that
it cannot be withdrawn. 1 was aware
that even in March, 1948, just three
months after the question had been
referred to the Security Council, the
question about the withdrawal of the
case from the Security Council crop-
ped up. And then I had written an
article which was published in the
Amrit Bazar Patrika dated March 9,
1948. I will just quote five or six lines
from that which will make it clear
that the question had cropped up
then, and there could be no question
of withdrawal

It says:

“Pandit Nehru stated in the
parliament that there was no
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[Shri Kalika Singh)

question of withdrawal of the
reference, but, the Anglo-Ameri-
can stand, in case a petition for
withdrawal is made, may be
known from a close study of the
Russo-Persiann  case before the
U.N.O, in 1946. Persian Prime
Minister petitioned for with-
drawal of the reference on
April 17, 1946. Anglo-Aemrican
delegations opposed the petition,
and their viewpoint was sup-
ported by Legal Expert
Committee. The case could be
shelved only when Persia and
Russia jointly withdrew stating
that there was no question of ag-
gression after May 9, 1946, but
still the matter was allowed to
linger on to await fresh compli-
cations.”

So, even if India and Pakistan both
join and petition the Security Coun-
cil saying that they are now on good
terms and they want to withdraw the
case and that it should be dropped,
even then, because it is a matter of
recurity and world security, the big
power interests which are involved
in the matter, and who have dragged
this question in the Security Council,
will not allow the matter to be
dropped. Therefore, the resolution
cannot be implemented because the
effective portion of it cannot be passed
by the House.

As for the big power interests in-
wlved in the matter, I will quote a
Reuters report from Lake Success.
On the 30th December, 1947, a re-
port appeared in the Indian press that
the Kashmir question was gaing to
be referred to the Security Council.
On that very date Reuters splashed a
report from Lake Success, giving the
expert opinion of unnamed United
Nations legal counsellors who pointed
out that reference could be made
under article 34, and described the
Kashmir question as a political dis-
pute, and sounded a note of optim-
ism in the following meaningful
words:

“Although experience has shown
that the Security Council is too
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often unable to take positive
action in political disputes, in-
formed observers here feel more
optimistic about the XKashmir
case as it would appear on the
surface that there are no big
power interests invovled and mno
ideological or political aspects to
the dispute.”

1 do not know who these legal
counsellors were, but they were sup-
posed to have given this opinion. The
very next day India referred the case
to the Security Council. Within three
months it was apparent to everybody
that the big power interests were
really involved in the matter, and that
wag so because of the strategic mili-
tary air base of Gilgit. One Ralph
Izard gave out his opinion that Gilgit
had been British agency for more than
100 years, and it was the most strate-
gic military base which had to be re-
tained even after the grant of inde-
pendence. That Gilgit is now being
developed, and it is a U.S. military
strategic base in Pakistan. There-
fore, I say, because the big power in-
terests are involved in it, especially
the western powers, and the Baghdad
Pact, which is now CENTO, is in full
contro] of that base, it will be very
difficult even for India and Pakistan
jointly to withdraw the case.

Shri Hem Barua (Gauhati): In
spite of the solicitude of India and
its faith and the faith of other nations
of the world in the United Nations
Organisation as a world forum for
the solution of international problems
and establishment of peace, this or-
ganisation has signally failed in the
case of Kashmir, and the reason for
it is not far to seek.

It is the Anglo-American combina-
tion that holds the majority power in
the Security Council, and that is
creating all these difficulties and
deadlocks. Apart from the fact that
UK. and U.S.A. sponsored the joint
resolution on Mr. Dixon’s Report cri-
ticising India for allowing Kashmir
to convene a Constitutent Assembly,
these two countries have been parti-
cularly hostile to the interests ot
India. And Shri Jawaharlal Nehru said
like that, because he said that this

13374
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was getting involved in power poli-
tics.

Now, the thing is this. The recent
event of Pakistan entering into a
military alliance, for instance, with
the U.S.A. in 1954 has complicated
issues. And Pakistan’s membership of
Baghdad Pact and SEADO also has
complicated the issues. When this
military aid came to Pakistan, the
Prime Minister of Pakistan said that
this military aid would be helpful in
solving the Kashmir problem.

In spite of Mr. Eisenhower who said
in 1954 that this aid would not be
allowed to be utilised against another
country in aggression, the problem
came for discussion before the Council
meeting of the SEADO that was held
in Karachi and also before the
Council meeting of the Baghbad Pact
Council in Tehran, and Pakistan
initiated that issue there. This shows
that there is a vested interest in the
Security Council under the auspices
of UK. and U.S.A. And when the
Security Council fails to find a solu-
tion or is indifferent to the Kashmir
issue, the whole problem is clear
before our eyes.

Now, there is the world press or-
ganised in favour of Pakistan, and
this world press is having a ceaseless
campaign against India for not agree-
ing to holding a plebiscite. When I
think of the plebiscite, I recall that
three plebiscites were already held
there. One was in 1938-39 when
there was a conflict between the
National Conference and the Muslim
Conference for winning popularity
amongst the Muslim masses of the
State, and ultimately it was the
National Conference that came out
victorious. Another was in 1943
when Mr, Jinnah went to Kashmir
and he thought that he would ride in
triumph to Srinagar, but he had to
come back in disgrace and disgust,
and he wanted to visit Kashmir and
win it on the basis of the two-nation
theory. That was the second plebis-
cite. The third was when the cam-
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paign was launched against the Maha-
raja, the ‘Quit-Kashmir-campaign’
organised by the National Conference.
The Muslim Conference that was a
part of Mr. Jinah’s Muslim League
stood in the way, but ultimately it
was defeated. That was the third
plebiscite. All these things clearly
demonstrate the fact that the Kash-
miris decided in favour of a secular
State, and they did not want a Mus-
lim State, an argument on which
Pakistan is basing its claim on
Kashmir in the Security Council; and
all the other Member-States are fall-
ing victim to it

It is also true that we have com-
mitted certain mistakes. For instance,
the first mistake was on our part in
our attitude to the cease-fire act.
When our valient boys, our army boys
were marching against these tribal
raiders, these marauders, these in-
vaders, all of a sudden, we cried halt
at them, and as a result of that, one-
third of the State of Kashmir that
legally and constitutionally belongs
to us, is now a part of Pakistan.

The second mistake was when we
allowed Sheikh Abdullah to repre-
sent India at Lake Success. 'The press
attache of Lord Mountbatten describes
Sheikh Abdullah as a flamboyant per-
sonality. Here a flamboyant personality
who went about making flamboyant
speeches, and flamboyant ideas
got into his head in the
salubrious climate of Lake
Success. This Sheikh Abudllah was
only a provincial leader, not even a
national leader. But it was the
Prime Minister who allowed Sheikh
Abdullah, the lamb of Sheikh Abdullah
to eat out of his own hands and con-
verted the lamb into a lion that ulti-
mately thundered back at its bene-
factor. This was a great mistake that
we had committed, and we had given
a handle to this world press, that sec-
tion of the world press that is or-
ganised against us.

Coming to the resolution, I know
that the withdrawal of the case is not
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technically possible, because there is
nothing in the U.N. Charter under
which once an item is admitted on the
agenda it can be withdrawn. There
is no provision lke that. Therefore,
it is technically impossible. Now,
supposing India withdraws it by force
or by some other method, then there
might be other countries who might
place it before the Security Council;
then, India gets involved in it. The
only way for India is to withdraw her
membership from the Security Coun-
cil or from the UNO, which is not pos-
sible and which must not be possible.
Therefore, I think that this resolution
is not the right type of resolution and
therefore, we do not want to support
this resolution. On the other hand,
we think that there can be con-
sultations, and there might be  dis-
cussions between the two countries
for the relations between the two
countries are getting more and more
improved. 1 would rather say that
in spite of the fact that Gen. Ayub
Khan said very recently that we are
two countries facing each other with
guns and bullets across the cease-fire
line and that the Kashmir problem
cannot ba solved unless and until
Kashmir comes to them, we are con-
fident that Kashmir will come to us.
When we lodged the complaint with
the Security Council we said that in
case the Security Council does not de-
cide the matter in time we would get
into Kashmir—that part of Kash-
mir which is under the occupation of
Pakistan. That is what the original
note of protest that we sent said. J
have here the words with me. I can
quote them. But there is no time for
it. If everything fails we can act on
is.

Shri Mulchand Dube (Farrukha-
bad): Sir, I congratulate the hon.
Member who has brought forward
this Resolution. .But the only pur-
pose it could serve is to indicate to
the world and to the United Nations
our view with regard to the manner
in which the United Nations has pro-
ceeded in this matter. There is no
doubt that aggression was communit-
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ed on Kashmir and there is equally
no doubt that we were entitled to
take this matted to the United
Nations and to the Security Council.
But, in spite of the lapse of so much
time the Security Council has mnot
yet been able to find out whether ag-
gression has or has not been com-
mitted. The matter appears to me to
be quite clear. But in spite of this,
the learned people and the great men
of the world who are on the Security
Council have not been able to deter-
mine whether aggression has been
committed or not. The fact that ag-
gression was committed was denied by
Pakistan at the beginning; but
a short time  after when they
found it difficult to deny
that, they admitted aggression but
said that they had committed aggres-
sion in self-defence because they ap-
prehended an attack om Pakistan.
Therefore, they sent their forces. This
is what they said in the Security
Council. But, in spite of all this, the
wonder is that the Security Council
has not yet been able to decide as to
whether aggression has has or has not
been committed.

As regards the withdrawal of the
Resolution, I do not think it is pos-
sible to withdraw the case because
under the Articles of the U.N. Char-
ter any country can bring a comp-
laint, If we withdraw it, Pakistan is
there as a Member of the United
Nations. They can also say that the
complaint should be there.

Apart from Pakistan, I believe, the
Secretary-General has also the power
and the right to bring a complaint be-
fore the U.N. He can bring a comp-
laint before the U.N. and the U.N.
will have to take cognizance of it.
Therefore, there is no question ot our
being able to withdraw the comp-
laint. My submission, therefore, is
that the Resolution that has been mov-
ed by my friend certainly has the
effect of placing our point of view
before the Security Council and the
world. I do not think that this Re-
solution is one that should be passed.

13378

Shri Mahanty: Mr. Deputy-Speaker,
Sir, I rise to oppose this Resolution
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for two reasons. Fristly, there is no
Kashmir question on the agenda of
the Security Council. And, secondly,
even though we withdraw our case
from the Security Council, the other
side, Pakistan may not be inclined
to withdraw it. Therefore, the case
will linger on for what 1t is worth.
Only in the process we will lose an
international platform where we have
kept the issue alive. According to my
way of thinking, while the with-
drawal of this case from the Se-
curity Council will confer on India
no new advantage, it will decidedly
create a disadvantage for India so far
ag our keeping world conscience alive
regarding this particular issue is con-
cerned.

Now, various Missions of the
U.N.O. have visited Kashmir. 7The
fact has to be remembered that there
is a stalemate and that the stalemate
cannot be broken by whatever we
might think or feel. For instance, a
stalemate has been created regarding
the quantum of forces which should
be maintained on both sides of the
eease-fire line.

Having accepted the basic concept
about the quantum of forces and about
the need to have a plebescite, it 1s
really blaming the Security Council
for no fault of theirs. At this dis-
tance of time one really wonders why
this issue was referred to the Se-
curity Council at all. In the mean-
time, memoirs of Shri V. P. Menon
and the Memoirs of Campbell John-
son, men who had played very lead-
ing roles in the days of Partition,
have appeared and from their writ-
ings we find that against the inclina-
tion of many leading members of the
Indian Cabinet fhis issue was referred
to the Security Council. It has been
mentjoned by Shri V. P. Menon that
even Mahatma Gandhi was opposed
to refer this issug to fthe Security
Council. It was intrinsically and
basically a domestic issue and we
should have faced it In the appro-
priate manner that was opén to us.
There was no reason to have invoked
the authority of the Security Coun-
¢il but after having invoked it, I am
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afraid, that authority cannot be set
at rest.

Secondly, there 13 no such issue as
the "Kashmir issue on the agenda of
the Security Council. Anyone may
go through the proceedings of the
Security Council on this Kashmir
question. In retrospect, | may say
that 1n 1948, our delegation was led
by the late Shri Gopalaswamy Ay-
yangar who was assisted by an emu-
nent lawyer, Shri Setalvad. The lats
Ayyangar in his introfuctory speech
which lasted for an hour took many
things for granted and stated the case.
After that a filibuster followed by
Sir Zafrullah Khan for long seven
days in which issues from genocide
to Jamnagar, canal-water dispute, re-
fugee rehabilitation problem and so
on and so forth were brought. So
much so, that the entire issue was con-
fused. There was no Kashmir issue
but there was the Indo-Pakistan
quarrel on various issues out of which
Kashmir was one. At that point of
time, I fail to understand why the
Government of India had agreed to
cnlarge the scope. I know no answer
will be ever offered to these questions.
The man who could have offered any
answer, the Prime Minister, I know,
will maintain a silence on it. But it
is the right of this House to know
why the Government had agreed to
the enlargement of the scope and why
it had agreed to the proposal that
ther¢ would be no Kashmir question
but what should be on the Security
Council’s agenda would be Indo-
Pakistan question on various issues.
There is no Kashmir question on the
Security Council’s agenda and there-
fore it cannot be withdrawn.

Assuming we withdraw it, the
DPakistan Government may not feel
impelled to withdraw the case. There-
fore, the case will linger and in the
bargain we will lose an international
platform where we have kept the
issue alive for what it may be worth.

There is also another question te
which I would like to make a re-
ference. I am no admirer of the
Ahglo-American blos nor am I an
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adnurer of the communist bloc. The
fact is to be viewed in the proper
perspective, how the Anglo-Ameri-
can influence is at work. It is you
who have accepted the concept of
plebescite and "so you must have
courage enough to say: we do not
stand by the plebescite; today Kash-
mir is part and parcel of India. The
Anglo-American bloc is not going to
throttle your throat. You can make
au  announcement that Kashmir is
tuday part and parcel of India; you
can say that in the International forum
that in view of the fact that Kashmir
1s part and parcel of India, we do not
stand by the plebescite, These things
can be said. But we are not prepar-
«d to give vent to these hard and
bitter truths but blame the Anglo-
American bloc to find a scapegoat for
one’s fauilure. That is not proper.
With these words, I am sorry I have
to oppose my hon. friends Resolution.
16 hrs.

Shri Joachim Alva (Kanara): Sir,
the spirit is willing but the flesh is
weak. Morally, we want to withdraw
our case from the UNO but technical-
ly we are caught in the web of
technicalities, Kashmir has been
made a football in international
politics, and the American Bloc, es-
pecially, has not been as kindly to
us as they played a great part in the
Suez crisis and in the recent South
African racial crisis. America pro-
claims great principles of tolerance
and kindness towards other nations.
but I wish it had shown as much fair-
ness and justice in the Kashmir case
as it has shown in the Suez and also
recently in the South African Racial
debate. .

America today is being fol-
lowed by nearly more than twe dozen
powers of South America in the
Kashmir issue. We make an appeal
to the South American powers. Cuba
has shown a great amount of sturdy
commonsense and independence by
getting out of the rut of foreign in-
fluence. We do hope and pray that
the Souty American powers, the two
dozen powers, at least a majority of
them, will vote for us and stand by
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us when the Kashmir question comes
up next time or in the distant future.
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Perhaps, Sir, Kashmir will be kept
like a carass on the forum of the
nations, and as my hon. friend on
the o.her side said, Kashmir being a
part of India that is independent from
the U.N.O, tentacles, we shall stand
by Kashmir. The people of Kash-
mir said—I was fortunate to go there
only once—that they wanted a de-
cent justice to be given to them. The
people of Kashmir are a very peace-
ful type of people. I have travelled
in many Muslim countries, at least in
countries where there are plenty of
Muslims, like Ceniral Asian Repub-
lics, Africa and elsewhere—Turkey
especially. I say that the Muslims I
found in Kashmir were the harmless
creatures, unaffected, and they want-
ed a decent justice to be meted out
unto them. If you go round in the
villages you will find that they have
not got the wherewithal. They say
that they are still fakirs and their
condition is basically the same whe-
ther in the old regime or the new
regime. When the Maharaja turned
a clean pair of heels on Kashmir at
the time of the tribal onslaught it
was a very sad spectacle. No ruler
can run away trom his people in
times of distress, he must either re-
main and save them or die. Be-
cause of the Theroic spirit of the
Kashmir people not one Hindu was
touched during the invasion. The
Muslim leaders of Kashmir, especial-
ly around Baramula and elsewhere,
may God bless the name of Sherwani
who was killed—stood like one man
and not a hair of a Hindu was touch-
ed. That is something for which we
shall indeed be proud of our secular
character of State. The same thing
did not happen in our country be-
cause we had our own rivers of
blood and we also proved that we
can be as bad or still worse when
communal passions were roused and
the same is the story of Kashmir,
the massacre of Baramula is one of
the worst chapters in the history of
Kashmir. A Spanish nun who had
come there hardly six months be-
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fore was massacred. The nuns, whe-
ther they be Spanish, Italians, Eng-
lish or Irish, who are there will tell
you a very sad tale. At least these
people were never spared.

Sir, this House has lost an out-
standing man by the death of the
great patriot, a man who stood like
a hero on the floor of Parliament, the
late Dr. Shyama Prasad Mukerjee. If,
perhaps, we had made up our mind
when the Hindu Mahasabha and the
Jan Sangh waged their battle in the
streets of Delhi five or seven years
ago, and met at a round table con-
ference, Dr. Shyama Prasad Muker-
jee’s life could have been saved;
perhaps, Abdullah would not have
been the rotten egg that he has
proved and the Xashmir problem
may have been nearer solution.
Sheikh Abullah carried on intrigues
even in the forum of the UN.O. When
he went there as adviser he was
thinking himse'f as an uncrowned
king of Kashmir. If we had met at
a conference then, perhaps Kashmir
might have been with us and we
should not have had all this tragedy.

Sir, in the Kashmir debate our De-
fence Minister was an outstanding
figure on account of the contribution
he made in regard to Kashmir at the
UN.O. But today we have found
another budding hero in my hon.
friend, Shri Tariq. He has proved
what a tough guy he can be. Unfor-
tunately, I was not here to hear his
speech, but all my hon. friends have
said that he made an outstanding con-
tribution. As I said, Sir, the spirit
is willing but the flesh is weak. We
want that this issue should be really
withdrawn, we have no faith in the
justice of the great powers. But we
are unable to withdraw it.

5ty fag (Fedameme) -
IuTERE wEYeA, T el & T
fergeara #Y st &, foradt e A
ST fY afegfaa 8, ArEaT F7 "R
TG o o g wEA e
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F FTOT FTEHR FT I FLH TG &9
yafrg i e s aFar &1 AfFA
S agl ¥ IW A9 F q99 AN Y
qT AR A G A aw@w gy
qr9AT gear & f5 guy 39 e W
TG TAfaar a1 § A TAfqar w1 fgam
F fag g g aOF TEeT F 9
ATIT AT 9T ET & aifw fege
F AT IF TALTAT FT TIAT ST AR
§T Y gF A oaEs aef F oaver §
ar S rEE 9Ef § 99 999 4 T4
g wafaat # 1€ 91 wwa A qEAr
ag arfea fF foaa a9 dq9@ e 99
¥ g 95T AT AT FAT ST FH I AR
F S forgearT @1 WY ) A g AR
ST iRt & agt wrer A §, ag AT
& a1 fF 97F T g9 QA e F
T g § A 3 AT 2 § & e
WY T wT AT A HT ST gAY
&1 7g Tz gfeat F A=A & [oraron
#r 1fte & 7Y dmw afew 7oA Tl
Fr fer & @y §1 WK IR @@
qTd HT A AG AT A H gwar g
fr 7 fergeam & qUAT TOTTHT #
T FEAT G AT A A AT
a7 §1 aF Fragg HY IFIA 9 T
F agt W w3 fggeam ¥ feal A
gfadr | ST vET ag TE) @ 6 FTRAIK
fargeara &1 b w0 & AT T E
7g fegeara @1 wiaw =T 8, TE
FE THL AL FET R Tg A TF
T TEY FE A e §9g & fag
TR ¥ ww 7g @ fag &
2 a1 g arawE N T @ a9 A
wraRgar 7% T A fF g7 O A
@ o7 F< 49 & o1, @8 g Iq
gt woer gt Fr s o & &
g Wi s g #W F fag
far< &, SO €9 G AGEA T
¥ fag darc 4, ©F OF ¥ qfq W
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[ofr wr xr firg) 9 ¥ o1 e ek aTe o o et
wifrg ¥ ¥ fag da1x @ T 39 ™= g1 WY nife @ A A A RN
Tt 1 7 AT 37 T 7 aforw T faad @y T g7 waelr qmt
T A @ # faza goFX 99 qFar |

FIHT & qAOH W g R .

g & & arfir o & F—fer R TR W g

g foz ¥ gwraa: afas A€ foar o asar
—Ofew e i & F— arfeeae
AN AT TG ATHAT IBTAT & T IEaT &
H TEHT 7S I R o6 ATHAT i
AT E IFAT § | THATA %A qg
tfr o AqF o HY QY B W AR
T qF BICT T T TG FAT 017
a7, 9 @ FT TF 73T 04 T Fq
T A1fed 91 sigt 9 fF ary fre
& AT A ST FEAY | F AT ST
g f5 fegeama g & T @,
fgrgeara & sfafafad) % ave & NfF
AT 39 wg X Afafafues @ &
w9 41 ¢aT ¥o R o § Ry
f& ag doam arsqe # gfmar @
oF TR a9 gAY, fazg g =
&Y, foa ¥ gfar & Faek T,
fade U AW 97 §FA 1 WK
g9 ) W W @ N F i
AATAT AT FHAT, TH FFTL FT TF F0ET
g an g fa A aew e gfar
F FHAR UL @ T JV HTST THIHT
¥ ot TrezaTe AW Y I @ E, 9N
A H 0 F /T ITHT B fasey
# agT TH AT & qARA A AT
zfiqor wprET & S wES FR & Wi
gaTa &1 T@T &, I qg T FOUH
@ &, 98 AT W qE W qHEE:
AT | A THAE F GTT FEAT TIAT
3 i fargeama 1 g A, fggeam
# T & gya g a9 § sfafafay
Y qad A} § #1% FTETE AW AL,
*E yaer @Y fear 31 Ty A
a4y g1 gt % g ¥ 98 T §YR TG

AT FEF AT ST w1
® AT TR OF A wfyw A arfaw
F B T FTRHI T qoa7 T
wafaFcgF | dfew ag fewmr
St i g a1 W) A A T g
A F FoF & , TIWET ITH FoodA
# 3, S afum Y F faw  gw 77 *Y,
g ¥ a1 31 A7 fafew W@
7 § fF gqa@ g &9 F1 AW A
oEY 2, A FH wEA &, I g
F0 N I9F g T far awar
9T Gt ara g av g @ ge R
£ ¥ 70F A g T, g
W § 0P W & 7 994, oy
7g fegom gt aifim faw sy o=
F @ I0F | IR §, TG T
I5AT 1 K Y FEar f 7 a0
gzdF & awog) feRgmma R aea
g3 ¥ faars @ & STar 90 af
ety & v fmgeame gz 2 R
g @=r o3 fF 99 gAY AR
qeq T IR T &Y T A3 g, TR AT
T & gv &Y, fr gw forear AT AmeY
¥ a1 7T A1EY §; 9@ IR g ArAAr
a3 fF gw g ¥ few @ g7 )
& agar g 5 fagem A @R
TR 39 ST 2 Y W=gT ST W T/
FRAT F 7Y FT g A A g A%
fadniy |

T w2 ¥, Jureaw WRed, ®
7g Wt T e § 5 A aF W
Tafaat g€ & s Tefaal 1 g9 wraan
&, I7HT WeqET FL WK Afasy ®
37 Tafadt @ T g 1 fegem
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w1 W A B e &) wwar { Rt
9T HAIET & gHaAT {1 W I fgew
#Y AT 97 hTY ¥ fAag W A Pifarw
# A 97 Ky ¥ 77 fewr = AT F
TE awar ¢ A gErR ey A anf @
FRAT & | T arey A =mEA T § o gmer
# =T s @ )

Shri C. R. Pattabhi Raman (Kum-
bakonam): Mr. Deputy-Speaker, Mr.
George Marshall, the former United
States Secretary of State, stated during
the debate on the Greek question that
assisting and arming of rebellious
forces by one nation against another
Government is “a hostile and aggres-
sive act”. The United Nations charter
forbids the very use of force against
the territorial integrity of another
State. James L. Brierly, a reputed
authority on international law and
Oppenheim have made it very clear
that this will amount to international
delinquency and will violate inter-
national obligations. Oppenheim says:

“When a State complies with
these requirements and pays such
compensation as is appropriate in
the circumstances, no blame falls
upon it on account of such in-
jurious acts. But, of course, in
case a State refuses to comply
with these requirements, it com-
mits thereby an international de-
linquency, and its  hitherto
vicarious responsibility turns ipso
facto into original responsibility.”..

Judging from these observations and
the international principles well ac-
cepted all over the world, there is no
doubt that aggression had taken place,
so far as Kashmir is concerned, and
we are the people who complained
in December 1947 to the Security
Council, referring to this aggression

What has been referred to frequent-
ly—and it has been referred to by
many hon. Members today but because
of the shortness of time I have to
summarise them—Iis that, judging from

VAISAKHA 1, 1882 (SAKA)

Withdrawal of 13388
Kashmir case
from U.N.O.

their various conclusions, the Security
Council Resolutions of 17th and 20th
January 1948 and later on fell short
of solving the problem in regard to
Pakistan’s aggression on Kashmir be-
cause, firstly, it failed to call upon
Pakistan to stop aiding the tribal In-
vaders. Secondly, it also failed to
pass judgment on the merits of the
claims of India and Pakistan as to the
finality of accession of Kashmir to

India and their responsibilities
towards Kashmir before and
after its accession to India.

Thirdly, it should not have enlarged
the scope of the dispute by including
the counter-charges preferred by
Pakistan for they have no real re-
levance to the aggression on Kash-
mir. So, it is really a case of aggres-
sion by Pakistan in Kashmir.

The Australian Jurist, Sir Owen
Dixon, stated that Pakistan’s direct
intervention on the side of the tri-
bal invaders in May, 1948, “was in-
consistent with international law™.
But the Commission did not pass any
judgment on Pakistan’s intervention
in Kashmir, although it asked the
Council to call upon Pakistan to with-
draw its regular troops from Kash-
mir as a first step towards the flnal
settlement of the aggression by Pak-
istan on Kashmir.

1 will now only briefly refer to
our Jeader Shri XKrishna Menon's
speech in the United Nations in 1957,
where he stated: '

“We have not held back any-
thing that is used against us.
But this was the finding of one
of the Investigators who, on
balance, was not favourable to
the Indian position and had a
considerable number of reservi-
tions. But on this issue
his judicial training and with the
facts before him—and every law-
yer knows that whatever may be
the right of the occupant, no
trespasser has a right to priority
—he said that. So here is a cate-

gorical statement in the report of
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the UN. Representative that
there was an aggression”.

Various settlements have been at-
tempted, so far as the aggression on
Kashmir by Pakistan is concerned,
and I will just briefly refer to them.
Firstly, there was the direct media-
tory attempt of the Security Council
through the intervention of the Pre-
sident. Secondly, there was the
United Nations Commission for India
and Pakistan, which also tried to
settle this problem.  Thirdly, there
were the efforts of General Mec-
Naughton of Canada. Fourthly, there
was the mediation by Sir Owen
Dixon. Fifthly, there was the Frank
P. Graham Mission. This, in brief, is
the history, so far as the aggression
of Pakistan on Kashmir is concerned.

So far as the ceasefire border
violations are concerned, it is also
true that the numbers are really
alarming. From 1949 to 1959 they
have gone up to 27 in all. Not only
that, I also find that our airspace has
been violated 16 times in 1958, 17
times in 1959 and once in 1960. So
far as cattle-lifting is concerned, 1
find that it was done 66 times in
1958, 73 times in 1959 and 22 times in
1960. Therefore there is continuous
aggression, and various hostile acts
and international delinquency are
committed by Pakistan.

16.16 hrs.

[MR. DEPUTY SPEARER in the Chair]

I can quite understand the feelings
of my good and hon. friend, Shri
Tariq. He is a son of the soil. He
knows what it is that his people
have suffered and are suffering on
account of this aggression and the
various acts of delinquency by Pak-
istan. So it is right that the world
should know how the people of
Kashmir feel. As regards these bor-
der violations and various trespasses,
we have done our best. If I may
say so from a perusal of the speech-
es of Shri Krishna Menon in the
Security Council during January
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and February, 1957,—with great
respect I say that they are worth
reading—our case has been put well
before the Security Council and be-
fore the General Assembly. At one
time it looked like a heavy snowing
and it had to melt. It is no doubt
true that there is a different feeling
now internationally speaking so far
Kashmir is concerned.

13390

Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Shri C. R. Pattabhi Raman: 1 will
take just two minutes more.

Mr. Deputy-Speaker: 1 can give
him one minute more.

Shri C. R. Pattabi Raman: People
are sitting up and appreciating to the
justice of our complaint. There is a
feeling in some quarters at least in
the eastern hemisphere, that the dice
has been loaded a bit. There were
many people here who were doubtful
about the decision on the question of
Goa. See what has happened. We
have always stuck to our obligations.
Mahatma Gandhi never said that we
should stop from carrying out our
obligations. So far as Pakistan is
concerned, he did not want to wait
for the various demarcation questions
to be settled. He insisted on India
fulfilling her obligation. Morally our
stature has risen very much in the
world. We, who have been respon-
sible to a great extent for interna-
tional goodwill coming into existence,
cannot now back out of either the
United Nations or the Security Coun-
cil. Whatever be the provocation we
will still persevere with our peaceful
methods. With the present atomic
weapons anything may happen and
it a country like India goes out of
the United Nations. I have no doubt
that ultimately dharma will triumph
—Yato dharmah tato jayah. Ultimate-
ly, trutlh will prevail. Satyamevae
jayate is our motto.

Mr. Deputy-Speaker: Shri Patta-
bhi Raman has pushed out another
hon. Member.
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Shri Hem Barua: He conveniently
- refused to hear the bell.

Shri S. L. Saksena (Maharajganj):
Mr. Deputy-Speaker, Sir, I think one
of ithe most g vrious acts that we did
was to send our troops in Kashmir
when it was invaded. But, I think,
an equally inglorious act was when
we accep.ed the cease-fire. I think
in both of these cases it was the in-
fluence of (eneral Auchinleck who
was our Commander-in-Chief and
who was consulting our Generals om
the front that persuaded the hon.
Prime Minister to enter into the
agreement that ended in the cease-
firc while the Prime Minister was in
Europe.

When I went to Kashmir soon after
the cease-fire, 1 was surprised to find
from our Generals who were there
that we had just to walk over and
probably with a month left they
would have gone to the borders of
Kaghmir. But unfortunately the Bri-
#1sh Commander-in-Chief betrayed
us and collaborated with his British
counterpart in Pakistan. He gave a
report to the hon. Prime Minister and
said that he accept this agreement.
The result is that for so many years
Kashmir prob'em has dragged on.

Another blunder that we commit-
ted was, again on the advice of the
British Governor-General here, that
we gent our troops to Kashmir. That
was another blunder because he knew
that both the parties were interested
in it. In fact, partition was made by
the British simply because they did
not want to give up Gilgit and those
parts.

The third blunder we have commit-
ted in Kashmir was the offer of ple-
biscite. There was no reason for it
It was probably ag a result of senti-
mentalism, and I may say, immaturity
in those days when he had just be-
come the Prime Minister and the
Foreign Minister.

But now what is the position? Now
the Kashmir matter is before U.N.O.
it is impossible to withdraw the mat-
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ter. Secondly, I think our case is
strong on merits. I think the case
that has been put up by our spokes-
man, Shri Krishna Menon, has been
very ably put and we must thank
him for that wonderful presenlation
of our case. We must not fear the
consequences. It may be delaycd.
But we cannot lose it because right
is on our side—We have been the
victims of aggression—and no power
on earth, howsoever big or powerful
it might be, can deprive wus of
Jammu and Kashmir. We can never
lose Kashmir. In fact today we are
fighting for Ladakh. Why? If we
were not in possession of Kashmir,
what is the position of Ladakh; what
is the trouble with Ladakh? So, even
Pakistan in fact admits that Kashmir
is ours. We are fighting against
aggression in Ladakh, and we ate
negotiating.

We should not withdraw the casce.
There is no question of withdrawing
our case from the U.N.O. It cannot
be withdrawn. It will be a blundec.
Now we will have to go to the end.
And I hope we shall be able to win
the case, because ours is a right
cause, it is a just cause and we shall
succeed.

Shri Ansar Harvani: I am one of
those who believe that the United
Nations is one of the greatest achieve-
ments of the human race for peace
and for stopping war, although I am
conscious that in spite of the best
efforts of the Indian delegation head-
ed by Shri V. K. Krishna Menon, it
is not yet represented by one-sixth
part of the human population of the
world, namely China. But there is
no denying of the fact that this is
the most representative international
organisaion in tha whole world.

But at the same time I am consci-
ous that in spite of its international
character and in spite of its great
achievements, it has not yet been able
to do justice to the peop'e of Kash-
mir. My thoughts go back to thove
people in Occupied Kashmir who are
being kept under the iron heel of a
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foreign aggressor and a military re-
gime and who are being denied all
democratic rights which the people
in the rest of Kashmir are enjoying.
l.et us remember the circumstances
under which India had to go to the
United Nations. It was a time when
the Pakistan Army, in the garb of
tribal hordes, was on the outskirts of
Srinagar. It was a time when the
entire Kashmir was on fire. 1t was
a time when in India itself, rivers
of blood were flowing as a result of
the communal riots.

But today things have changed. In
Kashmir we have had two successive
general elections. In those general
elections the National Conference was
returned to power which in unequi-
vocal terms has declared that Kash-
mir, and every inch of Kashmir, is
part of India. And today in Kashmur
there is no trouble. So the situation
has completely changed.

On the other hand we should re-
member that due to the fact that tne
case is before the United Nations,
quite a considerable population of
Kashmir is «till under the slavery
of Pakistan. At the same time we
should also remember that in spite
of the international character of the
United Nations, in spite of the tact
that on it are represented almost
every big and small power in the
world, there are certain very im-
portant members of the United Na-
tions who are trying to develop that
part of the country to become a per-
manent part of Peakistan. I mean
the construction of the Mangla Dam.
1 mean the use of the American arms
in Pakistan. I mean Pakistan being
a part of various treaty organisations
in which the Anglo-American bloe
it helping them.

Theretore, the situation today is
conipletely changed. We have to re-
vise our attitude towards keeping
our case before the UN. or not.
1 am not going 1o enter into the
legalities, whether the case can be
withdrawn or not. 1 leave it to the
leader of our delegation who leads this
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country very ably in the UN to ex-
plain it. But I will urge upon him
and urge upon the Government to
revise our entire policy about Kashmir
vis-a-vis the UN .
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The time has come when we have to
revise our policy whether we should
keep the case in this form or not.
Today we should remember that every
man and woman in India feels about
the people in Occupied Kashmir. We
should remember that every man and
woman in Kashmir is determined to
continue to be with India. India shall
not rest content unless that part of
Kashmir becomes part and parcel of
India, the part which is under foreign
occupation. Kashmir is ours. We live
for Kashmir. We ghall die for Xash-
mir.

st vgarq fag - STEmE W,
garlr it g feenfe wifes
# oy ag fas 3 area A & 9t

“Please, ask Pakistan Govern-
ment not to aid the raider.”
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Shri N. R. Muniswamy (Vellore):
I oppose this resolution tooth and
nail because there is neither flesh,
nor substance, nor even spirit in it. I
think there is no urgency or imme-
diacy about withdrawing our com-
plaint from the U.N. The U.N. has
got its own rules and regulations
which are complex. I am not a
pundit and probably the Defence
Minister may be able to clarify the

position as to whether we are in a
position to withdraw the case.

Is this the time for us to withdraw
it? A new situation is developing
from day to day, and if we withdraw
it, it will create another situation and
a new contingency, and we may not
be able to meet it.

What will be the advantages of
withdrawing it? After withdrawing,
what are you going to do? What is
the alternative? Are you going to
take back the territory occupied by
Pakistan by other methods? The hon.
Mover spoke in Hindi, and I do not
know if he suggested any way of
getting it back.

Mr. Deputy-Speaker: I can tell the
hon. Member that he has not sugges-
ted any methods.

Shri N. R. Muniswamy: If he has
not suggested any methods, hée has
driven us to a land of absurdity, be-
cause, then, it would only bring us
down in the eyes of the world.

Mr. Deputy-Speaker: ] am sorry 1
gave him the information, because I
dig not expect these remarks from
the hon. Member.

Shri N. R. Muniswamy: I am sorry,
but when he replies he can refer
it.
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In case we withdraw, there will be
another difficulty. Now we are in
she position of a petitioner, and
Pakistan happens to be the defendant
or respondent. If we withdraw, the
position will be reversed or trans-
pused. And still, we can newer come
out of the situatien. I do not know
what the procedure in U.N. is,
whether it ig the same as the proce-
dure in the courts of law here.
That 1wway be something diffexenat.
And we do not know the ditficulues
shat would arise theretrom. Tnere-
fore, 1 wou.d ouly say that this reso-
lution as it stands now wil ouly
ercate a condition from which we
shall not be able to get out. Even if
we try to do it, we shall get caugh®
i the compilicated procedure. There-
tore, this 13 something which is ia-
extricable, and we cannot come out
of it.

Thereiore, I would request the
mover of tke Resolution to withdraw
i§, without making any more obser-
vatioas; about this. The point has
been put forth very ably by my hon.
friand Shri C. R. Pattabhi Raman I
have not gone through the wvaluable
documents which he has referred to.
Bu¢ I can say as a common man Or
as a layman, from what we read in
the papers, that at an earlier stage,
it had been opined that Pakistan was
the aggressor. That is a verdict in
our favour and against Pakistan. We
would be losing that first-class ver-
dict in our favour if we withdraw
the case now. Further proceedings
are still pending at the United Na-
tions. It may be that they may be
heving their own delays and thelr
own tactics in putting off this mat-
ter for a long period. But that is
all to our advantage only, and it will
never be to our disadvantage. So,
what is the hurry for withdrawing
the case now? If we withdraw it
we shall only be creating more
trouble.

Tt was said that this resolution was
some sort of protest. We protested
on 30 many occasions but with no
effect. If we withdra our case now,
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it would not be any protest at all, but
on the other hand, it would do a
great disservice to India, and dis-
service to Kashmir also. For Kash-
mir is now having more peace. If we
withdraw our case now, in protest,
they will get caught again, and there
will be fresh difficulties. A new
situation may come into the limelight
over which we shall have no comtrof.
Already, a serious situation has aris-
en in our northern bordar, and that
is going to be added to by withdraw-
ing our case from the UNO; it is not
a wise thing in my opinion. I do not
want to entangle the hands of our
leaders in so many complications.
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I would only request the fhonm.
Mover to withdraw his resolutiom. He
may ask the leaders to throw some
mare light as to what the next ai-
ternative is, by which we can ge¢
back the occupied territory of Kash-
mir,

Pandit D. N. Tiwari (Kesaria): I
congratulate Shri A. M. Tariq for ex-
pressing very fine sentiments in this
House, but I wish he had moved a
resolution in some different form.
We know, and everybody accepis it
that the resolution as it stands can-
not be implemented. All the discus-
sions are in the air. We are not
going to turn this House into dehat-
ing society.

Shri Hem Barua: It is a debating
society, after all.

Pandit D. N. Tiwari: No, I do not
think so. (Interruptions). I think
we are a responsible body, and we
must treat this House as a responsi-
ble body. Shri Hem Barua may
think that it is a debating sooijety.
but it is not; it is a responsible body.

I wish the resolution had been
framed as a sort of protest or to
send our reactions on the action of
the Security Council in not deciding
the case yet on the claim that we
had filed there. No doubt Pakistan
is the aggressor, arid it has been ac-
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eepted in some form or other by the
Security Council also, though not in
4 yery open and clear way.

To withdraw our case from the
Security Council at this stage will
land us in many difficulties. When
we think that it is against our inter-
est 10 withdraw it how can we with-
draw it? As at present circuinstances,
we cannot withdraw it

Many wrong things have Leen said,
which I do not have the time to con-
wradiet now. Many have said that
Gandhiji was against it. Many have
eaid that we have committed some
wrong, It is easy at this dustance of
¥ime {o say these words. But when
fhe matter was then pending, we
sould not think of any other way but
%0 go to the Security Council and file
our case there.

So, 1 would request Shri A M
Pariq to withdraw his resolution,
sking into consideration all these
¥aots. If he wants, he may move
saother resolution to send our re-
aetions and the opinion of the House
1o the Security Council.

The Minister of Defence (Shri
Krishna Menon): This resolution
¢oming within the private Members'
fime might perhaps—I only said, per-
haps—give an impression that it is
somewhat out of relationship with
the immensity of this problem. We
may not however forget that this
debate, however few we are here,
has n vast audience, an audience just
across our frontiers, an audience in
the world, and particularly amongst
the Great Powers.

_Shri Tariq has moved this Resolu-
¥on which has given us an opportu-
nity of reminding ourselves of this
préblem. It will live with us unless
and until Pakistan vacates its aggres-
8100 on Kashmir territory, because
what is involved here is really the
Sovereignty of this land. Tks. is the
f'-mda'llenta] issue.
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The Kesolution betore us asks us
to withdraw our complaint or rather
our reference—we did not, ac.ually.
make it as a complaint—io the Secu-
rity Council. Mr. Deputy-Speaker,
Sir, I suy with great respect that the
criticism that is made of .he Mover's
approach to this, for availing our-
selves of this remedy is oad, but, if
I may say so, the reasons given for
it are worse. The reasons why we
cannot withdraw this from the Secu-
rity Council are not merely lechni-
cal ones. If they are technical ones,
we would overcome them. The rea-
sons go to the basis of our foreign
poicy, of our approach to interna-
tional affairs and, what isa more, to
our security.

Now, there are certain fundamen-
tal things in connection with Kash-
mir. This debate has roamed far
and wide. Therefore, it becomes
necessary, since matters have been
raised, to refer to some of them ia
brief.

¥irst of all this reference was made
to the Security Council at a time
when conditions as far as were knowa
then were not the conditions that
came to be known afterwards. We
submitted the complaint to the Secu-
rity Council under Chapter VI of the
Charter of the United Nations—Paci-
fic Se‘tlement of Disputes—because
at that time we were not aware of
the fact that Pakistani Armies had
intervened. At least we were not
officially aware. At that time many
Pakistani nationals were there and
they were aided and abetted by
Pakistan; but it had not become a
warlike action by a constituted

State.

Gecondly, at that time our one des.ire
was to limit the spreading of conﬂ'lct.
Reference has been made—and T think
it is only right to refer to it.—allega-
tion has been made to the sin'.ster role
of Lord Mountbatten in 'thxs affair.
Apart from being a reflection on Lord
Mountbatten, it is rather a reflection

on this country. We were a selt-
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governing Dominion at that time and
it was incumbent on the Governor-
General as the Head of the State to act
according to the advice of his Minis-
ters. So, if we place the responsibility
on Lord Mountbatten, we are really
blaming our Government and our
Prime Minister, But, in fact, what is
alleged is not the case at all. Lord
Mountbatten’s role in this, as Head of
the State, was to accept accession. But,
in the subsequent letter that went out
there was some reference to the ascer-
tainment of the opinion of the people
to which I shall refer later.

Therefore, the main position in re-
gard to this was this: we went there
at a time when we did not know as
much as we did later. And, our lack
of knowledge was not due so much to
our lack of care as to the fact of deli-
berate concealment on the other side.
And, so, when Pakistan made its reply
—some 15 days later—to the United
Nations they answered our application
with scveral points—I think it was 14
or something of that kind. But only
one of them referred to Kashmir the
others were references to Junagadh,
Hyderabad and genocide and the two
nation theory and all kinds of things
which had nothing to do with this mat-
ter., The long reply did not refer to
the Kashmir State except a two line
paragraph or so in which they denied
aggression. The others arc irrelevant.
Our complaint was, therefore, in fact,
met by denial which, afterwards, was
proved by U.N. Observers to be wrong.
Therefore, there has been no legiti-
mate or proved fact in support of ‘he
denial.

Reference has been made to the fact
that aggression has not been found by
the United Nations. This is to throw
away the support we have got from the
findings of the U.N. Commission itself
when Sir Owen Dixon stated that on
such and such a date when the Pakis-
tani forces crossed the frontier they
committed a breach of international
law. That might be a roundabout way
of saying it. But it was a finding that
aggression had been committed.
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In this matter we have to stand from
on various factors. Ours being a
modern nation, though an old country,
being a modern nation, having come
into independence after the emergence
of the United Nations and the Charter,
the commitments in relation to the
Charter are part of our Constitution.
Therefore, we are bound as much by
the municipal law of this country as by
the international obligations which
have been sanctified or accepted by our
municip:l law. We ecannot get away
from the obligations of the Charter of
the United Nations.

Secondly, it is not our interest to get
away from it. The solution now pro-
posed, if it were accepted, would be
something like saying, if you have got
a bad headache, cut off your head. That
would be no remedy. So, to displave
the United Nations and to lend our
support even if we are badly hurs
would be to disown and disengage our-
selves from all the obligations, moral
and otherwise we have entered into. It
would accentuate or rather would take
us away from the forces that operate
in this world towards world peace and
co-operation and human development.
What is more, it would belie every pro-
fession and every declaration that we
have made before that body in this re-
gard. It is quite true that aggression
has not been vacated in Kashmir, It is
also true that even the United Nations
in its resolutions—it is sometimes for-
gotten—has found in favour of our
sovereignty of that region, because
every resolution speaks about the
sovereignty of Jammu and Kashmir—
Jammu and Kashmir is an integral part
of India—and because there are no
States in this country, whether it be
the Maharashtra that has to appear or
Gujarat that has to appear next week
or Kerala in which there is trouble
often or Bengal or Punjab, there are no
States with international boundaries,
with frontiers. The frontiers of Jammu

“and Kashmir are on the Arabian Ses,

the Bay of Bengal and the foot of the
Himalayas. That has been sanctified by
the declaration of the UN. whers it
speaks of the sovereignty of the
Jammu and Xeshmir Government
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which is indeed the Government that
is like any other Government, part of
our constitutional arrangements. It is
s0 by international law; it has been
accepted by Pakistan, by ourselves and
the British Government at the time of
Partition. It is international law.

Secondly, it is the will of the people
themselves declared in their consti-
tuent assembly and afterwards by two
different elections from which latter
only those people who were held away
by duress were prevented from parti-
cipation. Even if they had voted against
it would still leave a large electoral
majority in favour of the declared will.
Therefore, the plebiscite has been gcne
through. We come to this question
raised by Shri Sadhan Gupta. He said
that we made a mistake in making a
commitment about the plebiscite. We
are inclined to accept the versions of
other people about us; we are cven
hkely sometimes to accept such terms.
Two or three years ago, it was common
in our country to speak about Kashmir
and India as if they were two separate
countries. We have got out of it. Simi-
larly, when we speak about the plebi-
scite and so on, we are accepting the
version of people who do not agrec
with us. We made no commitment in
regard to the plebiscite without any
conditions. True, we have referred to
it. The only resolutions of the U.N. by
which we are bound are the resolution
of the 13th August, 1948, 5th January,
1949 and the 17th January or whatever
it is. These are the only resolutions to
which India has agreed. Every deic-
gate, myself or any representative of
the Government—every delegate had
been instructed and has said it before
the Security Council that we are not
bound by any resolution which we
have not accepted. We may in good
faith try to earry out what the Secu-
rity Council decides; we cannot pre-
vent the Security Council passing re-
solutions anything more than we ean
prevent the SBATO powers declaring
India to be umder sheir protec-
royalty were to refurn fo some
particular coumfry whose mame I
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shall not mention and were 0 say,
“Macmillan was my ancestor and the
whole continent of America is part of
my country”’, we could not stop him
doing it, You may send him to some
place for mental cure. If the Security
Council were to pass any resolution or
the SEATO powers were to say ‘that
any country below the 32nd parallel is
under its protection, we cannot stop
them. We can only refuse to accept
them. There was thus no question of
any resolution being accepted,

It takes me to a point of the plebi-
scite. There is the “Plebiscite Front”
and what nott What has been their
view at the U.N.? We accepted it as a
working basis some years ago. Some
years ago, there was a resolution which
was divided into three parts; it is what
may be called a concertina resolution.
One part is tied up with the other.
The second part becomes operative
only when the first part is performed;
so also, about the third part. Our con-
tention has been and I am glad to say
that it is now regarded as at least not
controvertible—that the first part has
not been performed. That first part
was that the Pakistani elements in the
territory of Jammu and Kashmir must
withdraw. Their contention wag that
they were not there; and it was said
that all the forces that there were at
that time, except such people as were
required for local police work in the
so-called Azad Government should
withdraw. At that time when the Re-
solution was passed, the Northern areas
were not under the Azad Government
and in fact the Pakistani delegate him-
self admitted that he had no control
over it. Therefore, the whole area
which is now g0 significant to us, much
more than is realised by our country-
men,—Baltistan, Gilgit, the whole area
of Chitral, the frontiers with China,
Soviert Union and so an, that is, those
area: —was never part of Azad Kash-
mir; those areas were and are within
the sovereignty of the Jammu ard
Kashmir Governmend!.

So when this resolutiom was passed
the Pakistan Government had agreed
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te withdraw all these forces. Not only
did they not withdraw these
forces, they accentuated and added to
them. Therefore, the first part has not
beem performed. and unless the first
pard is performed the second part is
not triggered. That has been our argu-
ment. ] hope we have success{ully
eastablished it that the first part has
not been performed and, therefore, we
egunot look at the second part because
# is necessary %0 have the first part
performed.

Supposing, for argument, sake, the
trsi part has been performed, then
egines performance of the second part
whieh, maybe on account of our weak-
mness, mayoe because we are pre-
oesupied, maybe because we never nad
experience in thess matters, has been
easily “translated”, by those who ought
10 know better. gs meaning de-militari-
sation. We have never at any time,
whether in Shri Gopalaswami Ayyan-
gar's time or anybody’s time, agreed to
the de-militarisation of Kashmir. No
seyereign nation will agree to de-
militorisation of its own terntory. And,
on behalf of the Government of India,
1 would say—we are accused of passion
in this matter; as the Prime Minister
rightly said, it is not my passion, I only
reflected the passion of the country in
this matter—we would not permit, we
would .ot agree to any tribunal how-
eves great, we would go down as a
people rather than agree at any time
$0 de-militarisation.

So there is no question of de-mili-
tarisation in this matter. There is
another puint in this first part. Apart
from the withdrawal of these troops,
it was said in the first part that it was
sncumbent on the other side not to
ereate eonditions which would create
wrbulence between us. So, when they
carried on all this campaign with a'l
iheir heart and when speeches were
.. made that they would invade us the
yehad, they created that kind of con-
ditions and they have broken the first
pan,.\'\?{;,.‘j&

So unless,PMan behaves like a
civilised nation and | carry on a
war of ncrves, 2. pdychological war
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against us, continually pricking our
front ers and everywhere, as she has
been doing, unless 'he first part is ful-
filled—che first part was not fulfilled—
and I make no reservation in this ma#
ter; the first part in regard to the re-
sojution of 13th August remains un-
fulfilled and, wha' is more, it remams
violated—the secona part does not
come intp operation.

But even if the tirst part has been
performed, the second part would re-
qurre taking away, first of all, of the
forces, the 32 ba tal ons of the so0-ca.led
Azad Army, Pakistan's regular army
that have come 1n possibly after the
conclusion of cease-fire, arter the draft-
ing of these agreements 1 58 only
when they have been removed that
other ma:ters would come in.

Then, what is it that in the second
part we have committed ourselves to?
We said we would withdraw our elves
at certain points. I am sure I am not
endangering the security of the coun-
try when I tell you that even today on
the so'l of Jammu and Kashinr, the
number of Indian Armed Force: is at a
level lower than permitted by the
cease-fire agreement. That is tha paci-
fic approach hat this country has made
to this problem.

Supposing it was the case. even the
second part has been performed, what
do we say in the third part? We never
said anything about a plebiscite in the
third part. We s'mply said ‘hat we
would discuss with the Pakistan Gov-
ernment certain methods, this, that and
the other, and out of those methods
were put on g kind of architectural
plan in the 5th January resolution. It
was not an offer of plebiscite. In fact,
there are various documents, which
you can obtain from the Ministry of
External Affa‘rs, where the United
Nations itself has said that plebiscite is
only one method of ascertaining the
opinion. So the plebiscite which has
by repetition become almost a gospel,
was not a commitment on our part. If
it was a comm’tment it was a condi-
tional commitment, it required the
satisfaction of three or four stages of
conditions, which have not only been



13407 Resolution re:

1 fulfilled but have been violated by
e petion of & reverse kind.

Sé, when we went to the UN., wes

agreed to thig resolution in order to

4 the area of war, in order that

ﬂlp qaecxﬂc purpose ot the United
Nations may be promoted.

The second point we have to remem-
Wwer is this, that we have not taken a
“Dispute” to the United Nations. There
s mo dispute, 80 far gs we are concern-
ed, about Kashmir, There i8 no more
a dispute about Kashmir than there ia
a dispute about UP. What is before
the Seeuridy Council, under the terms
af e Charter, is g “Situation” which
is very different from a “Dispute”.
And what is more, the Security Coun-
&l has not got the powers under the
Charter to adjudicate in a legal dis-
pute. That could become the function
of the World Court if we agree to its
jumisdietion. But no legal issues can
be resolved at the Security Council
wmder the terms of the Charter. There-
fore, if it is a dispute, it must be either
a boundary dispute or a legal dispute.
if it s a boundary d'spute, it would
hmave to be settled under the terms of a
paeifie settlement where there must be
agreement on both sides, Therefore,
we have referred no dispute. We have
rveferred a situation—I have forgotten
the relevant clause of the Charter—
whieh was inimical to the peace of the
world, which was deteriorating the re-
lations between two countries and
which might lead to this, that and the
other.

The third fact to be remembered is
this. Perhaps the House would not feel
veyy much moved by it, but they are
farsdliar with this phenomenon as well
as vther individuals at the United
Nations. In all these years, we have
been makigned up and down the world
on many charges. We have been charg-
ed with genocide; we have been charg-
ed, for example, with ill-treatment of
the minorities—who are the fajorities
in Kashmir—and what is more, we
have been told that the Muslim popu-
lations of India—I hope the Muslim
Population, if they recognise them-
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selves as a separate identity, w'll take
this into account—we have been charg-
ed with holding the Muslim popula-
tion of India as a hostage in regard to
Kashmir—a large hostage indeed, of 60
million. So, that is the third factor,
that we should bear in m'nd.

The four'h is that it is quite true the
resentment of this House and of this
country as a whole in regard to the
Security Council is understandable,
that the Council is composed of 11
nations, most of them nations whose
cons:itutions are founded in the ideas
of truth and liberty, who have not
thrown their weight on the side of re-
wisting aggression.

Even as late as last year, the Sec-
retary-General, when called upon in
another connection to s'ate the juridi-
cal position about the chang's of
sovereignty, said that no act of war
could be perm'tted by the United
Nations to change wha! is called the
status juris. That is to say, tho State
of Jammu and Kashmir is part of this
country under the international law
under the ‘erms of the Constitution in
1935 which was implemented at the
time of partition, and what ‘s more. by
the fact that the United Nations them-
gelves have recognised in ‘heir resolu-
tions on Jammu and Kashmir—When
the question of Jammu and Kashmir
wag raised—that Jammu and Kashmir
Government had no international status
except inasmuch as they could be
either related to us or to Pakis'an—of
course, it related to us. Therefore,
this position having been recognised,
there could be no question whatsoever
of our surrendering any part of this
territory, and that is why our position
has been on the one hand consistent
with the background of our country
and the necessities of the world and on
the other with the practical considera-
tions of the situation.

We have told the Security Council
that 40,000 to 42,000 sq. miles of our
territory remain under external occu-
pation, There is yet another thing
that is not fully realised; they have
been annexed by Paklstan, I believe,
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under clause 1 sub-clause (2) of their
Constitution legally from their point of
view. and from our point of view ille-
gaily. They have been annexed by Pak-
mtan. We have not recognised and we
will not recognise the fact that we have
ceased to be sovereign over those ter-
ritories. What is more, under our
present Constitution, with the recent
decision of the Supreme Court, no
Government in this country except by
an amendment of our Constitution, can
alter the boundaries of Jammu and
Kashmir, because they are part of our
sovereign territory, and there can be
no change of our national boundaries
except by an amendment of our Con-
stitution. So, it has been made very
clear, Therefore, the excitement on
the part of Shri Tariq about Mangla
dam js natural, but, in my humble
submission, unnecessary, because, no
Government in this country—not that
# wants to do so, but even if it wants
to—can alter the boundaries; it is not
possible except by a chinge in our
Constitution.

Then, reference has been made to the
fact that we are not taking enough
care about it: what have we done to
take our country back? Questions
have also been asked with regard to
the present position. First of all, I
would like to say that the present posi-
tion is that on our sovereign territory,
are two administrations: one is the civil
administration of India functioning and
the Government of the State of Jammu
and Kashmir, indeed as any other
State, and the other is the de facto
administration which is inimical to the
exercise of our sovercignty, the so-
called Azad Government and certain
principality governments presumably
in these mountain States. This is the
de facto position; and these are held
apart not so much by physical forces
as by voluntary agreement on our gide.
It should not be forgotten that India
was the party which initiated these
ocease-fire negotiations. And that we
negotiated at a time when, as some gne
has stated, there was the prospect of
armed victory. Rightly or wroagly,
ad T believe rightly, we took the view
that victory by armed forces alome s
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not enough and it is necessary to pro-
ceed to a settlement. On either side of
the cease-fire line are gbservers of the
United Nations and it would not be
proper for me to mention what I feel
about the performance of the opera-
tions in so many cases. They are com-
posed of many nations, and I regret
to say that many of them belong to
military alliances, whose business it is
to report on cease-fire violations. These
violations are complained of by the
Parties and, if you look at them, they
will look like a score-board! That is
to say, the aim appears to be—I speak
subject to correction, because there is
the risk of criticism, but this looks like
a score-board—to even up. Actually,
we made some hundreds of complaints
—I forget the number now, I think it
was 1,028—against Pakistan and they
have made 870 complaints against us.
But the score is always even it is
always slightly tilted against us over
the years. It looks like that. We will
leave that alone.

This cease-fire ling is not held by any
armed forces but is held by observers
and by a law that, in fact, operates
against us, because we observe inter-
national law and very scrupulously,
that is, within five miles of that line
no armed forces can aperate, with the
result that when a raid is committed,
we cannot do anything about it, be-
cause our uniformed men are preclud-
ed from going there which will violate
that line. That is the position regard-
ing the cease-fire line. Of course, I do
not want to whine about the position
and we are carrying on as best as we
ean.

Mr. Deputy-Speaker, the worst part
of it is that during the last three years
congiderable acta of sabotage have
taken place inside our territory, end
when I say territory | mean our ad-
ministered texritory, a very unfortu-
nate word, ] hope Dr. Ram Subhag
Singh is not here.

Dr. Ram Subkag Simgh: I am here.
Shri Krishns Memon: In a paut of
ewr adminigtered territory, these achs
of sabotage have happenel. This was
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ariginally initiated by an ex-General
called Akbhar Khan, but it so happens
that we have an Institute of Arma-
ment studies. Arms research and what
not, and there is no doubt whatsoever
that the materials for these sets, the
personnel for this, the money for it,
according to the investigations, have
proved to come from Pakistan. It is
an act of under-ground war or guerilla
war against us. We might take the
evidence of what cannot be called an
authority inclined in our favour, the
News Chronicle of London. It says:

“An unofficial cloak and dagger
movement has been launched in-
side Indian Kashmir by fire-eating
General Akbhar Khan, a veteran
of the 1948-49 Kashmir war days,
to counteract the internal distress
and bolster up his own position. . ..
Thus, this tacit encouragement of
subversive movements of General
Akbhar Khan suggests he intends
to have Kashmir by fair means or
by fOU.L"

Then he goes on in various places to
talk about taking these places by force,
if need be, Our policy is based on
friendship with our neighbours, who-
ever they might be, but equally it is
based on resistance to aggression.

Now much has been said about our
preparedness in this matter. We can-
not shut up our minds, and indeed we
did not, and we told the Security
Council that on the other side of the
Indo-Pakistan international frontier,
not the cease-fire line but upon the
ether side of the Indo-Pakistan inter-
national line is not only the country of
Pakistan but a member of a great
military alliance. That is to say, it is
like our war machinery in British
days. This country’s power at that
time was not what was collected here
but what was here and the British
war office put together. Similarly,
Pakistan stands in a greater military
alliance and in view of the various
conditions, I do not want to go into
greater detail about it It i@ said or
thought that the change of Govern-
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ment in Pakistan has brought gbout or
is bringing about some results. I hope
it will. I think we may not forget
these things, because we have to keep
our powder somewhat dry, even if we
trust our neighbours.

Dr. M. S. Aney: Completely dry..

Shri Krishna Menon: This is what
the General said when he was com-
manding an army, and he was not a
pensioner, He said:

“I hope to have an army which
is highly skilled and it is on that
that the future of Pakistan will
depend....The American commit-
ment was to give the Pakistan
army the means to create certain
units that would balance certain
divisions. This programme has
now been geared in. It is moving
splendidly. It is a limited pro-.
gramme."”

17 hrs.

It was “limited” two years ago and it
is gtill “limited”. Then he goes on to
say—this is a press report:

“General Ayub said that this
was, for the first time, that exer-
cises envisaging the use of tactical
atomic weapons were being staged
in Pakistan. .. .Hitherto, the Pakis-
tan Army’s studies have been con-
fined to studies of atomic warfare
in the tactical field. ‘To put our
observations to a practical test,
this exercise is being staged.” The
conclusions and the technique of
fighting in nuclear battle-fields
would be evolved from this exer-
cise. The exercise is being staged
keeping in view the terrain in West
Pakistan plains....”

This is the important pary of it.

“The exercise is being staged
keeping in view the terrain in
West Pakistan plains where
riverine obstmcles....”
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tShn Krishna Menon]
) maid:
“There are no rivers on the
other side in the way of obstacles.”

‘That fs, the whole idea is that all these
things are in order to resist the Soviet
VYnion but the riverine obstacles are
on our side. I maid:

“] do not have a copy of a map
%o circulate but you know where
riverine obstacles are.”

The report goes on 10 8ay:

“The battle has been developing
during the past two months. Now,
the climax is about to reach.”

This has been the position two years
ago. It is not my purpose to heat up
any difficulties or to come in the way
of any conciliatory processes that go on.
Goimg back to this question of ex-
plgsions inside, during the lost three
years there have been 229 cases of
explosion in the territory of Jammu
und Kashmir, on the whole working
eut at an average of 90 a year, that
is 10 say, one in every four days.
When 1 say explosions, at present they
are not what may be called merely
eountrymade explosives of any kind
but they have war materials in them.

Also, in the same period there have
been infiltrations into our territory,
fiast starting at just over a hundred
. going up to 211 in 1958, 152 in 1959
and 25 in the few months of this year,
that is, the first two months of this
year. Infiltrations mean not people
who come because they are hungry.
‘The infiltrators are international cri-
minals who are penetrating our fron-
tierse and who have been either arres-
1ed or rounded up and =0 on. But as
eireumstances obtain, we do not deal
with al] these people every time.
They can be pushed back. They are
pushed back. But these are the fel-
Jows who really iry to do harm. So
there is an act of incipient aggression
against us going on all the time.
This should be borne in mind and it
should not lapse into the background
of our thinking when we are talking
©f ihe territorial integrity of our land.
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Now that takes us to the lust of our
positions. Government caumot accept
the Resolution as it stunds for the
reasons I have stated und not because
some technical positions cannot be
found if we want to. There are
technical difficulties, but they ean
probably be overcome. It muy even
be that the Security Council is tired
of it. But suppose that you withdraw
it from the Security Council, there is
nothing to prevent the whole issue from
going before the General Assembly.
At the present moment it does not
go before the General Asscmbly where
it is possible to gear votes even more
because it is tied up in .he Security
Council. Two organisations of the
United Nations cannot debate the
same question. at the same time.
Therefore it does not go in the way
the more assumes. But if we were to
withdraw this question from the
Security Council, because we want
to, cer'ain consequences follow. We
would have proclaimed to the world
that now the Charter is no longer
worth adhering to. That will be a
grave decision to take.

13414

Therefore it is not only Kashmir
that is involved. It is the basis of
our foreign policy, it is the hasis of
the world organisation and our whole
approach to peace and world co-opera-
tion that are involved. Therefore
whatever risks we may have in this
matter—and there are no risks just
because the question is in the Secu-
rity Council—the only eventually ie
that it is possible for Pakistan to
bring 1t up now and then and have
a debate. But there are no military
risks just because the matter is in the
Security Council. On the last occa-
sion when this was brought up before
the Council of Pakisian the risk was
of foreign intrusion under the guise
of importing ‘“United Nations Emer-
gency Force”. It was sought to be
proposed in the interests of Pakistan,
by some of the western powers that
a United Nations Eemergency Force
should go into the territory of Jammu
and Kashmir. The Government’s
reply at that time in uno uncertam
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terms and in extremely categorical
ones wag that we would not allow
in any circumstances, foreign soldiers
to tread on our soil, that is to say,
we would not permit the bringing
in—not only not permit we would resist
and push them out—we would physi-
cally not permit anyone entering the
territory where our administrative
writ ran. If the idea was to bring
them on the other side we may not
de able to prevent it except by an act
of war. But we would regard that as
further violation of our sovereignity
and with international support.
Therefore, in 1958 I think it was, the
Government of India very stoutly
resisted the proposal for the sending
of a United Nations Emergency Force
for this purpose, which would have
meant the sending of troops of certain
ecountries acting as international
soldiers—for what purpose, one does
not know—because that would have
been violation of our territory, and
the Security Council was prevented
from such action.

There is at the present moment no
actual physical danger to us, but
there is this question remaining un-
resolved but in the Council. From
a mora] and legal point of view there
is much to be gained. Therefore,
Government cannot agree at all to
this resolution. Speaking for myself,
it wou'd be very wrong for me to
say that it should not have been
brought, because there are various
parliamentary methods of raising
issues. This is perhaps one of them.
It is important that we should have
this question in our minds, partly
because of the presence of the Indian
army on the soil of Kashmir, and much
more so on account of the economic and
democratic development that has gone
on in the State of Jammu and
Kashmir.

There is comparative quietude, and
the solution of the problem of Jammu
and Kashmir will rest on the indus-
trial and economic development of
our land and the maintenance of our
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unity. That way, the political aud
social equilibrium will so shift that
there will be no option for the people
on the other side except to join thedr
brethren on thig side of the Cease-
fire line.

Thus it would be bettar for ws, it
would be part of our policy that we
do not attempt to do thay by the
violation of an agreement we have
reached. We have told the Security
Counci] that under international faw
every agreement that we have enter-

" & into, we shall carry out. DBet we

shall not accept an agreement bemmuse
somebody says we have accepted it.
Secondly, we have also confirmed, we
have pointed out that there are cer-
tain principles and doctrines of inter-
nationa] law which have to be observ-
ed, for example what is called in
dubins mittius, that is to say, if a treaty
is entered into by (wo sides has te
be interpreted, it has to be always
interpreted liberally in favour of the
person who carries the greater bux-
dens in the implementing of it.

Therefore, in regard to all these
matters a different view has to be
taken. But it very much depends
upon the determination of thls coun-
try. We may not forget that not long
ago—it is now getting on to thirtean
years—this coumtry, this part of India
was invaded, invaded first by irregu-
lars numbering about a quarter mil-
lion, and for a few days a single bat-
talion of the Indian army was res-
pongsible for checking the tide of inva-
sion. And on the soil of Kashmir
lie buried some of the best officers
and men of our fighting forces. We
owe a debt of gratitude to them, and,
what is more, we owe a debt of obli-
gation to see that there shall be no
residing on our part—no bark-slid-
ing on our part in this matter.

Kashmir is a live issue with wus,
Decause it is part of our sovereign
territory, not because it is a piece , of
land; it is part of our history, it is
part of our kinship, it is a sector of
our people. What iz more, the ecomo-
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mic development of that territory,
the development of its resources, and
the prevention of the intrusion of the
apparatus of international conflict in-
10 the Asian Continent, is very much
dependent upon our ability to main-
tain our hegemony over this strategic
ares.

Dr. Ram Subhag Singh (Sasaram):
Sir, because a little reference was
made to me, may I say a word? I
am very grateful to my friend....

Mr. Deputy-Speaker: Order, order.

Dr. Ram Subhag Singh: Only one
thing, if you permit me. Otherwise
I will sit down.

Shri D. C. Sharma (Gurdaspur):
‘fhere cannot be a speech of Shri
Krishna Menon without his interrup-
tion, and there cannot be a speech of
Dr. Ram Subhag Singh without a
reply from him.

Mr. Deputy-Speaker: Shri A. M.
Tarig. He will be very brief now.

Mt Wo Ho arfew : FwE fed
ATTEH € WX T@ F I FIA FT AFEE
gt a1 f 7 fergeam & @ a1 A
F J9EE &1 TALN F® AW o aqF
¥ FFaA™ qafer & gAR wEe A
ferm & o fowr WiT ad% & 59 a¥
FCA BT BT FY  TRET AT TAFER
7 ar fr & 39 & faars New 7€ |

T we ¥ I enfgm g 9@
g ¥, S faet 7 oW gy A
R qu fran g, fF gwfaw ¥, o
o1 T H FHAT Jafest AR gEART

qff@a™ 1 @ a@
o Jg FM F oEmd Tl w
weRE FR, g fama & #R}
aiford &Y, A FAT G 1 W F W
& F g ¥ g W qEen @A §
fir ag waT qafeat W F9EC F 30

APRIL 22, 1960

Withdrawal of 13418
Kashmir case .
from U.N.O.

qifeaT & 98 wgY ¥ fag fr Faaaer
# frafra & o auira & @ 2
ST THT 98 a9 W@ § I FT 6
T faar smg

a1 tEnw feww fafwer |
#17 wFaw qafear § fegeamt f-
AT F A2 A & § 99 1 39 g
§ £9 IFAAT FT AT FATE

ft TRE ATOET Y (AT )
| F AT F AT oF ISega

B Sla - Gl -0 - g o]
S e
P8 el ayr 2 WK i,
ot S P e ke K 5y
£ Uty Ay I Yrepsia
Gol gl 0pyS B! K olide
o s oylod i vamEe oyl
e Spb S g oyl 2 W
Uaig & 8 088 S 3y5 b o
S o e S W g dwale hyae
- Uy Sy S

T

G an S gl e e B
S -2 L Ly ol i v
oie b dy &l - b Ja5Rane
limgOla  Saaglan 5 Tamle o]
b wilal S ol el o Yty
¥ Ruser b A S



13419

Resolution re: withdrawal of

Kashmir case
from U.N.O.

ordibe ol S ealyy gl - oS
S ol - S el - e
e i e b e
LigSy Ay

A oS

romie  plydl ¥y &S g8
Qo YRSl SyS
IEYSRE I AW KV S T g W+
R A
T oS o o 2 gt iy W

- da Lo LSy

SIS IR PR TE SR IV RN
g pae saamte Wlo]
o C e 0 )38 § ANRWS
¥ oty (el ae dgv Bk 5
- o B ey
pkalle) gasle YU golg 52

adaity S g# e gl S g
[-9

Mr. Deputy-Speaker: I shall now
put amendments Nos. 8 and 4 of Shri
Yaipeyee to the vote of the House.

The amendments were put and nega-
tived

Mr. Deputy.Speaker: Has the hon.
Member the leave of the House to
withdraw his resolution?
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Fnocographs of
Voters of Calcutta

South-West Parlia-
mentary Constituency

Hon. Members: Yes.

The Resolution was, by leave, withs
drawn.

Shri Kalika Singh: He
drawn it conditionally.

Mr. Deputy-Speaker: No conditions
attached to it.

has with-

17.12 hrs.

DISCUSSION RE. PHOTOGRAPHS

OF VOTERS OF CALCUTTA SOUTH-

WEST PARLIAMENTARY CONSTI-
TUENCY

Shri S. M. Banerjee (Kanpur): You
will remember, Sir, that while mak-
ing a statement on an adjournment
motion or a calling attention motion
the other day, the hon. Deputy Minis-
ter of Law clarified, or tried to clarity,
the position or conditions prevailing
in Calcutta relating to this by-elec-
tion. I am going to quote from his
statement to show that the by-elec-
tion in the Calcutta South-West Cons-
tituency is going to be held in a
chaotic condition.

According to the figures supplied
by the hon. Deputy Minister, the
total number of voters in that cons-
tituency is 3,41,933. Out of this
number, 2,15000 voters have been
successfuly photographed up to the
18th April, 1960.

17.13 hrs.
[MR. SprakERr in the Chair]

Identity cards totalling 1,90,600 have
been issued to the voters. A further
7,000 cards sent out by the authorities
have been returned undelivered. as
the persons were temporarily absent
or had permanently left their resi-
dences. So if you summarise all the
figures, it ocomes to this that
1,26,933 voters have not been photo-
graphed, while 7,000 identity cards
have been returned undelivered.

1 may mention for the informatiom
of the House that when they photo-
graphed these 17,000 voters they
must have been staying in some
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%ouses. How can it happen that after
the photographs were taken, all
thése 7,000 voters either temporarily
or permanenily disappeared from the
place? It surpasses my imagination,
and I am unable to understand, how
those voters were photographed; and
{f they were genuine voters, where
d4id they disappear?

It might be said that those people
must have left their residences or
the particular locality and gone else-
where. My little experience of Cal-
cutta i3 that anybody who gets a
house does not leave it unless he is
dead, because there is mbsolute scar-
eity of accommodation in Calcutta.
S0, the position comes to this that
1,26,933 persons have not been photo-
graphed, and 24,400 voters have not
been delivered their identity cards.
If we add another 7000 to that, it
oomes to 21,400.

I shall read out for the information
of the House a notification issued by
Shri P. K. Bose, Electoral Registra-
tion Officer, Calcutta. 1 am quoting
from The Hindustan Standard dated
the 17th April, 1960. It reads thus:

“All voters of the Calcutta
South-West Parliamentary Consti-
tuency who have not yet been
photog~aphed under circumstan-
ces which can be explained to the
satisfaction of the undersigned as
also those who have been photo-
graphed before the 31st of March,
1960 but have not yet received
their identity cards are hereby
requested to come to the office of
the undersigned at 105|7A, Suren-
dra Nath Baneriee Road. Cal-
cutta anv day during office hours
before 23rd April 1960.”

That {s up to tomorrow.

“Those voters who have satis-
factory treasons for not being
photographed so long will be
photogravhed in the office while
photographs which could not be
delivared due to abwence of their
ownerg from their houses will be
made over to them from this
office. In ecase it is found that a
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voter’s photograph taken prewi-
ously has not been successful such
a voter also will be photographed
again in thig office. Al voters
are requested to bring with them
evidence of identity, the same as
they were required to produce at
the photo centres.

Those voters who were phote-
graphed after the 31st March, 1966,
may expect to get their identity
cards at their places of residence
by 23rd April 1960.”

I would invite your attention te the
word ‘may’.

“If they do not receive cards
by that date they also are request-
ed to visit the office of the under-
signed with necessary proof of
identity by 25th April 1960.",

1 would remind this House that the
election is to take place on 1lst May,
1960. The last paragraph in the noM-
fication reads thus:

“Ag far as practicable evecry
endeavour will be made to issue
identity cards to all these voters
before 1st May, 1960.”.

Tbe election starts on 1st May.

So, from this notice which was
issued by the electoral registration
officer, Calcutta, it is absolutely clear
that he is not even sure whether the
identity cardg will be issued or not.
Imagine a condition where out of
341938 voters, only 215000 voters
have been photographed. 7080 iden-
tity cards were returned undelivered.
Nearly 14,400 men have not recelved
their identity cards. Imagine the
ehaotie condition in which this elec-
tion is taking place.

I should like to make it clear in
this House that I do not stand for
postponement of this election. 1 de
not come from Calcutta. But my fesr
is only this, If this House wants o
uphold the banner of democracy in
this country, it will have to consider
whether 126,000 men should be de-
prived of their legitimate right to vote.
That is a fundamental right guaran-
teed under the Constitution.



13423  Discussion re:

This question was raised during
the discussion on the Demands for
Grant of the Law Ministry. My hon.
friend Shri Sadhan Gupta had raised
it. A very pertinent question was
asked by my hon. freind Shri Tridib
Kumar Chaudhuri, as to why there
was delay in this by-election. I
might mention that nearly a year or
at least ten months have passed since
Shri Biren Roy who was a sitting
Member of this House was unseated
by the Supreme Court.

Shri T. B. Vittal Rao: One and a
half years.

Shri S. M. Banerjee: The question
was asked by Shri Tridib Kumar
Chaudhuri as to why there was delay.
Shri A. K. Sen replied:

“But I may tell my hon. friend
Shri Tridib Kumar Chaudhuri
that the delay was not due to
photographing. On the contrary,
the delay was due to the fact that
after photographing started, as I
anticipated, it was found that 40
per cent of the rolls was absolu-
tely incorrect.”.

So, according to the statement of the
Law Minister, a screening was done,
and the figure of 3,41,933 is the correct
figure; it does not include as far as I
can make out from the statement of
the Law Minister, any bogus voter.
So, after screening, the figure came
to 341,000. For the information of the
House F may state that the number of
voters in this constituency in 1957
was 403,712; and, after screening, in
1960, the number of voters was
3,41,933; 2.15,000 were photographed
and identity cards issued to 1,90,600;
and the number of men deprived of
the vote is 126,000. So, one-third of
the voters of this constituency are
unable to cast their votes because of
the delay on the part of Government.

Now, I would like to read the pro-
visions of the law. I am not a lawyer
and I know I shall be told in reply..
299 (Al) LS—8
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The Deputy Minister of Law (Shri
Hajarnavis): On a point of order,
Sir. As I have already stated, in the
statement which I have laid before
the House, the legality of the matter
is to be heard by the Calcutta High
Court on Monday. So, I think, the
discussion can only be confined to
find out the steps taken by the Elec-
tion Commission....

Shri S. M. Banerjee: I am not men-
tioning the legal point, Sir.

Mr. Speaker: Order, order. The
hon. Member will kindly resume his
seat. Under rule 195:

“There shall be no formal
motion before the House nor
voting. The member who has
given notice may make a short
statement and the Minister shall
reply shortly. Any member who
has previously intimated to the
Speaker may be permitted to take
part in the discussion.”

This is something like a half-an-
hour discussion; only the time is
twice as much.

I have heard the hon. Member.
Some other hon. Members have also
given notice. So, all that I would
say is that the hon. Member should
confine himself to stating what the
grievances are and what the remedy
would be. We are not going into
the fundamentals as to whether it is
legal or not.

Shri S. M. Banerjee: My whole
speech will be based on the state-
ment made by the hon. Minister. I
am not going to say anything more;
and I believe....

Mr. Speaker: Not about the legality
which is sub judice.

Shri S. M. Banerjee: The hon.
Minister mentioned certain clauses of
the Representation of the People
Act. I am not going to mention any-
thing which the hon. Minister did
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not mention. I think the hon. Minis-
ter made the statement knowing
fully well—as a lawyer—that the
case is before the High Court. I am
only mentioning that....

Mr. Speaker: The point is this.
Whatever is before the Court for a
decision should not be touched lest it
should prejudice the decision,

Shri S. M, Banerjee: I am not re-
ferring to this.

Mr. Speaker: The legality of it
should not be touched. How the
photographs can best be taken and
other things could be done may be
mentioned. The hon. Member has
already taken 13 minutes.

Shri S. M. Banerjee: 1 should be
be given at least 15 minutes, Sir.

Mr, Speaker: I will give him two
more minutes; he started at 5.10.

Shri S. M. Banerjee: Sir, the dis-
cussion started at 5.15.

Mr. Speaker: No, no; I came earlier
Anyhow I will allow him 5 more
minutes.

Shri S. M. Banerjee: So, Sir, I
want to read from the amending Act
which we passed in 1958, to avoid
bogus voting or impersonation. The
Act says this. I am reading section
61(b).

“for the production before the
presiding officer or a polling officer
of a polling station by every such
elector as aforesaid of his identity
card before the delivery of u
ballot paper or ballot papers
to him if under rules made in
that behalf under the Represen-
tation of the People Act, 1950,
electors of the constituency 1n
which the polling station 1s situa-
ted have been supplied....”

Sir, I would request your attention
to the words—
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“have been supplied with iden-
tity cards with or without their
respective photographs attached
thereto;”

My submission ig that the drafter of
this Bill, which ultimately became an
Act, could visualise the chaotic con-
ditions that would prevail in such a
bye-election in Calcutta. So, he used
the words ‘have been supplied’.
Supplied by whom? The onus or res-
ponsibility is on the Government or
the election machinery. That is my
submission.

Then, the draftsman said:

“identity cards with or without
their respective photographs”.

He had visualised that the identity
cards may be ready but the photo-
graphs may not be supplied, because
they have begun this Himalayan job,
a new experiment very late It may
happen that all the photographs may
not be taken. After all the camera
is not a sten-gun that it can be used
to kill about 2,000 men in a few-
minutes. After all it takes time. He
had in his mind that this condition
may take place and this contingency
may arise and so used the word very
cautiously, ‘“have been supplied with
identity cards with or without the
respective photographs.” This is the
expression which the framers of the
statutory rule use and I would read it:

“The Electoral Registration
Officer for such notified consti-
tuency shall, as soon as may be,
after the issue of the notification
under sub-rule (1) arrange for the
issue to every elector of an iden-
tity card prepared in accordance
with the provisions of this rule.

The identity card shall (a) be
be prepared in duplicate; (b)
contain the name, age, residence
and such other particulars of the
elector as may be specified by the
Election Commission; (c¢) have
affixed to it a photograph of the
elector which shall be taken at the
expense of the Government; and
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(d) bear the fassimile signature
of the Electoral Registration
Officer:

Provided that if the elector re-
fuses or evades to have his photo-
graph taken, no such identity card
shall be prepared for the elector
and a note of such refusal of
evasion shall be made in the copy
of the electoral roll maintained
by the Electoral Registration
Officer.”

These rules were drafted in a state of
complacency hoping that this parti-
cular machinery will be able to
photograph all those persons but un-
fortunately those people have not
been photographed. We believe in a
parliameniary democracy and if in a
constituency where 3,41,933 voters
exist about 126,000 are deprived of
their votes, what is the fate of this
election? What are the minimum re-
quirements of a man in this country,
or in any other country? He wants
two hot meals, one house to live, a
wife and a vote. I do not stand for
any postponement. Even the elec-
toral roll has not been supplied to
the candidates. On 25th April, the
working or the taking of photograph
1s not over, how can the election
take place on May 1st? Will it con-
tinue till the 1st of May when polling
also will be held? These 126,000
voters do not want postponement but
they should be given the right to
vote. I hope this Government which
believes in democratic principles will
upold the democratic principles and
institutions will allow these people
who are without identity cards and
photographs to vote. Otherwise,
election will be a farce. I do not
say anything with a political motive.
This will happen in my Kanpur con-
stituency after two years or in other
constituencies. These are the few
questions that I have to pose.

Shri A. K. Gopalan (Kasargod):
Sir, T will touch upon the points 8l-
ready touched upon by the' previous
speaker. The future of parliamen-

VAISAKHA 2, 1882 (SAKA)

Photographs of 13428
Voters of Calcutta
South-West Parlia-
mentary Constituency

tary democracy depends upon f{free
and fair elections, for which two
things are necessary. Firstly, those
who have the rieht to vote should
exercise their votes and those wno
have no right cannot exercise that
right.

Now, four things are stated in the
latest Press note of the Electoral Re-
gistration Officer. Firstly, it is a
clear admission that a large number
of eligible voters have not been photo-
graphed. Secondly, of those photo-
graphed, many have not been sup-
plied identity cards due to the absen-
ce of owners from their houses.
Thirdly, many photographs have
proved unsuccessful and such voters
will have to get themselves photo-
graphed again. Fourthly,—it is very
important—it says that every endea-
vour, as far as practicable, Will be
made to issue identity cards to voters
before the 1st May, 1960.

In this press note the Commissioner
has said that as far as practicable
photographs will be supplied to all
the voters. That means, if it is' not
practicable, thousands of voters will
not get their protographs. In other
words, when this was released on
17th April, the Election Commissioner
has admitted that it is not practica-
ble for all the voters to get photo-
graphs, without which they would
not be entitled to vote.

Then, in respect of those who have
already been supplied photographs,
he says, because the photos are
meant for identity if the photos are
not clear—he has himself admitted
that some of the photographs are
bad—they will have to be photo-
graphed again.

Now, the first thing that =a
candidate standing for election will
require is a voters’ list, a list of those
who are eligible to vote from his
constituency so that he may
approach them. According to the
figures given here, even though
2,000 or 3,000 voters have been given
photographs, till the 1st of May the
candidate will not know who are



13429 Discussion re:

[Shri A. K. Gopalan]

his voters. Without knowing who
the voters are, what can a candidate
do? Whom can he approach? It
you simply say that some people in
Calcutta will be eligible to vote and
others will not be eligible, whom
can the candidate approach till the
ist of May.. The candidate will not
be able to understand who the real
voters are, without which he will not
be able to approach them and re-
quest them to vote for him or tell
them why they should vote for him.

According to the Representation of
the People Act the candidates stand-
ing for election are entitled to have
at least a vo‘ers’ list. We had an
election in Kerala some two months
back. What was done there? A
fixed time was given. It was eric
that within a month if there was
any kind of impersonation or any-
thing of that sort the other party,
the affected party can bring such
cases before the polling officer. I the
persons concerned do not appear
before the polling officer then he will
say that those persons have no right
to vote. That was ‘he reason why it
was found that in some constituen-
cies 3,000 to 5,000 voters were found
to be not real voters and election peti-
tions have been filed in such cases.

Here is a new system of giving
photographs to voters. This sys‘em is
being introduced for the first time. If
by this system the real voters do not
lose their right to vote we have
nothing to say against it. What does
the Election Commissioner say? He
says that he cannot guarantee whether
all those who are eligible voters will
be given their photographs. If they
do not have their photographs thcy
will not be eligible to vote. He has
said that he will try to see that all
of them get their photographs.

There is another thing that I would
like to bring to your notice. Some
people, the upper middle class people
and others do not like to stand like
a convict with a photo and number.
Many women have said that they
will not stand like convicts with their
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photos and numbers. This is a senti-
mental objection. Can an election be

‘conducted under such circumstances?

Apart from this sentimental objec-
tion, people are not so very conscious
that they must do everything them-
selves in order to exercise their fran-
chise, they must get themselves photo-
graphs so that they may be able to
exerc'se their franchise. When they
are not so very conscious, by intro-
ducing this system now you will make
thousands of people not to exercise
their right to vote.

Therefore my suggestion is this. As
far as 1st May is concerned, ihe
Election Commissioner has said that
it will not be practcable to supply
all the voters with photographs.
Under such circumstances, if the Gov-
ernment want to conduct the elec ions
on the 1st of May itself, they can do
so under the old system of elections.
As far as possible not a single man
should be denied his right to vote
because of the new system. Here, if
you adopt *his system, thousands of
people will not be able to vote. There-
fore, postpone the date. Enlist the co-
operation of all parties and get the
voters’ list ready. In this new
system of having photographs is to be
in‘roduced, then give enough time, so
that with the co-operation of all
parties, with the co-operation of the
people standing for election and the
general public, explaining to them
that it is necessary to have the elec-
tions conducted under the new system,
you can have the elections conducted
in the proper way. Otherwise, you
will be conducting elections under
conditions where the parties concern-
ed and the people seeking elec‘ion
will not know who the voters are.
It is also said that some photographs
are hurriedly taken. I do not accuse
the photographers because they are
taking the photographs hurriedly. In
fact, in some places, if these photo-
graphs are taken so hurriedly. the
photograph will not be in the form of
a man or woman but just something
like an animal sometimes!
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Again, it may be noted how these
things are carried out. Once an ex-
judge went to the voter and asked the
woman voter not to stand in such
and such a manner but to stand in
the manner he advised her to do.
Do not stand like this” and so on,
he said. The voters do not like such
things and they naturally question,
“Are we convicts to stand like that
with the numbers and the photographs
like that?” So, the sentimental ob-
jection is there.  Some say that
they do not want to have the photo-
graphs taken like that. So, unless
and until we educate the voters ana
get their co-operation and are able
to take photographs of the voters who
have the right io wvote, it is no use
hurrying up with such measures.

Now, you want to have the elections
today, when the candidates themselves
do not know who the voters are! I
do not understand whether it can be
called a free and fair election. Accord-
ing ‘o the Election Commission and
the electoral officers, it is clear that
as far as practicable every endeavour
will be made to get the photographs
in time. But whatever endeavours
have been made the people do not
like the methods. This is an unfortu-
nate si'uation. All endeavours have
not been very fruitful though there
have been some results.

So, my request in the first place is,
postpone the elections by three
months. Request for the co-operation
of the people. The Communist Par‘y
is ready to co-operate. You must tell
the people that such and such things
are to be done, and tell them that
the photographs are taken to ge‘ the
co-operation of the people in all possi-
ble ways for the success of the
election. The authorities must see
that the photographs are taken and
distributed properly and that
not a single man who is in the
voters’ list and who has the righ* to
vote loses his right of vote in the
election. Therefore, I would say,
either have the election on the 1st of
May. without the photographs or post-
Pone it at least for three months, and
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see that, with the new system of
voting, so many voters do not lose
their voting rights.

Shri Aurobindo Ghosal (Uluberia):
Sir, 1 come from an industrial area
just opposite to the constituency in
ques ion. I do not know if these
photographs will be introduced in my
area also. The practical difficulty
will be 50 per cent of the voters will
be scared away, not because that they
are bogus voters but because they
are workers. I say this because there
are inherent difficulties. The proper
atmosphere is not there, nor any edu-
cation has been given to them in these
matters. No previous training has
been given to them so that they can
come forward and cast their votes.

The first difficulty lies in the ma'ter
of time. These workers are engaged
from morning till evening in the mills
and factories, and it is not possible
for them to spare the time to come
and give their photographs. Secondly,
these workers are not very conscious
of their rights. We have seen that
in village areas the percentage of
polling is higher than in the working
class areas, because we have to per-
suade the workers to come and
vote. Not only we but all
the candidates, to whatever party
they may belong, have to persuade
tne workers and arrange for them to
get leave from the companies or fac-
tories in which they are employed.
So, all these difficulties are there
which have to be faced in persuading
the workers to come and have the
photographs and then to bring to the
vo.ing place. But in the village areas,
the voters come in large numbers to
cast their votes. Naturally, there is
an indifference on the part of work-
ing classes to come as voters ond
cast their votes. This is one im-
portant factor which has to be consi-
dered. They will be scared away if
photographers are insisted upon,

The nex! point is one of huge
wastage of money. The wastage re-
sults in this way. Most of the
workers change their place of work;
they go from place to place frequen-
tly, and every time, since they change
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their areas, if the photographs are to
be taken and adjusted with ano.her
constituency, then it will be difficult
for all concerned, and this will result
in huge wastage of money for Gov-
ernment also. These photographs
will be of no use after the concerned
voters change their place of work,
and join a mill or factory in anotner
constituency.

Of course, the only point that is
being stated on behalf of Government
is that they will be able to stop bogus
voting. But even now I can tell the
House that nobody is going with
photographer to identify the voters.
For instance, if I take out my photo-
graph, say, as one Sushil Bose who
is a voter it is impossible from the
photograph to know that I am the real
person. Therefore, in any case, you
are not going to achieve....

Mr. Speaker: Let me put one ques-
tion. Every adult is entitled to one
vote. So,-there is no necessity for any
person to impersonate some other man
who is alive, because that man who
is alive has his own vote. 'Then,
there cannot be two photographs of
the same person. I can unders‘and a
dead man being impersonated, be-
cause the dead man has no vote. But
a living man need not be imperson-
ated, before that man has also his
own vote. I am not able to under-
stand it.

Shri A. K. Gopalan: The photo-
grapher goes to various places and
takes photos. Before taking photo one
has to produce some receipt of tax or
something. A person gets all these
papers from somebody and gets him-
self photographed. Then he goes to
another place and there also ne gets
himself photographed. He can do it
in three or four places.

Mr. Speaker: Is this corporation el-
ection? In these elections there is
adu’t franchise, is it not so? N9 pro-
perty qualification is necessary. A man
who goes there must correspond to
the photo that he carries with him,
Today a man cannot vote in two
places.
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Shri A. K. Gopalan: He can vote.

Mr. Speaker: In the same election
he can vote once or cannot vote; he
cannot vote twice.

Shri A. K. Gopalan: As a right he
cannot vote but he does.

Mr, Speaker: Possibly, what they
do is they withhold the photographs
and subsequently  substitute them.
When once a man is photographed
with that photograph he can vo.e oniy
once.

Shri S. M. Banerjee: I will explain
it in half a minute. Iam S. M
Banerjee and I am a voter. When an
enquiry was made, S. M. Banerjee was
not in his house. In Calcutta there
being so many slum areas, it is possible
that there are 20 people with the
name S. M. Banerjee.

Mr. Speaker: If S. M. Banerjee is
not there and some other man is there,
that man has a.so got his own vote.

Shri S. M. Banerjee: Suppose there
is ore Sushil Mohan Banerjee in the
place of Satyendra Mohan Banerjee,
that is, S. M. Banerjee. He goes to
the photographer and takes a photo-
graph of himself. He goes to the
polling station and casts his vote as
S. M. Banerjee. But the real volc is
not of S. M. Banerjee at all. Who is
to check it? The total number of
votes may not increase.

Mr. Speaker: That is all right. Who-
ever impersonates S. M, Banerjee, he
has his own vote. Why should he take
the other man’s vote? By his own
right he has got a vote.

Shri A. K. Gopalan: Itsmay be any-
body. If there are one lakh of vciers
how are you going to check it?

Mr. Speaker: That is right.

Shri Aurobindo Ghosal:. Then, the
whole area of West Bengal is not
being photographed, on.y the urban
and industrial areas are photographed.
If the whole State is going to be
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photographed, then there is less chance
of impersona.ion.

Shri Manaen (Darjeeling): Is this in
order to avoid proxy?

Shri Aurobindo Ghosal: If the whole
election is held on a single day, it is
ditficult to have bogus voung. Taking
pho.ograph is not ihe proper way ot
checking bogus voting.

Lastly, I want to point out that in
the South West Calcuita cons:ituency
sutficient time was not given to the
voiers to come forward for their pho-
tographs. Also, the parties were not
taken 1nio confidence so that they can
also propagate whawever is good In tne
sysiem to the voters in order (o per-
suade them .o go to take their pho.o-
grapns. We must remember that in
these areas there are some conservative
families. I may tell you quite frankly
that my granumother wi.l not agree
to get her photographed, whatever may
be .he importance of the occasion.
That 1s a practical difficulty. This
cannot be removed in one day or soon
unless we systematically and persisten-
Ly propagate the advantages of this
system.

In a nutshell I would like to point
out .0 the hon. Deputy Miniwster ¢f
Law that there is a major portion, I
would say 25 per cent, ot the voters
that consists of bogus voters. In no
consiituency in India there are so
many bogus voters. Therefore I
would request the hon. Miruster to
see either by postponing the zlection
or whatever it might be that {he
voters who are genuine voters and who
have been left out due to want of
pho.ographs can be photographed and
are entitled to cast their votes in the
coming election.

Shrimati Renuka Ray (Malda): Mr.
Speaker, Sir, my hon. friend, Shri
Banerjee, made a very eloguent speech
No doubt, it sounds very bad if one
says that this is a method by which
S0 many peop e are sought to be de-
franchised. But what actually are the
facts? Let us sift the facts.
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It was decided to bring in the heal-
thy practice of photographing the
voters, particularly in the city of Cal-
cutta and other urban areas probably
iater on, because of a very unhealthy
practice that was being gone in oy—I
do not men.ion any particular politi-
cal party—political parties as such,
namely, the system of proxy and oe-
cause large numbers of persons who
were not actual voters used to im-
personate others. Why did this hap-
pen particular.y in the city of Cal-
cu.ta is because of the fact that there
is a large population which comes in
and goes from Calcutta daily, that is,
the floating population. Therefore it
becomes easy to do this kind of im-
personation when voting takes place.
This is an acknowledged fact. It was
because of this that this House de-
cided to bring in a law by  which
this taking of photographs in cities
like Calcutta became possible and the
notification was made on the basis of
a law passed by this Parliament.
That is the background.

It is true that this could not have
been liked by many persons. Again,
I do not want anyone to think that I
am mentioning any particular party.
But it was certainly not liked by those
who are used to this system of
impersonating votes and allowing it to
happen. It is true that out of 3,41,000
voters who have been found to be
genuine voters, photographs of over a
lakh are not quite ready. At least
that is what I understood from the
statement made by the hon. Minister.
I think he also said that an attempt is
being made to see that these photo-
graphs are ready in time.

As far as I understand the argu-
ment raised was that many of these
people would have willingly agreed
to be photographed but for the hours
at which the photographers went
round. I understand that the photo-
graphers go round from 7 o'clock in
the morning so as to get those people
who went out to work. It all went on
properly for some time, that is, from
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the 21st June to the middle of August.
The photographying went on  and
there was no hitch wuntil this time.
Afierwards, what happened......

Shrimati Renu Chakravartty
(Basirhat): How many have been
photographed?

Shrimati Renuka Ray: Over 1,50,000
people could be photographed by :hen.
That itselt shows that it could have
been possible had people not be
dissuaded from it. I listened to Shri
Gopalan’s speech. With all deference
to him I would say that so far as the
women of the city of Calcutts are
concerned, they are not the women
who would not come forward io be
photographed. That is not correct.
They are not that type of women who
would fight shy of being photograph-
ed. People who live in the city of
Calcutta are not of that type. Again,
I do not want to impute any motives
to anyone in particular, but it is
rather strange—and it is a fact—that
since the beginning how it was ihat
although  the photographers went
round and continued to go round so
many people were not photographed,
why it was that this delay took place
later on, and who was behind this
move by which it was possible to come
to a position now that so many per-
sons have not been photographed and
therefore there is a likelihood uf their
being disenfranchised.

I understand from the hon. Minister’s
statement that every attempt is being
made now to see that their phnoto-
graphs are taken in time.

I would submit that the Election
Commission in our country has a very
good record, a wery great reputation,
a reputation which is internatioaal.
Other countries come to learn at the
teet of our Election Commission as to
how to hold free and fair elections.
Therefore, I would leave this point not
to the Government, nor to any party,
but to the Election Commission. If
they feei that the conditions are such
that a free and fair election can be
held, then, I think we should not ask
them either to scrap this system—
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which some people would like, of
course, not having photographs at all--
or delay it. I think the best judge
will be the Election Commission who
are noted for their objectivity and
who, as 1 said, have established a re-
pulation of which we are indeed very
proud. And all that I would ask of
the Members who have spoken, as well
as of this House in genera., is that we
leave it to that Election Commission.
Let the Election Commission decide,
as they have done in the past, and as
they have done fairly and freely and
courageously; and they will not bow
down to any Government or to any
pouitical party’s whims or fancies.

With these words I would again
stress that it is easy enough to use
high-sounding phrases and say trat
this disenfranchisement is being done
because the system of photographs is
being brought in. I think that for a
city like Calcutta, where many 1nal-
practices have taken place in the past,
it is a very good system that is being
brought in so that each man who is a
voter will be known as a voter and he
alone or she aione will e able to vote
in future.

With these words I again submit,
let the Election Commission be the
judge. And 1 think that this country
as a whole and the world at large will
certainly agree that the Election
Commission will not do anything that
is unjust and unfair to disenfranchise
any one.

Mr. Speaker: Shri Yadav Narain
Jadhav. Each Member will take two
minutes.

Shri Yadav Narain Jadhav (Male-
gaon): I have very good facts and I
may be given more time.

Mr. Speaker: The Minister has to
reply.

Shri Yadav Narain Jadhav: The De-
fence Minister was speaking up to 5-
20, and one hour has been al.o.ted for
this.
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e frmem @t mr d ? o
HAEH FT 21N 47, g AR 509 §49

Mr, Speaker: Hon. Members have
their own sense of time: Before 5—
15 he finished. He finished at 5—-10, I

find. 3 B ATE F GIAEEA TAgS o

Y aTET AT FTHT ;T
qEET, AT A gaTA AT WA S
ot THo THo AT A FEA F WA
T g, 4 I9 F AR { $7 wEA qw
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T R g & 1 g s
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angq%wwﬁ,ﬁ'mﬁﬁmmaif
FAT ATEAT, FH TIINRE @
woT A oY g7 At # qwaw gf v o
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FY gg J@AT 9N 6 gw o el
N W OIFR FIAFF g AW
! @ FH T WA fAFw T )
7g S FIH ISAT AT § RS AT F,
grgfedt FET TN FT, W FIH F
I F O AR TEAA FHTHT
q 3 A g ST ¥ qET 9v ar
&Y, ag & Y e, Ffew A daew
tz fere gart o § S9 & qar ==ar
t AR g AfgSfes A« A
Fgfaee qEf & s ot saifa ag &
N g wfewrd g F § 9 A
foar &, wEiv Fq7 e &, f5 oY
T A FAT & A IGT =G g 8 |
AfFq samRT ¥ SATET WY A9 F avew
A, TF TG a1 FEAT @I AR AW
#r qifafera adfer § ff @ § =7
DT AT FT G T
FAq ¥} o1 ared ¥ WY o 1@ )
T 9 F T J, I« § qg FH L&

fFa S 9 | 07w Y WA ¥ wx
St FT9 gHT 99 ¥ Harfaw ww @
& #09 F07 vy TR B T T
¥ fod 7@ | afew 9w ¥ T2 oY geam
3T F WA WL, 98 W A, @ A
TRE WY g F@AT 93T | F g FEAT
qeaT § f5 R ag s e g fw
Aifefrdmm frwn a1 fF s Fife-
T ¥ Fled F1 AESfedt F1Ew
sftd ggEmy & fag wEY AW o+
FIH ISUT AT, a7 A qgTET
qrfegt &1 WY ag @ 91 f& § "W
A | W g AN F arEq g
FOh, A AR AR ITFTEH L, 3T F
faT gd 39 #1 wag FAT A1fEy 97 |

m gaR st THo uHo &Sl ¥
FgT a1 f& 3@ ard-gaFaw #Y gU aga
WH T, W F A W A Ty
TAFTH &F AT § a7 59 AEAE g8
¥ fg oF AT &7 FAT §, S@ A
FTARITT T BIAAT W AR IST q0A,
wor &Y forely oY wa Y aref 71 i wg
wET aF A AW & T AT
arey Fgfiee qEf &1 IRRAR 2,
T & arey fo THo Glo FT IFHITAR
2 o 39 F area FHF F1 ) IFHIEAR
2 F wg wgar g fF ag e
oETE Aed A ar T §, oo
e #1 7 §, 7t ¥ ot A T
& < ¥ I aE A IR AT
@l & | T @ A, wF A
Eﬁm\,aﬁagoaﬁwuﬁvw%
g a9 aF, BE ¥ F fad 99 & a9
Fgi 9 FiftecgT & @ I S A
§ 9 ¥ forg oY g & QY 98 TEH
@ W 1 I F fg Iga
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18 hrs,

Mr. Speaker: Shrimati Renu
Chakravartty. I am competent to call
only those hon. Members who have
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given notice earlier. Anyhow, Shri-
wau Kenu Chakravartty comes from
Bengal, and, therefore, [ shall aliow
her. She had not given me nouce
earlier.

Shrimati Renu Chakravartty: I am
sorry. We have raised this mailter not
8l all trom g patusan pout of view.
Thereiore, | was a little pained when
vue of my sisters iried In an inaurect
way tu point out tndal possibly it 1s a
particular party that 1s realy an
expert 1n bogus voung, and, therefore,
we are trymg to hgnt against tms.
But ) feel what we should 100k upon
1t not in a partisan view, but tfrula
the point of view of the 1nethod by
which we can eliminate bogus voung.
All of us want to eliminate bogus
voling. Every single party wants to
eliminate it. The method of photo-
graphing we had thought of was the
best. But in 11s very himplementation,
we find that more tnan a lakh of
voters, that 1s, about 25 to 30 per cent
of the voters who are on tne revised
list are being disqualified. These re-
visted electoral rolls were undertaken,
1 think, only two years ago, and about
7,000 people were taken off from the
earlier rolls. Out of the new electoral
rolls, more than one lakh voters, that
is, about 25 to 30 per cent of the
voters are going to be disqualified. It
such is the position, if the treatment
is so radical that the man himself ix
going to die and that right of tranchise
is gomng to be denied to so many
peovle, then, certainly, this Xouse
will have to reconsider this mutter.

My hon. friend Shri Yadav Narain
Jadhav has said that we would have 1o
come together and decide how we are
going to eliminate bogus voting. Let
us do it. I would have been glad if my
hon. friend Shrimati Renuka Ray had
put forward a proposal under which
the right of franchise and the elimin-
ation of bogus voting would bota have
been ensured. But when she stands
up and says that even after a large
number have been elimma‘ed from
the original list of voters, even then
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the question of bogus voting is of
prime importance, then, I think we
have to consider it.

Shrimati Renuka Ray: I said, leave
it to the Election Commission which
has a good repu.ation. My hon. friend
may please realise what I said.

Shrimali Renu Chakravartty: There-
fore, my point is that we from this
House may make our recommen-
dation known to the country and also
to the Election Commission.

The point has been raised that it
was this House that had passed that
Act and that photograph provision. It
is true that we have passed it and this
House is supreme. It the House finds
that something has gone wrong with
what it had enacted, I think it is but
proper that we have to reconsider it.

Even according to the law that we
have passed,—I1 would give this much
credit to the Law Ministry—we have
saud that an identity card may be given
with or wi.hout pno.ographs, beccause
the framers seem to have had in tneir
mind that there may come about cir-
cumstances when it may not be pc.si-
b.e to photograph everybody. When
that is the provision, if today we fina
that a large number of people have
not been photographed, I think it is
only right that the hon. Minister and
this House must express their opinion
that in the circumstances of the par.i-
cular by-election where almost 25 per
cent. of the electorate is being dis-
qualified, the onus or the réspon-
sibility will have to rest upon Govern-
ment and they would have to allow
the voters to come with identity cards
without photographs. That is one of
the suggestions that I would make
for this particular by-election.

Another point that I would like to
raise is this. No rules have been fram-
ed in the case of identity cards with-
out photographs. Actually, there
should have been rules to cover these
cases also. But our executive has
not thought it proper at all to con-
sider this question as to what the

VAISAKHA 2, 1882 (SAKA)

Photographs of 13444
Voters of Calcutta
South-West Paria-
gmentary Constituency

framers of this amendment had in
mind as to what the case wouid be
where we cannot have photographs

I would also like to point out that
the onus of giving these cards rests
upon Government subject to two con-
ditions. One of them is that Govern-
ment have to prove that the person
who is being disqualified has evadcd
or has refused to iake the card. Now,
on the very basis of the seven thousand
cards which remain undelivered to
people who have been photographed,
according to the idea of the Minixtry

_itself, they are of persons who have

been photographed, and, therefore,
they are not bogus voters. Thetefore,
these seven thousand persons are ruc
bogus voters; nor have they refused
to take their photographs. Therefore,
how can you say, even on the kasis
of these 7,000 that remain undelivered
that they have refused and they nave
evaded. Sir, you do not know how
this is done. This is a peculiar method.
We have to stand with a sort of
wooden thing in our hand in wlich
the number of the voter is marked
just like criminals. We have to stand
like that and the picture is {aken.
After having done that, those people
have to get these cards from photo-
graphers and the Government has to
go from house to house.

I myself, 3 days ago, carried out a
house to house campaign of 40 houscs.
I went to one of the middle class areas
in the Bhiwanipur constituency,
School Row, Deban Mukherjee Road,
Harish Mukherjee Road, Kalighat
Road and those areas. What is the pict-
ure there? Out of the 40 houses, there
were three houses where they said
that they had received all the photo-
graphs. There was one house in which
there was a respectable businessman
of that area, who, as Shri Aurobindo
Ghosal said, belongs to one of the old
families of Calcutta who are fairly
conservative. He said: “Shall I allow
my womenfolk to be photographed by
some strutting young man who comes
and says, ‘I am a photographer and I
am going to take the photographs of
your women'?” He said, ‘Nothing
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doing; I will never allow it. I showed
him the way out. I have taken my pho-
tograph; but I cannot allow my women
to be photographed.’ But, our Law
Minister says that women photograph-
ers are available. But that old gentle-
man said, ‘No woman photographer
has come here.’

After that I found that, in about 45
houses, it 5 had been photographed, 3
have not been photographed because
when the photographer came ail ot
them were not available, altnough nmy
hon. friend Shrimati Renuka Ray says
that the photographers are ail tncre
from 7 AM. to 7 p.m. There 'will be
houses in which after 10 o’clock peopie
go out to office and at no one time can
all of them be found. Even then, tney
say you can go to the park in the
evening. Frankly speaking, we have
to admit that a very large percentage
of our electorate is not so politicaliy
conscious  that they will take tne
trouble. If you know our city, living
in Harish Mukherjee Road, to go ali
the way to the park may be about haif
a mile. Who in the terrible heat 1.
going to take the trouble of going tu
the park? It is not done. Then, if
you want to complain, you have to go
to Surendra Nath Banerjee Koad whicn
is abou{ 2} miles away and for a
person living in Garden Reach it wili
be 4 miles away. Getting up in the
‘morning and working from 7 in the
morning till 7 in the evefiing who will
sign the complaint and take it to
Surendra Nath Banerjee Road? Frank-
ly speaking, most people will not do it
and they have not done it. This is the
position.

Not only that; I would like the
House to understand the peculiar posi-
tion which I found in one of the
houses. The gentleman told me that
two photographs were given to him;
one was the correct one and the other
one did not belong to anybody in his
family. So he returned it. They are
not bogus voters. They are not an-
xious to go in for bogus voting. Let
not that idea go about in this House.

APRIL 22, 1960

Photographs of 13446
Voters of Calcutta
South-West Parlia-

mentary Constituency

Mr. Speaker: There is no meaning;
they cannot use the photographs.

Shrimati Renu Chakravartty: They
cannot use the photographs. . can tell
you a different case—of dead vote:..
We have found one or two cases
where, actually, people have photo-
graphed themselves as somebody else.
I do not oppose this photograph on
principle; it may reduce impersonat-
ion. Many peopde have asked us.
‘Why were you so late in raising this
okjection?’” Because, on principle, 1
thought it was a good thing. But,
when I find that some 25 per cent.
of the electorate has been disenfran-
chised, then, I think it is time that for
this election at least you must ask
the Election Commission to exercise
its discretionary powers—they are
given discretionary powers not man-
datory powers—-in order to allow pco-
ple who are on the electoral rolls, to
vote.

Regarding bogus voting, 1 persoaal-
ly feel I have no other recommend-
ation to make except one. MaylLe
some people wi.l laugh it away.
(Interruptions). But I do feel that
all the po.itical parties should o
iogether as we have done in e
Election Commission. We have not
taken any partisan attitude towards
it although we know that the party
that has more money can naturallv
utilise in a particular way. We have
not been able to get money and we
may not be able to utilise it......

Shrimati Renuka Ray: Sir, I object
to this imputation against the Election
Commission. Whe'her you have
money or not is not the questioa. 1s
the Election Commission in:luenced Ly
money or can it be....(Interrup-
tions).

Shrimati Renu Chakravartty: I do
not think she follows my English. T
am sorry for my English. I wil just
explain what I said.

Mr. Speaker: It is not necessary.

Shrimati Renu Chakravartty: ‘The
time is limited and so I will not ex-
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plain it further. But I must say that
we have generally come to more or
less unanimous decisions as o the
conduct of elections. On the question
of bogus voters, all parties including
the Congress Party and the Com-
munist Party and all the other Parties
should come to a decision that if any
person supporting us is found to do
bogus voting, we shall take very sirict
steps against him. We should come to
a gentleman’s agreement that ne
bogus voting will be allowed. Uniess
you come to this sort of an agree-
ment, however much you may try, in
these circumstances, nobody will be
able to guaran‘ee anything. In
Europe people carry identity cards
from their sixth year or so. In our
country, it is never done. We are find-
ing difficulty in that; it is a genuine
difficulty. We do not want that a
quarter of the total electorate should
be disfranchised. Let nobody go with
the idea that we are raising it because
the Communist Party feels that it is
going to lose the elections. Whether
we lose or whether we win, we do not
want postponement of the election
either. T may tell you that this is go-
ing to open a floodgate of election
petitions and we have had far toco
many of them. We should take cog-
nisance of these facts both from the
point of view of the democratic right
of franchise as well as the right of
having fair and free elections.

Mr, Speaker: I shall call the hon.
M nister.... (Interruptions). I have
called the hon. Minister to reply.

Shri Hajarnavis: Sir, I express my
deep gratitude on behalf of the Elec-
tion Commission that you have
afforded us-an opportunity for placing
before the House the various steps
taken by the Election Commission in
the implementation of a duty which
has been imposed.upon that by the
Parliament.... (Interruptions). The
House is aware that under our Cons-
titution the conduct of the election,
the preparation of the electoral rolls
and the taking of all the steps for
the due constitution of the various
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legis atures are vested in the Election
Commission. Under our Constitution,
if a law is made by the Parliament,
the Election Commission must give
effect to it. Under the law which
we passed in 1958, the Election Com-
mission has been given discretion.

Shri Sadhan Gupta (Calcutta—
East): On a point of order, Sir, I
think the legal aspect was not per-
missible to be dealt with.

Mr. Speaker: All that he says is
that the legality of it ought not to be
questioned. So long as the Parlia-
ment statute is there, the Government
has to carry it out unless it is repeal-
ed. That is what he says.

Shri Hajarnavis: 1 am referring to
the rule by which the Election Com-
mission has been given discretion to
make a notification specifying the
constituency where the identity cards
were to be issued.

Mr. Speaker: As I understand, the
simple question is this. Nobody
denies the notification. If a person's
name is not included in the voters’
list, he is not entitled to vote, leave
alone the identity card or the photo-
graph. Now, even though there is
adult suffrage and all that, unless
the name is there, he is not allow-
ed to vote. If the names are not
there, the political parties who are
interested must get his name enlisted
and to the best of their ability the
officers put down the names. So,
whosoever’s name is not there, either
he must look into it himself, if he is
interested or the political parties
which are interested in getting the
votes should get those names included.

Now, so far as identity cards are
concerned, what he ought to have said
was that six months or eight months
have been given. If a person does
not get his identity card because h_e
is illiterate or he is not interested, it
is the duty of the parties who are
interested in the elections to get him
the identity card. ~What happens in
the case of names in the list? If the
names of some persons are not enter-
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ed in the list the parties concerned
see that those names are also included.
Likewise they may get the identity
cards also.

The third point is about the photo-
graphs. The only point is that the
photographs are not available in spite
of best efforts. Nobody claims per-
fection so far as the electoral roll is
concerned. Some names are always
omitted. If the persons or the par-
ties concerned do not care to see that
those names are included, they go
out, they do not exercise their right
to vote. It happens, whether in a
small number or a large number.

The only question here is whether
sufficient opportunity has been given,
sufficient time has been given for this
or whether this was hustled. If
sufficient time has been given, and so
many people are in the list and others
have not come in because they do not
care or they have not time because
they cook in the morning and go to
office in the afternoons, they will not
be included. That is the simple point.

What the Minister ought to say is
whether there has been any hustling,
whether sufficient opportunity has
been given, whether there are any
difficulties due to which thousands of
people have been disenfranchised.

Shrimati Renu Chakravartty: I do
not think, Sir, anywhere, in any con-
sti‘uency, it has happened that in the
electoral rolls, one-fourth of the
people residing in that area have been
left out, have been denied the right
to vote. I do not think any such
occasion has ever arisen.

Shri Hajarnavis: Sir, I cannot put
it in a better way than you have done.

Shri S. M. Banerjee: You have said,
Sir, that because a man is illiterate
he might not have cared to enlist
himself. Here 1,50,000 people are not
in the list. Are we to take it that
all these men are illiterate? They
comprise of upper middle class, mid-
dle class and working class people.
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Mr. Speaker: It is true that under
the previous system of getting the
names entered in the list a man goes
there and gets the names entered.
Therefore, theré is no act of omission
on the part of the voter himself.
The man who goes to get the names
entered merely asks the names of
voters. If the voter in a particular
house is not to be found he asks
somebody in the house the names of
voters in that house. In that case
a person may or may not give more
names. This led to difficulties. Nor-
mally, whoever is the registering
officer has to find out whether the
names are real names or bogus
names. If some names are omitted,
either the persons concerned them-
selves go or send a petition. Some
others interested in getting their
names included may also do it.

The same procedure can be follow-
ed here. The card along with the
photograph can be obtained either
by himself or by others interested
in him. If sufficient opportunity has
not been given, certainly objection
can be raised. But if sufficient
opportunity has been given and the
man concerned is not prepared to
take his card, what is the other
remedy? That is the only point that
he has to answer.

Shri A. K. Gopalan: I am sorry,
Sir, you have posed the question in a
way in which the whole question
takes a different shape. The Elec-
tion Commission in Calcutta has ad-
mitted that as far as practicable

‘photographs will be given to the

voters. If you say that it is the duty
of the voter to get his photograph,
then the best thing is that you can
publish’ a list of the people in the
country and say that they are all
voters. Is it not the duty of the Gov-
ernment to adopt a method whereby
every voter is able to exercise his
right to vote. I have already point-
ed out that the political consciousness
of the country is such that the voters

'will not themselves take interest.



13451  Discussion re:

The question here is this. A new
method is going to be introduced.
The. Election Commission itself has
said that if it is '‘not practicable—
within seven days they cannot think
of it—then all voters will not be
given photographs. It is not a ques-
tion of ten voters, it is a question of
thousands of voters. Then, can we
have an election?

The other question, that it is the
duty of the voters is secondary. 1If
everybody in the country takes such
interest, then there is no objection.
But because it is only some years
since we have introduced this new
system of election there is not so
much awarcness. Why are we in
such a hurry to introduce this new
system of having photographs? We
are not against it. We only point
out that on 17th April the Election
Commissioner has said that he can-
not say whether the photographs can
be given. He says: “as far as practi-
cable”. That means that there are
many difficulties in the way.

Mr. Speaker: If it is not possible
for him to distribute, how does he
insist upon these votes?

Shri Hajarnavis: Every possible
effort is being made to distribute the
identity cards. They are sent out to
the persons concerned. If the man is
not there, then it cannot be delivered.
People are notified that they may
come to a particular place, the parti-
cular notified place, and collect the
identity cards. This process will go
on right till the election takes place.

Mr. Speaker: Why did they not fix
a dead-line?

Shri Hajarnavis: That was done.
We have been extending the date
from time to time. Sir, I cannot im-
pProve the admirable manner in which
you have expressed it. I will only
Blve....

Mr. Speaker: I am only trying to
understand, for the rest of the hon.

Members who do not belong to
Calcutta and who wanted to speak.
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Of course, Shrimati Renu Chakra-
vartty has spoken. The other hon.
Members unfortunately have not got
to vote in this, but when another
election comes they have the right to
vote, and therefore every hon. Mem-
ber must understand what exactly it
is.  Therelore, I stated what seemed
to me to be the point at issue. Let
them decide.

Some Hon. Members rose—

Shri Hajarnavis: I do not yield.
Let the hon. Members yield.

Mr. Speaker: Order, order.

Shri Hajarnavis: Now, I will give
the dates on which the various steps
were taken.

Mr. Speaker: When was it started?

Shri Hajarnavis: On the 8th March,
1959.

Mr. Speaker: They started taking
photos?

Shri Hajarnavis: On the 8th March,
1959, this constituency became vacant
as a result of an election petition
After that, on the 23rd June, 1959,
the photographs began to be taken,
in pursuance of & notification which
was issued earlier. Then, within
seven weeks, as has been pointed out
by an hon. Member, more than half
the number of persons were photo-
graphed and identity cards were
delivered. After that, this slackening
began; something happened.  Then,
from August last year right up to
March, the time has been extended
and people are even now being
photographed and identity cards are
still being given. In the meantime,
you will realise that this constituency
has remained without representation
in the Lok Sabha for almost a year,
and we have been asked questions as
to why we are not holding elections.
The suggestion that has been madg
now by my hon friend, Shri
Banerjee,— (Interruptions).

Shri S. M. Banerjee: One elec!:ion
has not been held in Punjab for eight

years.
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Mr. Speaker: Order, order. Why
should we copy that?

Shri Hajarnavis: It speaks for it-
self. What the hon. Member sug-
gested was, he wants to proceed with
this method of election, namely,
holding the election after the identity
cards are issued, and then he suggests
that the elections should be held after
three months. He suggests that the
period that has been given so far,
from June to March, is insufficient.
What is going to be done within these
three months? Does he assure us
that we will be able to complete
every single individual within three
months? Therefore, in effect he
wants that the provision which the
Parliament has enacted should be
scrapped.

Shri Punnoose (Ambalapuzha): No,
Sir. We did not say that. There is
provision in the rule. People are
now being photographed.

Shri Hajarnavis: That discretion,
as I said, vests in the Election Com-
mission and it has been exercised by
the Election Commission, and with
the discretion of the Election Com-
mission this Government does not
propose to interfere at all. It must
be kept above party politiecs and
party controversies. The Election
Commission is an independent orga-
nisation which shall not be brought
into any controversy at all. We are
always anxious to see that, while the
Election Commission discharges its
duty, at no stage should the Govern-
ment impose any of their decisions
upon the Election Commission.

Shri A. K. Gopalan: Who has attri-
buted motives to the Election Com-
mission?

Shri Hajarnavis: The Election Com-
mission says that this constituency in
which notification under rule 26....

Shri A. K. Gopalan: None of the
speakers who spoke here have attri-
buted any motives to the Election
Commission. We have not done that.

Mr. Speaker: Yes, nothing has been
said about the Election Commission.
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Only the difficulties have been point-
ed out.

Shri Hajarnavis: When the last
election was held the roll contained
more than 4,10,000 names; as my hon
friend has pointed out, when the
figures were checked they found tha‘
almost one in every five was a bogus
name. And every bogus name is a
cover for impersonation. Therefore,
the Election Commission was obliged
to order a special revision and in
the special revision, as the hon. Mem-
ber, Shrimati Renu Chakravartty had
pointed out, more ‘than 70,000 bogus
voters’ names were deleted. We do
not know whether there are any fur-
ther bogus names. After all, a duty
is imposed upon the Electoral Regis-
tration Officer to photograph and no
super-human efforts are demanded by
law for that. I will state before the
House what exactly was done. From
the 21st June more than 114 photo-
graphers went round the city. One
photographer and his assistant were
given a part of the electoral roll with
about 500 names and asked to go to
the respective residences and take
their photographs. They usually
used to work from 7 to 10 in the
morning and 4 to 6 in the afternoon.
The dates of their visits were duly
publicised through loud-speakers and
other means. Each photographer had
only a small area to visit, and he
went round not once but three or
four times. Therefore, we have
satisfied the condition, the Election
Commission has satisfed the condi-
tion that it has made every possible
human effort to comply with the law
and that is exactly what the Elec-
tion Commission says when it points
out that it has made all efforts, as
far as practicable, to see that the law
is complied with. After all no appa-
ratus or instrument has yet been
devised which will photograph phan-
toms. If there are voters and if
they are anxious and prepared to
exercise their votes, it will save
bother to them, bother to their party
and bother to everyane connected
with the elections if they co-operate



13455  Discussion re:

in preparation of identity cards. If
they want to get photographed they
have to sit there only for two minutes.
Then the photo is affixed to the
identity card which will be useful
not only for the purpose of the elec-
tion but for other purposes as well.

Then, you will be interested to
know that three copies of the photo-
graph are made. One copy is attach-
ed to the rolls, one copy is affixed to
the identity card and the third copy
is presented gratis to the voters.

Shrimati Renu Chakravartty: Yes,
if it reaches him.

Shri Hajarnavis: Our Law Minister
was there the other day and he was
telling us how enthusiastic the voters
were to get their photographs.

Shrimati Renu Chakravartty: Who
said it? Our Law Minister?

Shri Hajarnavis: Therefore I sub-
mit that even if, as Shrimati Renu
Chakravartty says, the onus likes
the Election Commission, that onus
has been fully discharged. As I said,
more than 8 or 9 months have been
employed in going round the city and
asking the voters to get photographed.

Shrimati Renu Chakravartty: There
are 7,000 voters who have not been
able to get their photographs accord-
ing to your own Statement.

Shri Hajarnavis: If a man does not
sit before the camera how can you
photograph him? Suppose a man re-
fuses to call at our office to collect
the photograph after he has been
photographed or he refuses to get
photographed at all, what can we do?
Some people have some views of
their own. They say that it is below
their dignity to be photographed.
There are all sorts of queer people.
But law cannot be changed to ac-
commodate their claims,

Take my own case. I have pro-
vided myself with an identity card,
because I am otherwise stopped by
the sentry when I go to my office in
the North Block. I have myself been
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provided with this identity card. it
is such a good facility.

Mr. Speaker: I am sure that all
hon. Members .of Parliament have
their identity cards with them.

Shri S. M. Banerjee: May I submit
that in spite of the Supplement to
the Who is Who, it has not been
possible to get all the photographs
and life sketches of hon. Members of
Parliament? So, even in three years
some of the hon. Members could not
do it.

Shri A. K. Gopalan: I want to make
a clarification. It was enquired whe-
there it is sufficient to produce our
identity card of Members of Parlia-
ment. They said: No, unless you
have got the convict-looking photo-
graph, you will not be allowed to
exercise your franchise. Shri Biren
Roy, who is a Member of Rajya Sabha,
went to the electoral officer and said:
“I am a Member of Parliament, I
have got my identity card” he said,
“Whether you are a Member of Par-
liament or not, we want this photo-
graph with the number”.

Shri Hajarnavis: If the law requires
that, every citizen of this country he
must submit himself to that. If the
passport law requires that the photo-
graph should be of a particular size,
you cannot carry a portrait with you,
though it may have been certified by
the highest dignitary in the State
The law must be obeyed. No one
here is above the law.

Shrimati Renuka Ray: We have
cards as Members of Parliament.
Will those photographs or cards take
us to foreign countries or do we have
to take out passports? Can we be
beyond the law altogether just because
we have Parliament cards? Is that
the way Shri Biren Roy should

answer?

Shri Warior (Trichur): Even those
cards are lost by hon. Members often.

Shri Hajarnavis: As you have right-
ly observed, though the right to vow
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is guaranteed to every adult person
under the Constitution, in preparing
the rolls certain mistakes are bound
to occur. After all, you cannot in-
clude every possible voter. The
Electoral Registration Officer or his
assistants go, make an enquiry from
one of the persons in the house and
take down the names. Therefore it
cannot be claimed that he has com-
plied with the strict letter of the law
in seeing that every person is enrol-
led. So far as the electoral roll is
concerned, if you ask even the Elec-
tion Commission it will say, “We
have prepared the roll which is cor-
rect as far as practicable”. That
does not show that the method has
failed. That only shows how con-
scientious they are in discharging
their duty. I hope we have taken
all possible steps. Now if attempts
are being made long after the elecr-
tions are advertised, long after the
photographing has begun....

Shrimati Renu Chakravartty: What
about delivering photographs that
have been prepared?

Shri Hajarnavis: ....long after the
nominations have been filed, then I
submit that it does appear that there
ig some.... (Interruption).

An Hon? Member: May I have 3
clarification?

Mr. Speaker: Order, order. I am
afraid we are fighting the elections
here.

Shri Hajarnavis: ....there is some
object other than finding an objec-
tion, ... (Interruption).

Sl:r'hnaﬁ Renu Chakravartty: Four
months ago photographs of people
haye been taken.... (Interruption).
Even those have not been deliver-
ed.... (Interruption).

Shri Hajarnavis: .... there is some
object other than finding an objection
to the. method which the Parliament
itself has approved.... (Interrup-
tion).
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Mr. Speaker: Order, order. I find
it very difficult to carry on. Two
hon. lady Members, one from each
side, have taken possession of the
House.... (Interruption). There is
enough lobbying.

Shri A. K. Gopalan: May I have a
clarification? Today is the 22nd of
April and on the 1st May elections
will be conducted. Will the candi-
dates get a list of voters who are eligi-
ble for voting? When will they get
it? If they will not get it, will the
agents of the candidates get a list
n the 1st May showing eligible and
ron-eligible candidates?

Mr. Speaker: Are there not eles-
toral rolls already?

Shri Sadhan Gupta: They do not
show as to who have becen photo-
graphed.

Shri A. K. Gopalan: And who have
not been photographed.

Shri Hajarnavis: I am informed
that copies of the electoral rolls are
supplied to the various parties. That
is usually done by the Election Corr-
mission. They are also made avail-
able to the various individuals.

Shri A. K. Gopalan: You do mnot
follow my question. My question is
about the photographs.

Shri Hajarnavis: 1 follow it. He
may please sit down. I will answer
his question.

Shri Rameshwar Tantia (Sikar): I
cannot understand why there should
Le so much fuss and why they are
sc much afraid of the photographs.

Shri Hajarnavis: As soon as a
photograph is taken and an identi:ty
card is issued, a mark is made to
show that that particular voter has
been issued an identity card. This
process is going on till the very last.
But if my hon. friend tells me that
in a constituency which has 8,40,000
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voters there is going to be an indivi-
dual approach from voter to voter,
then it is an election which....

Shri A. K. Gopalan: My question is
not that. Please answer the ques-
tion. If you cannot answer it, please
say so. My question is whether
there will be a list. Generally, that
is the system. We also know
that generally there will be a voters’
list which will be used on the polling
day showing the voters who will be
eligible for voting. Suppose I am a
candidate. I must tell the agent who
are the voters. So according to this,
will there be any mark there in the
voters’ list showing that a particular
man has not been given a photograph
and so is not eligible to vote? Or
else, how can we know as to who
are the eligible voters?

Mr. Speaker: What the hon. Mem-
ber wants to know is this. The
polling officers must have voters’ lists
with them. There may be some per-
sons who belong to Pakistan or tio
some other country who are sojour-
ners and who may all look like
Indians. If they go there, their
names must be there in the voters’
list. Is there a voters’ list contain-
ing the names of all voters? Second-
lv, do they have an identity cara?
Thirdly, do they have a photograph?
1f at least the voters’ lists are theve
according to the old practice, in res-
pect of any person who does not
have an identity card the polling
officer might say, “Without an identity
card I am not going to take it”. Be-
cause, even according to the previous
practice the voters’ names may be
there; there may be some patel or
patwari sitting there to identify the
man. Therefore, mere existence of
the voters’ list is not enough so long
as the man is not identified. Tre
identity- card and the photograph
serve the purpose of the identity
officers at the polling station.

But, independently, there must be
a voters’ list with 'the names of all
these persons. If those persons do
not have identity cards, it is open to
the officer there to say “this is the
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place of the other identity; this has
not been produced; therefore, I am
not going to allow you to vote”.

All that Shri Gopalan wants to
know is whether there is a basic
voters’ list where, according to the
registering officer, the names of all
eiigible persons on account of resi-
dential and other qualifications are
there. If that is there, the further
question whether a list has been
prepared of those that have identity
cards or whether they have been
photographed or not may not be
necessary, for the reason that if they
are brought there, without an ider-
tity card they won’t come there. Scu
he wants to know if at least tre
basic electoral roll is there or not.

Shri Sadhan Gupta: Sir, that is not
the question.

Mr. Speaker: I understand the
other question.

Shri Sadhan Gupta: Unless the
candidates have the marked list....

Mr. Speaker: Not nccessary. The
candidate would be only put to some
more trouble taking a number of per-
sons without an identity Card.

An Hon. Member: That is the diffi-
culty.

Mr. Speaker: There is no diffi-
culty.

Shri Sadhan Gupta: He will have
to approach 40 per cent. persons
more.

Mr. Speaker: What if it is so? It
dces not go into the root of the
matter.

Shri Sadhan Gupta: There are cer-
tain houses....

: int is this. It

Mr. Speaker: The point is ’
scems to be clear that there is a basic

i ly diff-
electoral list.  Then the only
culty before an hon. Member will be,
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“Am I to take all these people even
though they have not got the identity
cards with them?” Before they are
taken, if by themselves they go to
the polling station, they will have to
thank themselves if they have not got
the identity card; they will have to
go and come back. If a candidate
takes him, in his own house also hs
can ask him whether there is an
identity card with him. There won’t
be any trouble. If, in spite of that,
the candidate thinks of persuading
the polling officer and takes this man
without an identity card, he will bear
all the expense and trouble of taking
him.
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So long as there is an electoral
roll in which the names are there,
the further things like the identity
card and the photograph are only the
substitutes of those other persons who

stand there physically to identify the
voter.

The House will now stand adjourn-
ed till 11 A.M. on Monday, the 25th.

18.39 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
25th  April, 1960/Vaisakha 5, 1882
(Saka).
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(2) A copy of each of the
following Notifications
under sub-section (4)
of Section 43B of the
Sea Customs Act, 1878
and Section 38 of the
Central  Excises and
Salt Act, 1944, making
certain further amend-
ments to the Customs

and Central Excise
Duties Drawback
(General) Rules,
1960 :(—

(@) G.S.R. 390 dated the
oth April, 1960 .

@i7) G.S.R. 391 dated the
oth April, 1960. §

@i11) G.S.R. 392 dated the
gth April, 1960.

REPORT OF PUBLIC
ACCOUNTS COMMIT-
'TEE PRESENTED .

Twenty-eighth Report
was presented.
REPORT OP ESTIMATES
COMMITTEE PRES-
ENTED . .
Eighty-seventh ~ Report

was presented.

GALLING ATTENTION
“TO MATTER OF UR-
GENT PUBLIC IMPO-
RTANCE . . .

Shri Premji R. Assar
called the attention of
the Minister of Home
Affairs to the reported
murder of a police officer
in Delhi on April, 11,
1960.

The Minister of Home
Affairs (Shri G.B. Pant)
made a statement in
regard thereto.

BILL INTRODUCED

The Reserve Bank of
India (Amendment) Bill
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CoLUMNS CoLUMNS
REPORT OF BUSINESS

ADVISORY COMMIT-
TEE ADOPTED 13252—55
Pifty-first  Report was
adopted.
RESOLUTION ADOPTED  13255—95

The Minister of Railways
(Shri  Jagjivan Ram)
. moved the Resolution
re: Appointment of a
Committee to Review
Rate of Dividend Pay-
able by Reailway Un-
dertaking to General
Revenues. Shri Jagjivan
Ram replied to  the
debate and the Resolu-
tion was adopted.

DEMANDS FOR EXCESS
GRANTS (RAILWAYS)
FOR 1957-58

Discussion on Demands
for Excess Grants in
respect of Railways co-
mmenced. The discu-
sgon was not conclud-
ed.

13246

REPORT OF COMMI-
TTEE ON PRIVATE
MEMBERS’ BILLS
AND RESOLUTIONS
ADOPTED . .

Sixty-third Report was
adopted. }

13246

PRIVATE  MEMBERS,
RESOLUTION NEGA-
TIVED . . .

Purther discussion on the
Resolution re: Establish-
ment of various Defence
Councils concluded
and the Resolution was
negatived.

13247-48

IVATE __ MEMBERS’
Pl}KESOLUTION WITH-
DRAWN . . .

Shri A.M. Tariq moved
the Resolution re:
Withdrawal of Kashmir
Case from U.N.O. After
discussion the Resolu-
tion was withdrawn by
leave of Lok Sebha .

13251

. 13295—13324

13324

13325—36

13336—13420
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COLUMNS AGENDA FOR MONDAY,'
APRIL 25, 1960/VAI-
DISCUSSION ON MAT- >
TER OF URGENT SAKHA s, 1882 (SAKA)—
PUBLIC IMPORTAN-
CE . . . . 13420—62

Purther  discussion on

Shri S.M. Banerjee raised Demands for Excess
2 discussion on the pho- .

tographs of Voters of Grants  (Railways),

Calcutta  South-West 1957-58 and considera-

Parliamentary  Consti- . .
tuency. The Deputy tion and passing of the

Minister of Law (Shri Representation of the
Hajarnavis) replied to 1 t
the debate and the dis- People  (Amendment)
cussion was concluded. Bill.
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